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INTRODUCTION 

I, the Chairman of the Public Accounts Committee as authorised 
by the Committee, do present on their behalf this Fortieth Repod 
on Appropriation Accounts (P & T), 1966-67 and Audit Report 
(P  hT). 1958. 

2. The Appropriation Accounts (P & T), 1968-67 and Audit Re- 
port (P  & T), 1968 were laid on the Table of the House on the 30th 
April, 1968. The Committee examined them at their sittings held on 
24th August. 1968 (F.N. 8: A.N.). The Minutes of these sittings 
form part of the Report (Part 11) *. 

3. The Committee. considered and finalised the  Report at their 
sitting held on the 22nd January, 1969. 

4. A statcmcnt showing thc summary of the main conclusions~ re- 
commendatiuns of the Commi ttce is appended to the  Report (Appen- 
d I For fxili tv of rcfcrencc these have been printed in thick 
type in the body of the Report. 

5. The Committee place on record their appreciation of the assis- 
tance rendered to them in thcir examination of these accotlnts by the  
Comptroller and Auditor Gcneral of India 

6. The Committee would also like to express their thanks to the 
officers of the P & T Board, for the co-operation exteslded by them 
in giving information to the Committee during the course of evi- 
dence. 

M. R. I!iuwwT. 
Chairman , 

Pu'blic ilccounts Committee. 



E 
POSTS AND TELEGRAPHS DEPARTMENT 

AUDIT REPORT (P&T), 1968 
General Revenue Position 

Audit paragraph 

1.1. The growth of revenue in the four branches of the Depart- 
ment as compared with the increase in expenditure (inclusive of 
dividend paid or due but not paid, and contributions made to the 
Renewals Reserve Fund) during the five years ended with 1986-67 
is indicated below: 

Year 

Posrul Branch 

Percentage 
Revenue Expenditure of Expcndi- 

ture to 
revenue 

(In crores of rupees) 

- -- 



Revenue Expenditure Percentage ot 
Expenditure 
to Revenue 

(In crores of rupees) - 
TOTAL : (Department as a whole) 

1962-63 97-87 95-36 97.4 
1963-64 * 109'70 105'41 96. I 
1g6q-65 - 123.78 122.96 99' 3 
1965-66 . 137'77 143'12 103'9 
1966-67 1.59'34 162'44 101.5 

1.2. The revenue of Radio Branch IS deriwd from (a) meteoro- 
logical messages, (b) servkes rendered for com~nunlcat~ons bet- 
ween ships and shore, and (c) provision for wireless communica- 
t'ons on request from other governments or par t~es  The wireless 
stations are used also for mo-litoring atid training purpnses and pro- 
vide a ~tand-by for tile normal channek ot cnrnmun~catims provid- 
ed by the Department. The portion of t l w  expenditure allocable t o  
these purposes is borne by the Radio Branch The annual  espendi- 
ture of the Radio Branch shown aoove ~ncludcc!. h~,tvt,\.c... adjust- 
ments relating to other years. If those arljustmtwts are included in 
the figures of the years to which they re!ntc.. ih( ,  figures for the three 
years ended with 1966-67 would be as foll:~\vs. 

1.3. The percentage which the expenditure of the Department as  
a whole bore to its total revenue, taking the period of last five years, 
was the highest (103.9) in 1965-66. There was an  increase of 
Rs. 21.57 crores in revenue, during the year 1966-67 as compared 
with the previous year but the expenditure also increased by 
Rs. 19.32 crores with the result that the total expenditure was more 
than the total revenues during that year. 

[Para.qraph No. 3 Audit Report: ( P k T ) .  19681 

1.4. Tbe Committee pointed out to the representatives of P 8 T 
Board that the expenditure of the Postal Branch in relatior, to its 
revenue had been going up since 1962-63. The expenditure as a per- 
centage of revenue was 98.5 in 1962-63 but  had increased to 111.9 in 



198687, In-abdute-terrm, in the p 1966-67,'the expeqditure of 
the Bl~~neh was-&. 70.49 C ] K ) ~ I  a@& a reveaue of Rs. 70.15 mmts 
leaving a deAcft oi  Fb. 8.34 mm. The ccmmittee asked why this 
sftuatim'had arisen. The Senior Member ( P W )  stated that the 
Postal Department. was labour-intansive and its main expenditure 
was on establishment. The establishment expditure increased by 
Rs. 4.15 crores during 198667 due to grant of enhanced dearness 
allowance to s M  with retroapctive effect. Besides, devaluation 
also increased operational costs. 

1.5. Taking up the question of losses sustained on new past 
offices opened by the Department, the Committee invited the atten- 
tion of the Board representative to the rollowing observations of the 
P & T Tariff Enquiry Committee about the criteria followed for open- 
ing of post offices and the need to review them: 

"This Committee are informed that a new post office can be 
opened in a rural area at  a loss upto Rs. 750 '- 1000/- 
2500 - per annun)  i f  such area fulfils certain rer!ih~~.emc.nt> 
I t  is retained upto a period of ten years if it continues to 
work within the limit of loss under which it is opened 
I t  can be made permanent at any time within this period 
if the loss falls within Rs. 240/- per annum. If it does not 
qualify for permanency within this period it can be made 
permanent thereafter if the loss falls within Rs. 360,;- or 
Rs. 5001- per annum, provided it satisfies certain condl- 
tions. Such a long period of trial for post offices a.ld their 
retention on a permanent basis a t  even higher losses after 
this period of trial, result in considerable cumulative losses 
to the department. . . . . .The Committee consider that no 
organisatiort lvven with a nr~\tir .-atil i tv bias. pmfessi~q tn 
run on sound commercial lines, would continue a losing 
activity for such long period as ten years and accept such 
activity as a permanent liability.. . . . ." 

1.6. The Committee enquired whether in the light of these obser- 
yntions, the existinq policv ha4 been rtsviewed The Senior Metnkr 
(Poqts) stated tll-it the  recommendations of the P&T Tariffs Enquiry 
were under examination and would come up before the Board short- 
ly. He further stated that "on an average one post omce sen7- six 
villages" and that in some places postal facilities were not available 
within a radius of 4-5 miles. "If we take too drastic a view on tbc 
subject, it may happen that a very large number of past oi&ces may 
h a w  to he shut down.. . Tt would hc n retroqrade step to ct?ose them 
down for the sake of economy. "Explaining the position further. 



the Chqirmaa, P & T ljbpt$, +&$ ''* the qw&p of low08 of 
~ p s t  %gs, I WO~JA to M VIO thjRg in a WWP mawtive. 
The annual total I w s  gf W g  mt ~ f g C @  tS of the order gf about 
a crore or a wore and twenty lakhs. As against this, the losing post 
~f ikes  serve. . . . a ppulatiop 'grwh iFi well over 9P% (of the total 
population). So by subsidisiqg the e x w s  of about a crore out of 
the revenue wbere we make profits, we +re opening up the country." 

1.7. According to the statistics given in  TarifT Enquiry Com- 
mittee's Report the number of post offices, which was 20,240 as on 
31st March, 1948. increased to 37,060 as on 31.3.1967. The Committee 
enquired how many post offices, which were opened but found uo- 
remunerative. were closed down and how many losing posf offices 
were continued and at what level the decision about their continu- 
ance was taken. In a note submitted to the Committee, the Depart- 
ment have explained the position as under: 

"There are departmental rules requiring review of the finan- 
cial position of experimental post offices every year. A 
post office which is being opened newly is treated as an 
experimental post office. If the result of review shows 
that the experimental post office is working within the 
maximum permissible limit of loss it is retained further. 
h other cases action is taken to recover Nun Returnahle 
Contribution from the interested narties and Statc Gnv- 
ernnwnts to cover the loss over and abovc the permissible 
limit of loss and if it is not forthcoming, the. experimental 
post office is cioscd down. ,4nnual sanctions for further 
retention of experimental post o fkes  issue only after the 
financial position of the individua! offices arc examined. 

The Heads of Circules art. competent to recover non-rett~rnahle 
contribution wherevcr necessary 2nd to rvtnin s w h  I T -  

perimental post nffIces further. 
Number of post ofices closed down since 1961 is furnished 

be1 ow: 



In the caw d exp@wpW ppet ~ n i r c h  have completed 
thqnvrimrlmaqgerloa&mtal~dkPOymmandwere 
f w d  to m k  wiw ehe W- limit d loss for per- 
rnenencylmkmtiQn if )heEe are smdbili- of such post 
o b s  being ~ c g ; l o e o t ,  IlcfjgD is taken to retain 
suoh @ces for further periods not exceedhg one year in 
consultation with attached Finance wherever necessary . . . 
The decision is taken by the DG P & T actually by a Direc- 
tor acting on his behalf." 

1. 8. During evidence the senior Member (fiance) expressed 
t he  follnw!ng \?ie.ic-:: on thc qucstion of losses sustained by the depart- 
ment in opening rural post offices: 

"I would l ~ k e  to express with all humil~ty. a personal opinion- 
which T shall express in the Board meeting also. I feel 
that this question of loss or profit is rather academic.. . . 
when the whole postal department is running at  a loss. 
there is not much point in saying that a few rural post 
offices should not be subsidised to this extent or that 
extent . . . If the whole Postal Department is self-suppor- 
tng, then the policy for opening up the rural areas should 
hc as liberal as  noysible ~vithin the framework of th;: for- 
mula that the Postal Department must pay its own wav 
without a burden on telecommunication." 

1.9. The Comrnittrc mquired whcthf.r i t  lvas not inappropriate 
tha t  the Telecommunications Wing of the P & T Department should 
11c called upon to subsidise the losses on the postal side. The Senior 
Member (Posts) replied "The Tariff Enquiry Report. . . . has said 
' IK I  t pstal semices should pay their way. There is no question at 
o u r  taking advantage of the surplus on the telecommunication 
side." -4 reference to the interim report of the Tariff Enquiry 
Con~niittc~c~ shows tlw followinp position in this regard. 

"Despite its commercial character. the P & T Department has 
been functioning basically as a social service, providing 
cheap. quick and extensive communication facilities. 
Pursuing a liberal policy unremunerative oiaces have been 
opened and tariff concessions given to various services 
like registered newspapers, etc., in furtherance of the 
avowed social objective of the State. 

A study by the Management Council of the Consultative Corn. 
mittee for Postal Studies under the auspices of the Inter- 



nafbnal Bursslu of the Unhrerhl Postal ~ n i d n  on the 
'Betermhiation of economic basis' bf tariffs rdlating to the 
varioua categorim of let* post: items' brought out that in , 

oertain countries like the Federal Republic of Germany, 
Austria and Great Britain, rates are b e d  so as to achieve 
an economic balance wfthin each of the broad sectors of 
operations, such as, postal. telecommunications or the 
postal motor-coach service, taking each separately. 

There is a growing trend among postal administrations in the 
World to regard the postal service as an economic under- 
taking to be managed in  accordance with commercial 
principles. dtm~.ing a profit from its overall operations 
so that it can make a contribution towards its expansion 
and meet the increasing costs of replacement of assets. 
Yct there are many who believe that the post office is an 
essential sen- cc. \vhich must be provided even a! n loss 
and that the overall financial objcctivc should be. at  best. 
to break-even. A number of countries like Australia, Den- 
mark and the Se ther imds  conform to the princ:ple thst 
the rate:, fot various items of postal cwv.spondrnct~ 
should be fixed so that the Income covcrs ail this 11311dI1~~: 
and transport costl; Profit on the. postal scrvrvo 13 1 ) 1 0 -  

\.ldcd f o r  ~ r !  rourl t r ,c~ 11ke El Salvador. Norwa\.. I'i~rng!~a b'. 

Siveden. Czcchosiovak:,~ and the U.S.S.R. 

While in most vf the foreign Administrations 110 profit is 
provided for on the postal wrvices, they accept the 
principle that the postal charge.; should produce total 
receipts equal or nearly equal to the total operational 
expenses. Like\visc, the Cornrnitt~c: arc sf the view 
that althnugh the P&T Department is t11 be run on com- 
mercial basis the postal branch should not be treated as 
a profit-earning concern. a s  it  is pritnarilv and essen- 
tially a public-utility service. They also agree that the 
postal tariffs should pmduce revenues equal. or nearly 
equal to the total operational cost of the postal branch." 

1.10. Taking up the question of economy in establishment ex- 
penditure. the Committee drew the attention of the P&T Board to 
the folll~owing obeervations of the Tariff k q u i r y  Committee in re- 
gard to the expenditure incurred by the Department an medical re- 



imbursement, children's education allowance, overtime allowance 
etc. 

"The expenditure on medical reimbursements, children's edu- 
cation allowance and overtime allowance has also been 
increasing rather alarmingly: - 

- 

Year 
- ------ - - -. - --- - ---- 

Medical C.E.A. O.T.A. 
treatment 

-. - 

(Figures in crores of rupees j. 
'67 - -90 
'95 '35 1 - 3 1  

I +28 -82 1 '  42 
2 '02 1 .o9 2-97 
2.94 I ' 3 2  3'9: 
3'95 I -47  4-61 
4 . ~ 8  1-47 4 - 5 6  

-4 few cases have come to the notice of the Committee, where the. 
amounts drawn as medical reimbursement or as overtime allow- 
ances appear to be disproportionately high as  shown below:- 

( i )  A postman in the pay scale Rs. 75-95 has drawn Rs. 2220.62 
as mcdicnl rt~imbursement in September, 1967 and 
Rs. 8460.50 during the period April to October, 1967. 

( i i )  .4 L.S.G. Clerk with a basic pay Rs. 335'- has drawn 
Rs. 1958.95 as nledical reimburst~ment in August, 1967. 
(Rs. 10,181.55 from April to December, 1967). 

( i i i )  A telegraphist drawing pay RE. 110 - per month has drawn 
. Rs. 1746.60 in May, 1967 and Rs. 7341.77 during the first 

ten months of 1967 as medical reimbursement. 

' (iv) A class 1V official with b k i c  pay Rs. 76, - has drawn 
Rs. 1428.95 as medical reimbursement in ~ugust.  1967. 
(Rs. 9,191.70 frum &xi1 to December, 1967). 

(v) A telegraph man with basic pay Rs. 851- drew as medical 
reimbursement Rs. 1167'- in May, 1967 and Rs. 4053.18 
during the first ten months of 1967. 

(v i )  A clerk with pay Rs. 240 - per month has drawn Rs. 975.20 
as overtime ~llowance in October, 1967 and a total am&nt 
of Rs. 555240 on this account during the first ten months 
oE 1967. 

I - 



fuff) A munshi with pay ks. '&I- per month drew Rs. 286.90 as 
overtime allowance in ocher ,  1967 and a total amount 
of Rs. 190830 on this accourrt durin& the first t a  months 
of 1967." 

1.11. Referring to the above cases pointed out by the Tariff En- 
quiry Committee, the Committee enquired what action was being 
taken by the Department. The Member (Administration) stated: 
"The particular cases referred to in the Tariff Enquiry Committee 
Report are already under investigation and we are also very serious- 
ly concerned about the abnormal increase in expenditure on account 
of medical reimbursement. This has also been discussed in the 
Finance Ministry at a higher level. To examine the causes of this. 
increase, we are also proposing to undertake an independent study 
in the P&T Board." CIarffying the position further, the Chairman, 
PLT Board said: "I entirely agree there is waste in this. I h a w  
referred to this on many occasions that the medical scheme is not 
working satisfactorily and it is not providing relief to the persons 
who should get the help I had raised this point even before the  
Tariff Enquiry Committee Report and the Finance Secretary held 
an frlter-Departmental meeting and he has asked the Health Minis- 
tq to reoridnt this scheme completely. That is the position at this 
moment and the Health Ministry has constituted a working eom- 
mittee." 

1.12. At the instance of the Committee, the Ministry of Health 
have Purnished a note about the abuses noticed in the working of 
the Scheme and steps taken to curb these malpractices. The note 
inter alia, states: 

"Under the Medkaf Attendance Rules, the term 'medical 
attendance' includes aftend8me at the consulting or 
the authorirscd medical attendant outside hou@italldispen- 
suy  hours or at the ddence of the patient, on payment 
of prescribed fees. This facility came to be abused by 
the umcmfmlchts anrdnk Gm%Mm&%t &rvhfits in cofiusian 
with the tfli#fFBi attendant and chemists. Their modus 
optthnai appkred to be that the Government servant got 
bogus prncriptiono from the authorired medical attendant 
and took a cash memo from the chemiat by paying him 
a certain percentage of the amount chimed. The claim 
preferred on the basis of such a cash memo was formally 
campl*." 

2.18. The F'&T S)cggvbnrent have dso fu&& a nak on the  
actiun taken by them in the seven cases of medical reimbursement 



cifd in 'the PbiT Tmi" Enquiry CotWifttee Report. The positian ao 
brought out in that note is bi-ieliy summarised below: 

Cbe (i) 

The case related to Dilkusha, Lucknow. As a result cf investi- 
gations by the Director of Medical & Health Services, U.P.. the  
doctor concerned was debarred from acting as A u t h o r i d  Medical 
Attendant. A, few other doctors in charge of a few dispensaries 
"where a racket v-as going on" were also similarly debarred. 

Cases (ii) R (iv) 

The cases relate to Andhra circle and are under investigatior. 
by CBI. 

Cases (iii) & ( 7 ~ )  

The cases relate to Cuttack and were investigated by SPE. but 
adequate proof could not be obtained to secure conviction in a court 
of law or even departmental action. The Post Master General took 
action to open a P&T dispensary, but "this has been o-d by the. 
staff unions who have filed writ petition in the Orissa Nigh Court 
on the ground that it infringes their rights under the C.S. (Med~taI 
Attendance) Rules." 

Cases (mi) and ( 7 y i i )  

These cases relating to Bombay. are under investigation by the 
Vigilance Officer of the Department. 

1.14 The note of the PdrT Department indicates, in#r alia, the 
following steps taken to curb the malpractices in the working of 
the medical reimbursement scheme: 

(1 ) "It has been decided by the Mi- of Health Bnd Family 
Planning: 

(i) to draw up a list of chemists to be nominated as ctppnr~- 
ed dealers h m  whom done medfcirces will have to be 
prrdtased for a claim to be entertained for reimburse 
ment of medical expenses; 

(ii) to restrict the number of authorised medical a t t e n d m b  
and only such doctors be selected whtwe integrity is; 
beyond doubt. 

(2) Instru&&ms of the Central Vigilance Commission have 
been circulated to all Heads of Circles etc. that such cases 
where there are grounds to suspect that f a k  claims are 
being submitted habitually or which are atizenrpist con-- 



sidered of special significance, these should be preferred 
to the C.B.I. for investigation. 

(3) Instructions have been issued that if the medical re- 
imbursement is unusually high in case of an individual 

'official. the question of his transferring to some other 
healthy place may be considered. Such persons may also 
be considered for posting to places where there are  facili- 
ties of Y&T dispensaries. The fear of a transfer has a 
deterrent effect. 

(4) Instructions have also been issued to all Heads of Circles 
etc. that the Controlling Officers should exercise scrutiny 
with greater vigil. withput making the staff feel that they 
are being subjecte:! to unnecessary harassment. When in 
the course o f  scrutmy. they come acmss insbnces of 
doctors Government servants indulging in malpractices. 
such suspected cases should be reported to the Ministry 
concerned who will take up the matter with the C.B.I. for 
investigation. In order to obviate delay, the Controlling 
Officers have been permitted to report the cases direct to 
the special police. 

(5) As a result of thc comments made by the Tariff Corn- 
mittee. tlw matter ivas takm up w:th the Financc Sccre- 
tary Hc con\-e:!td an inter-Ministry meeting. It was 
decided thxt the Health Ministry will re-examine the 
scheme of r*e:rnbursement in consultation with a small 
inter-departrncmtal meeting. They were to evolve proce- 
dures trr safeguard abuse. Our approach was that the 
a t~ thor~scd  medical attendants should be appointed by the 
P&T Department and not by the State Government. We 
had also ~nsuted  that the number of chemist$ to be recog- 
nised should he limited. This recognition shotild also be 
given only by the P&T and not by the State Government. 
The Finance Secretwy was inclined to a g c e  with our 
views. He had also Axed a time limit of about two months 
within wh+h the Hcalth Min~stry must Rnalisc its pro- 
posals. 

( 6 )  The P&T Board has already decided to entrust to our 
Efficiency cc-I1 the examination and suggestion of remedies 
of a prrmnnvnt nature to reduce the incidence of the mal- 
practices in vonwction with the reimbursement of the 
medical blls an? pavment of undut. overtime allowance. 
Accwlinglv the Efficiency Cell is currently seized of thls 
pr~blem.  



4. Nagpur 

'6. Ahmedabad 
7. Patna 
8. Bangalore 

9. Jabalpur 
10. Meerut 
11. Jaipur 

13. Hyderabad* 
14. Bhopal 
15. Cuttack* 

(*Writ petitions have been filed 'oy the S M  Unions and the 
dispensary will start functioning as soon as the writ peti- 
tions are vacated) ". 

1.15. The Ministry of Health have also indimted to the Committee 
a substantially similar position and have further stated that a Study 
Group comprising representatives of Ministries of Health, Finance 
and P&T Board are examining in a comgrehensive way the queution 
d reorienting the scheme of medical benefits to P&T employeq m 
.as to eliminate the malpractices. 

1.16. The Committee enquired about the economies achieved by 
'the Department, as a result of studies initiated by the S t d  Inspec- 
tion Unit of the WnWy af Finance and tbe Works Study Unit in 
the P&T Department. In a note on the subject, the Dqpartmn?nt 
have stated that "the the ~ ~ r n  Unit i s  Rrubbg the standards 
&a mpect of the staff of the P&T circle odlbs. ThQSr daal report is 
d t e d .  In regard to Postal Division, ttre studies am not completed." 
so25 (Ail) LS-2. s 



Tn regard to the studies undertaken by the Worh Study Unit, 
Department have indicafed the following position: 
%&jects on which studies have been completed and which have= 

been referred to F h n c e  (C) 

1. Standards for Sorting Pmtmen 
2 Standards for Postmen 
W Standards for gazetted PMs (Class 11) 
4. Standards for gazetted Deputy PMs (Class 11) 
5. Standards for HSG Postmasters 
6. Standards for HSG Assistant!Deputy Post Masters. 

Subject in respect of which Repds are being finalised 
1. Standards for operative posts in Foreign POs. 
2. Standards for Class IV in POs 
3. Modified procedure for working O.T.A. in RMS 
4. Standards for fixation of staff strength in the ofllce o f  

DDPLI Calcutta 
5. Review of standards in respect of Casual Labour employed 

on Engineering Works. 
6. Fixation pf standards for staff for construction purpoes in 

Engineering Divisions." 

1.17. They have further stated that "It is not possible at thLs stage 
to  asses^ the economy effected ae a result of the ree~rmmendatio~ll 
of the Works Study Unit. On approval by Finance, the orders will 
be issued by the Board and the resulta watched with a view to areaess- 
ing no economies." 

1.18. The scope for standadisation of various item of work in 
the Postal Branch, to save time and labour spent on them, was aba- 
examined by the TarifP Ihquiry Committee. Same relevaat extcacts 
from their Report are given below: 



Today speedy sorting is hampered by several iacbrs: 
(a) Items of mail are of Mering shapes, sizes and &tier 

of material; 
(b) The addresses are not uniformly legible; and 
(c) The flow of tqdle is not even throughout the day. 

The following suggestions may reduce these difEculties partly 
and would make work easier. The public should be &u- 
cated sufficiently in this regard: 

(i) The sizes and shapes of envelopes and post cards of 
manufacture should be standardbed as much as 

possible.. . . . . 
(ii) Stamps should be f i x e d  at the top righbhand corner 

of the envelope and standard pattern of ad-g 
should be adopted. The stamps should as far as pasible 
be in the required denominations to avoid wastage and 
render cancellation effective. The use of oblong st- 
would foster the habit of ailking stamps on the top 
right-hand corner of the envelopes. 

(iii) The sorting operation at all stages will be f d t a t e d  
and speeded up by the addition of postal code numbers 
to addresses by the senders. The Committee suggest 
that a praper numerical postal code should be devised 
for the country. 

The Committee suggest installation of 'nests of box& on tbe 
Wund floors of multi-storeyed buildings. This will en- 
able the residents of the buildings to collect their mafl 
without any inconvenience and save time to the pwtman 
also. 

Pre-payment of postage in cash on parcels would obviate tbe 
need for large stocks of high value stsmpe and 
quently the work relating to printing  man^^, stock- 
ing and accounting of high value postage stampe in tho 
post ofaces can be cut down. 



me denominations of stamp should -be so raticmalised that 
the minimum number is required for lwposes of the nor- 
mal tariffs. This should apply equally to service postage 
stamps." 

1.19. The Committee are perturbed over the continuing losses in 
the Postal Branch. The losses, which amounted to Rs. 1.28 mores 
in 1964-65, increased to Rs. 8.34 crores in 1966-67. The Committee 
find that approximately one-eighth of the loss in the year 1966-67 
arose out of the operation of unremunerative post offices in rural 
areas. While the Committee recognise that such post offices pro- 
vide an essential public service. they would like the Department to 
consnder whether the existing policy of retaining losing post offices 
on trial for over ten years and on a permanent basis thereafter does 
not need review in the larger interests of the Department and 
economy. As pointed out b y  the P&T Tariffs Enquiry Committee, 
"such a long period of trial for post offices and their retention on a 
permanent hasis at even higher losses after this period of trial, re- 
sult in considerable cumulative losses to the Department . . These 
continuing losses sap the resources generated in other areas of 
the Department's activities", leaving little "for the development 
and expansion of (other) senires even when justified by the needs 
of traffic." The Committee note the recommendation of the Tariffs 
Enquiry Committee that "normally a period of four years or so 
should be considered enough for assessing whether a post office has 
developed traffic" and that "if it has not, the conclusion is clear that 
such an office is not likely to justify its continuance and further 
expenditure on it can be hardly regarded as develepmental expen- 
diture. . . . . . . ." The Committee would like Government to take an 
early decision on this important recommendation, beariqg in mind 
the sound principle that the postal services 4s a wbole should break 
even, as indeed is the case in many countries of the world. This 
would ensure that the development and expansion of other vital 
services, in particular tele-communications, is not hamstrung. 

L#). In the ultimate analysis, the Committee feel that the Postal 
Branch. being labour intensive, can break even only if a close watch 
is kept on the staffing and organisation and methods employed in 
the department to ensure that sueb services are rendered efficiemtly 
and economically. A systematic effort will have to be made to 
increase productivity and effect savings in manpower. by evolving 
standards for outturn of work for various operations and by onforc- 
'mg them rigorously. The Committee note that studies in this regard 
are being made by the Works Study Unit in the P&T Department and 
by  the Staff Inspection Unit of the Ministry of Finance. They would 



like to be apprised of the results of these efforts and the economies 
achieved. The Committee would also like to ccronmend the sugges- 
tions made by the Tariff Enquiry Committee to effect savings of l a b  
tions made by the Tariff Enquiry Committee to effect savings of 
labour and time in various areas of operations in post offices such as 
the sorting of mail, cancellation of stamps and delivery of mail. 

1.21. The Committee are also distressed b note that the erpen- 
diture on medical reimbursement, overtime allowance etc. in tht 
Postal Branch has increased four-fold since 1962-63. They note that 
a number of malpractices have come to the notice of the Depart- 
ment in connection particularly with the scheme for  reimburse^ 
ment of medical charges and that Government are considering how 
best such malpractices could be eliminated. The Committee trnst 
that, as H result of the efforts of the Study Group which is now 
examining the working of the medical reimbursement schemes, 
ways and means of eliminating these abuses will be found and 
effectively implemented. 

(ii) Telegraphs. 

1.22. The Committee enquired why the percentage of expenditure 
to revenue had progressively gone up from 104.8 in 1964-65 to 134.4 
in 1966-67. The witness stated that like the Postal Branch, the Tele- 
graph Branch was labour-intensive, though not to the same extent 
Increase in dearness allowance to the staff during the year had a pro- 
nounced cffect on operational costs. Taking note of the observations 
of the P & T. Tariff Enquiry Committee that "increasing staff costs 
have substantially contributed towards making the telegraph service 
unremunerative", the Committee asked what concrete steps to effect 
emnomy had been taken through improved methods of work and 
application of technological developments. The representative of the 
P. % T. Board stated that the Department had prescribed norms for 
substitution of more tdegraphs circuits by teleprinter service. In 
evcry departmental telegraph office where 125 operations were per- 
fonned--of sending. transmitting or receiving messages-teleprinters 
were being introduced. In 1966-67, we put in 600 teleprinters ahd 
in 1967-68 we could put in 800 teleprinters. We are working to put 
in n certain number of teleprinters in our telegraph network every 
year." In response to a question whether the staf.r inspection unit 
of Ministry of Finance had conducttd any study of staffing pattern 
fn the telegraph branches, the witness said that such a study had 
not yet been undertaken 

1.23. The P&T Tariff Enquiry Conunittee who studied the proce- 
dures and principles adapted to assess the cost of different senice, 



observed that "on the telephone side, no serious attempt has hitherto 
been made for ascertaining the cost per mlessage of the trafflc handled 
from year to year." That Committee gave the following analysis of 
cost incurred on telegraph traffic: 

Estimate of Cost Incurred on Telegraph Traffic 

Estimated functional break-up of the 1964-65 1965-66 1966-67 
UISIS. 

(a) Staff costs 

(i) Booking . 
(ii) Circulation . 
(iii) Transmission 
(iv) Delivery . 
(v) Miscellaneous 

TOTAL 

(b) Engineering cost . 
(c) Overheads . . 

(Rupees in lakhs) 

NIT OVER-AI.1 COSTS . 1 0 5 6 . 2 ~  1302 x9 1459 ' 54 

1.24. Tha t  Cornrmttce also made an analysis of operational staff 
costs per message on the basis of studies conducted in Bombay Cent- 
ral Tclegrsph Office. The results of the analysis arc tabulated be- 
low. 

Deli very 0 5 5  
Miscellaneous w:rk . o 23 ---- 

Rs. I 25 per message 
---- 

1.25. The analysis would show that the bulk of the total stafl ex- 
penditure of the Telegraph Department is on transmission, delivery 
and booking. 

1.26. The Commjttee pointed out that there have been more wide- 
spread complaints about delivery and transmission of telegrams. 



:According to the findings of the Tariffs Enquiry Committee, 65 per 
-cent of the complaints related to delays in delivery and 7 per cent.- 
-8 per cent. to delays in transmission. The witness stated that the 
Department were "fully alive to the fact that telegrams get delayed." 
I .  regard to delay in delivery, the Department had authorised deli- 
very over telex, where telex connections were available. & an ex- 
perimental measure, delivery of telegrams by scooters had also been 
started a t  Pmna and Shillong. He added: "We have selected parti- 
cularly hilly places to assess both efficiency and economies together." 
So far as deJay in transmission was concerned, the difficulty was due 
to restricted working hours. "We cannot keep the traffic waiting; 
we cannot also keep the men waiting for the telegrams to send-That 
would be very expensive. So, we have to arrive at  a mean between 
the biggest traffic and the lowest traffic and to ensure that in the 
peak hours, the waiting periods should not be unduly long. So we 
have set a defflnite timing. I t  is about 45 minutes to an hour. Our 
exprience shows that the larger cities, that is Delnr, C:.lcutta 
Hyderabad and Kanpur, a telegram is in fact delivered within six 
hours from the point of booking. But, in the more remote areas, 
where the telegram has to transit at more than one place, it takes 
time. "The witness added that to facilitate transmission the Depart- 
ment "have gone over to coaxial cables and the microwave system. 
We have also undertaken laying of telecommunication and overhead 
lines. Due to vagaries of nature during stormy days the lines break 
down as a result of which even the coaxial cables get interrupted- 
Apart from this, there is an element of human intervention in the 
shapes of copper wire thefts. We have taken action to replace these 
wires hv 'ZCSR wircs." 

1.27. Thc Committee asked the Department to furnish a note 
about the steps taken to spwd up flow of telegrams and improve 
working of telegrams in general. In their note, the Department have 
indicated that the following steps have been taken in this regard: 

(i) Extension of working hours of telegraph ofllces, as far as 
possible, is being effected. 

(ii) Replacement of Morse working by high spc?ed working on 
teleprinters and provision of alternative circuits to clear 
t r a c  in case of interruptions on direct circuits is being 
arranged. 2,711 Teleprinters are in use in the Telegraph 
Offices. 

:(iii) Open wire main lines which are very susceptible to the 
vagaries of nature are beinq replaced by coaxial cable and 
micmwavc system and 4,674 kms of coaxial cable, and 



2,180 lmss covered by the microwave systems have been 
commissioned. 

(iv) In order to avoid prolonged interruptions on cirOulits d u e  
to copper wire thefts, copper wire is being replaced by 
copper weld wire in the theft affected areas to the extent. 
of availability of foreign exchange-copper weld wire is an 
imported item. Greater use of Aluminium conductors is 

- also anvisaged. 

(v) Better type of VFT systems (which provide telegraph cir- 
cuits using speech frequencies and telephone channels), 
which are more stable, have been designed and are being 
installed progressively. 4,300 channels of the FM VFT 
system are working. 

(vi) Telex service is being introduced progressively in t h e  
principal cities in India. Besides, several direct outlets 
are being provided to cut down incidental transit delays. 

(vii) Zonal delivery offices in large cities have been opened. 
Under this system the delivery is decentralised and is  
being effected in the zonal area by a single office round the 
clock. 

(viii) Supervision on delivery points has been strengthened and 
handling procedure stream1 ined. 

(ix) Test checks have btrn introduced to check delays in deli- 
veq- of telegrams and eliminate such delays. 

(x) The operators are being given better training to cope with 
the increased volume of traffic through modern system of 
transmission. 

(xi) The standards for sanctioning operative staff in telegraph 
offices have recentlv been liberalised which will make 
more men available' f or the disposal of telegrams. 

(xii) Arrangements have been made to pro\-idc additional deli- 
very staff in small telegraph ofices in rural areas. 

(xiii) To cut down delays a t  the addressing point, a new 'C' 
message form has becn introduced as an experimental 
measure in the telegraph offices in State capitals with 
effect from 15th August, 19fi5." 

"Besides, with a view to ensure the flow of telegrams a t  all 
levels and stages without any undue delay the follow- 
ing norms and standards have been prescribed to regu- 



late the grade of Telegraph Service. These nomu .adr 
standards come into force with immediate effect. 

Norms & Sun- 
dards for rele- 
graph service. 

--- - - 
(a) (i) Where booking and delivery are both at DTOs and 

the transmission is direct; 
(ii) Where telegrams are booked at DTOs and trans- 
mission to C.O. is direct; 

(iii) Where telegrams arc hooked at COs. and trans- 
mitted direct either to another C.O. or to a D.T.0. 

(h) Where booking and delivery are both at IJTOs 
and the transmission is through onc or more transit 
offices; and 

--- 
6 hours. 

6 hours plus the 
intervenir g time 
for which the 
C.O. is c l ~ ~ e d .  

6 h f w s  

12 hours. 

(c) All o thx  types of messages ciz. those exchanged bet- 30 hours. 
ween C.OS, DI'Os and 1,icenscd 'I 0 s  dircct or 
through transit offices. 

(d) No telegrams, \vhctllcr A ,  11. or (: should remain 
pending or undcr p ~ u s s i r q  in any t o  for nlnre than 
one h,mr, except those ttlc~:.;ms uhich are icterded 
for further trmsmission to clcised ofiices vr \vhich are 
bcing c.msidered as uhjectii~nablc or fur censorship 
or for withh.)lding erc. 

i:e) These standards shall be subjcc: i \ l  Annual Review." 

The Committee drew the attention of the representatives of the 
P&T Board to the fact that in 1966-67, the growth in the telegraph 
traffic had been very marginal. According to the annual report of 
the Department, 4,04,95,898 telegrams were handled in 1966-67 as 
compared to 4,04,48,682 in the previous year. The witness stated 
that "the growth in traffic in telegraph is of the order of about 1 per 
cent. The reason for that this is the experience in other countries 
too if I may say so-ic: t x a u s e  we have introduced Telex, with the 
result that big business has switched oven to Telex connections. 
Then we have introduced the Subscriber Trunk Dialling Service - 

which is cheaper in certain cases-In other countries the telegraph 
traffic has gone down-If I may use the term the telegraph service 
v~s-iris the telephone service is a poor man's service." The witness 
added: 'We  have got a large rural area which is yet not covered by 
the telegraph service-The growth of trafRc will contifiue for some 
more time and it will be at the mte  of 1 per cent. to 1.5 per cent. as 
against other countries, where tdegraph strvicc has gone down-(or) 
practically disappeared." 



1.28. The P. & T. TarifPs Enquiry Committee, who examined the 
:long-term prospects for telegraph service and their implications made 
.the following observations in this regard: - 

(a) 'The Committee feel that though the rate of growth in 
telegraph traffic may continue for some years to come, the 
telex, the telephone service and the 'all up' are apt to 
effect the telegraph service in the Long run, as evidenced 
in the United Kingdom where, as long back as in 1934 the 
Bridgeman Committee reported: 

.. 
'The Telegraph Service, as such, in this country is on the 

decline-It is in the unfortunate position of lying bet- 
ween the upper and nether mill stones of an expanding 
telephone service and of a postal organisation which, 
with relatively minor exceptions, ensures the delivery 
of a letter anywhere within the boundaries of the British 
Isles w-ithin 24 hours of pstixg." 

(b) "The present trends do not indicate that in India such a 
situation is imminent or is likely to arise even in the near 
future. But when it does arise, it would call for radical 
rethinking." 

{c) "hlcasures of economy in expendture and adjustment of 
tariff of the branch periodically should he'p to control its 
dt.f,cits for quite some time to come. The question is whe- 
ther such deficits should continue to be borrw by the tele- 
phone hranch irrespective of the amount and the circums- 
tance~. - - I t  need hardly be emphasised that the expansion 
of telecommunications. which constitute an essential pre- 
requisite for the general development of the country. has 
suffered in the past owing to the utiiisation of the surpluses 
of the telephone branch for meeting t i e  losses on the 
postal and telegraph services. Diversion of surpluses for 
meeting the losses of the other branches, inevitably cuts 
into the internal resources which could otherwise be har- 
nessed for purposes of development. I t  increases the pro- 
portion of extend capital on which the department has to 
pay interest to Government. It would not be quite cor- 
rect to expect a commercial undertaking to continue inde- 
finitely to maintain one serviae at  the expense of another 
for the benefit of a small cross-eection of the population- 
regardless of the amount of the loss involved and the im- 
portance of the service in the life of the community at 
large-even after the tramc falls to extremely low propor- 



tions and the financial position of the branch degenerates 
irretrievably." 

1.29. The Committee observe that the losses in the Telegraph 
Branch continue to rise and had m c h e d  Rs. 5.83 crores in 1W6-67. 
The percentage of expenditure to revenue, however, has corns 
down from 136.3 in 1965-66 to 134.4 in 1966-67. The Committee 
note that the Department have initiated a number of measures, 
such as conve~sion from morse key to teleprinters, replacement of 
open wire line by coaxial cables, extension of working hours, 
tightening of supervision and decentralisation of deliveries, i order 
to improve the service. The Committee feel that if these measures 
are implemented in earnest and the transmission and delivery of 
telegrams made prompt and reliable, the Department is bound to 
attract more traffic, thereby reducing the losses. 

1.30. The Committee note with coneem the observations of the 
Tariffs Enquiry Committee that "no seAous attempt has hitherto 
been made for ascertaining the cost per message handled from year 
to year." The Committee consider that such an analysis should be 
undertaken systematically so as to enable the Department c l~se ly  
to watch the cost of servicr not only in order to effect economy 
without loss of time but also to judgc the financial return before 
coniniitting scarce resources to the expausinn of the service, 
The Committee need hardly point out that the experience of ad- 
vanced countries clearly indicates that telegraph sertices lose 
grouud to the extent that postal set\ ice become more eScient and 
the use of telephones gains popularity and it is imperative, there- 
fort*, that any expansion programme, involving a considerable out- 
lay for u service which is already incurring lusscs, should be under- 
taken only after making sure of the financial implications. 

1.31. The Committee also agree with the Tariffs Enquiry Com- 
mittee that deficits in the Telegraph Branch should not be indefi- 
nitely borne by the Telephone Branch, irrespective of the amount 
and the circumstances. The Committee syqges t that the Efficiemey 
Bureau of the P&T Department should undertake an intensive 
study of the working of the Telegraph Department with a view to 
suggest concrete measures to improve efficiency, effect economy 
and reduce losses. 

(iii) Telephones 

1.32. The Committee enquired why the expenditure of the Tele- 
phone Branch in relation tu its revenue had increased from 91 per 
cent in 1962-63 to 94.6 per wnt in 1966-67. The Senior Member 



(Teleconnmunication) stated that the increase was due to two fac- 
tors. One was the increase in cost of establishment and the second, 
the increase in capital cost. The Comtnittee asked whether the over- 
al l  .position could not have been improved by fuller utilisation of 
exchange capacity. The witness said: "We have got idle capacity" 
and gave the following figures of urtilisation of exchange capacity: 

Year Exchange Telephone Percentage of 
Capacity connections telephone ccn- 

working nections work- 
ing to the 

exchange capacity 

1962-63 . . 5-36 Inkhs 4-  16 lakhs 80.7% 
w 3 4 4  . . 5 - 2 2  lakhs 4.65 lakhs 76 0,:) 
1964-65 . . 6.89 lakhs 5 - 5 4  lakhs 80.6% 
1965-66 . . 7.72 lakhs 6.22 lakhs 79% 
rg66-67 . . 8-42 llkhs 6.79 lakhs 800,; 

He added that idle capacity in the exchanges "had no effect on 
the rela tionship between expenditure and revenue". The Com- 
mittee asked in which of the centres of commerce and industry the 
Telephone Branch obtained the highest revenue. They were in- 
formed that revenue and expenditure figures for different telephone 
exchanges were not available. The Committee enquired whether i t  
would not help the Department to judge the performance of the 
individual exchanges if separate accounts of revenue and expen- 
diture were kept. In a note, the Department have explained the 
position as under: 

"The accounts of the P. & T. Department are kept on a broad 
outline of functions like general administration, accounts, 
audit, operations etc. The initial accounts are campled at 
divisional level and these are brought together in a Circle 
account for each Circle. These circle accounts are com- 
piled into an All-India account. This accounting se tup  
will be retained under the commercial accounting system 
for the Telecommunication Branch recommended by the 
British Consultants. A profit and Loss Account and a 
Balance Sheet will be prepared for the Telecommunica- 
tion Branch ol the Department as a whole and not for each 
District or Circle or Exchange. T t  would not be feasible 
to maintain an exchange-wise account of revenue and ex- 
penditure built into the existing frame-work of accounts, 



Even if a profarma account is maintained of the revenue and 
expenditure of te1ephone exchanges in large cities, it will 
have to be based on a number of assumptions on an ad hoc 
basis. The revenue earned by each exchange or expendi- 
ture incudred on it a t  various points cannot be determin- 
ed precisely since each exchange is closely interconnected 
with the entire telephone system of the country. Com- 
putation of revenue has, therefore, to be based on statis- 
tics and apportionments for originating, transit and end- 
ing traffic. The same will apply to expenditure which will 
have to include, in addition to the direct pay and allow- 
ances and other expenses of the exchange, the share of ex- 
penses incurred on the system as a whole. This. ! : .dcs 
involving tremendous clerical labour, may not produce 
very reliable figures. 

The profitability of an exchange is established before the pro- 
ject estimates are sanctioned. The decision to undertake 
the scheme in the first place itself is based on demand and 
other factors by which development policy is generally 
guided. That being so, in the context of an ever increas- 
ing demand for telephones, the profitability of large ex- 
change systems is automatically taken care of. 

The view of the P. & T. Board is that there will be no signifi- 
cant advantage in keeping a separate account of the in- 
come/expcnditure of telephone exchange in the larger 
cities." 

1.33. The Committee enquired whether the Department had esti- 
mated the requirements of telephones for the important centres of 
commerce and State capitals and chalked out a perspective plan to 
meet these requirements. They were informed that the Department 
had estimated the requirements of telephones for the period 1969-74 
as 35 lakhs, b u t  that, in view of the constraint. on resources. a plan ' 

for provision of 15 lakhs telephones had been prepared and submitted 
to the Planning Commission. The Committee pointed out that as a 
pre-requisite to accurate planning, it was necessary to have "a scienti- 
fic forecast of the unsatisfied demand for telephones", as observed by 
the P. & T. Tarif? Enquiry Committee. In a note, the Department 
have explained the mechanics of forecasting of demand for tele- 
phones as under: 

". . . .In gcaeral we have been using the method of trend curw 
for forecasting the telephone demand. . . .The telephone 
demand for the entire country has been following on 
experimental trend curve with minor variations above and 
below the curve in individual years. In general. the 



variations have always been compensated far, over a num- 
ber of years. The trend curve far the country as a whole 
has the equation: 

Telephone Ibemand. 

(a) in Direct Exchange Lines-4.61 (1.163) t lakhs 
(b) in telephones-6.52 (1.163) t lakhs 

where t is the number of years since 
31-3-1961 . . . . . . . . . . 

(Similar) curves. . . .for the whole of the country are obtained 
for each station and similarly used for forecasting the 
demand at the station. For this purpose a computer pro- 
gramme has also been set up. The total demand figures 
for each station for a number of years in the past are fed 
to the computer. Using the statistical 'method. the com- 
puter obtains the trend curve equation and gives the fore- 
cast with 90 per cent confidence limits.. . . . . 3s 

1.34. At the instance of the Committee, the Department furnished 
the following figures of long-term forecast of telephone requirements 
arrived at by projection of trend CUN~S.  These figures form the 
basis of the Department's proposals for the draft Fourth Plan. 

- - - - - - - - 
S1 End of tho year Demand in lakhs Demand in lakhs cf 
No. of D.E.Ls. Telephore Sets 

Base 
year 1968-69 

1 1959-70 
2 197-71 
3 1971-72 
4 1972-73 
5 1973-74 
6 1974-75 
7 w5-76 
8 1975-77 
9 1977-73 
10 1978-73 
11 1979-80 
12 198~ -81 -- 
Dlrcct hhuye  Lincr. 



1.35. Taking note of the position of demand fcnr telephones, the- 
Committee enquired about the position of pending applicatib far 
telephones. In a note, the Department have -i*ed the follow- 
ing figures of gap between demand and supply of telephones as in- 
corporated in their draft Fourth Plan: 

Gap between Demand and Supply o j  T e I e p h .  
-- - ------ 
S. DATE To& Working Connection8 WPiting Lht** A v ~  
No. Telephone (Unfilled demand) wrl? 

Demand In Iakhs Aa % Pen 
(DELs.) 

o f  
of toul In Lakhr As % for 
dermnd of total provi- 

demand sion of 
8 telc 
phone 
co aayc- 
don m 
Ye- 

- (3) (4) (5) (6) (7) (8) 

I 31-3-56 . 2' I47 1.856 86% 0.291 14% 0 . 9  
2 31-3-61 . . 3'345 6770 1.650 33% 1 - 8  
3' 31-3-66 . 9'713 6.221 64% 3.492 36% 3.2. 
4 31-3-68 . 11,749 7.448 63% 4.302 37% - -- -- - ---- 3 '8  --- 

1.36. From the figures furnished "it will be seen that the ratio of 
telephone connections working to the tdal  demand has steadily de- 
creased from 86 per cent at the end of First Five-Year Plan period 
to 63 per cent at the end of 1967-68. The waiting lists have incmcd 
fmm 14 per cent to 37 per cent of the total telephone demand. In 
terms of numbers the waiting list as on 31.3.68 is about 15 times the 
waitiqg list as on 31.3.56. There is thus a widening gap between 
the telephone demand and supply." Another way in which this 
gap can be represented is in terms of the average waiting period for 
provision of a telephone connection. This is given in Col. 8 of the 
table. . . .Tt  will be noted that the number of working connections 
( D a )  on 31.3.68 was 7.45 lakhs. The telephone demand was otf 
this order sometime in MayIJune, 1964. It  would thus appear that 
the number of telephone connections on 31.3.68 was about 3.8 yeam 
behind the telephone demand . . . . . . 11 

1.37. The Department have further stated that "the percentage 
of unsatisfied demand and the waiting period is highest among the 
more important towns. Table (below) gives the figures for some 
of the more important towns in the country. While considering 
these figures it is necessary to recognise that waiting periods ghrea 
are the average. The waiting periods in certain individual cam rm 
even higher and may e d  10 years in the worst cases:" - ---- ---- ----- - _ _ _ _ _ _ _ _ -  _ - 

Telephone Demrd in DEb-Working connections + Waiting list in DELs. 
** F o r d  Waiting lists arc mnintaind for direct cxchanr l i re  only. Hean tbe 
tcrcphonc demand hrs been reckoned in DELa 





1.38. The Committee pointed out that the waiting Lists in big 
cities like Bombay, Calcutta and Delhi were very big and wanted 
to know the reasons therefor and the steps being taken by Gwern- 
ment to meet the demand. In a note, the Department have dated 
that the lists were big because of a large rate of growth of demand 
and inadequate supply of telephones. I t  has been further stated: 
"Withm the limited resources, financial and materials, the follow- 
ing equipment allocations have been made to the 7 commercial and 
industrial centres under consideration from the production in the 
country during the current year and the last two years: 

Bombay 62350 lines 

Calcutta 62,100 lines 

Delhi 42,400 lines 

Madras 22,700 lines 

Bangalore 16,000 lines 

Ahmedabad 8,100 &nes 

Kanpur 8,500 lines 

This exchange equipment will be commissioned progressively 
during the current financial year and the next 2-3 years. Connec- 
tions (Direct Exchange Lines) to the extent of about 90 per cent of 
these capacities are likely to be provided during this period subject 
to the availability of cables." 

1.39. Explaining the policy in the matter of allocation oi new 
connections amongst the various cities, the Department have 
stated: 

The criterial used in determining inter-se allotmat of telephone 
I;nes/i?istruments to cities of comntercia2 and industtial importance. 

"The question of inter-se allotment of telephone lines/instru- 
ments can be considered from two aspects: 

(i) the quantum of equipment allotted. 

(ii) the inter-se priority between different exchangeu. 

As far as the quantum of equipment allotted is concerned, the 
P&T Board had laid down the following policies- 

(a) In case d smaller erehanges, i.;., upta 1000 lines capa- 
city, equipment was allotted to meet the demands upto 
3 years after the commissioning of the exchmges. 

S02(1 (Ail) LS--3. 



(b) In case of larger exchanges of 1000 lines and above, equip 
ment was allotted to meet the immediate demands at 
the time of commissioning of the exchanges. 

This policy took into account the heavy shortage of exchange 
equipment on the one hand and difaculties in undertaking frequent 
small expansions in smaller exchanges on the other. 

The inter-se priority between different exchanges was generally 
determined by taking into account the total telephone demand 
against the exchange capacity already installed or planned. This 
was further adjusted by the necessity to ensure that the progress on 
different components of a project matched fairly closely. Thus, if the 
expansion scheme involved a building component, the priority for 
the equipment was suitably adjusted to ensure that equipment s u p  
plied matched the building progress. 

In general. there has been an attempt to secure a certain amount 
of uniformity with regard to the percentage of demand met between 
towns of similar sizes. This has, however, not been possible be- 
cause of difficulties in securing suitable exchange sites in certain 
towns. 

Policy during the Fourth Plan 

It will be possible to evolve a suitable policy regarding the inter- 
se priorities between different stations only when a broad agree- 
ment has been reached about the total resources that would be avail- 
able and the quantum of Telephone Development that could be 
undertaken. Such a policy would naturally take into account the 
foIlowing factors: 

(a) desirability of a certain amount of uniformity with regard 
to the percentage of demand met and the average wait- 
ing period for installation of a new telephone connec- 
tion; 

(b) the importance of OYT for securing additional resources. 
The quantum of OYT demand at a particular statlon 
will thus be an important factor; 

(c )  desirability of mwting the demands uf tho-c. scclors 
where the telephone adds to the productivity and econo- 
mic growth." 

1.40. It w a ~  hroutzht to the notice of the Department that the 
&area of waiting lists as on 31.3.68 compiled for the Draft Fourth 



Plan dicl not include in respect of Elombay, demands under 'Non- 
OYT' category. In a communication, the Department have explain- 
ed the position as follows:t-- 

"As regards the outstanding OYT and aon-OYT demands at 
Bombay, the telephone demand in Bombay as in other 
important centres of trade and industry has been much 
more than could be met. However, in case of Bombay 
the proportion of applications for OYT connections 
was considerably higher. With bulk of the demands 
registered in OYT, it was not possible to meet any de- 
mands in the non-OYT category except those lying in 
special exempted categories. This had the further effect 
of discouraging registration under non-OYT category. 
Thus, the registrntion of non-OYT applications which 
was about 240 per month in 1960 dropped down to about 
60 per month by 1962. With such a steep fall in non- 
OYT registration and no possibility of giving connec- 
tions under this category, the maintenance of non-OYT 
waiting lists fell into disuse at Bombay. 

The question of uniformity of procedure with regard to main- 
tenance of non-OYT waiting lists has been under consi- 
deration and the local authorities have tried to compile 
fresh figures for this purpose. at end of September, 
1968. they have given the following figures for working 

conncct;ons (Direct Exchange Lines) and the waiting 
list. 

Working Connections - 96,674 

Waiting List OYT - 57,112 

Special categories - 822 

Non-OYT (Relaxed) - 12.133 

The figures and the ~mplications of maintaining regular non- 
OYT lists a t  Bombay as in other places are under con- 
sideration." 

1.41. The Committee drew the attention of the representatives of 
the P&T Board to the observations of the Tarif& Enquiry Com- 
mittee that in U.K. "four out of five applicants for telephone in 1988 
could be provided with a connection without being put on a waiting 
list" and asked why the averaRe telephone user in India had to waft 



for a long time to get a telephone. The Chairman, P&T, Board, ex- 
plained the position to the Committee as follows: 

"This is a question oi' Plan resources and what the country 
can afford. There are many luxuries that can be pro- 
vided if we  had the resources both financial, material 
and manpower.. . . . . . . If (our) plan is to be imple- 
mented the overall total amount required by the Com- 
munication Department will be a little more than 
Rs. 1000 crores. I am very doubtful whether the Plan- 
ning Commission would be able to fmd this money be- 
cause we have indications from the Planning Commis- 
sion that the Fourth Plan may not be much bigger or 
may be even slightly smaller than the draft outline and 
in the draft outline the total provision for us is only 
Rs. 425 crores. As against Rs. 425 crores which the plan- 
ning Commission is thinking of, we have a plan for 
nearly Rs. 1000 crores. This is still in the discussion 
stage. It is premature to say what will happen but 
from all the indications available so far I cannot hold 
out any hope that the present waiting list will start 
being reduced. In fact I expect the waiting list will 
keep on increasing in the next five to six years. This is 
the present position." 

1.42. The Committee pointed out to the Department that the tele- 
phone could not be considered a luxury. In this connection they 
drew attention to the observation of the Tariffs Enquiry Committee 
that the telephone "has come to be looked upon as a necessity-for 
the individual, for commerce and for industry." They enquired 
whether telephones were not after all paying their way and whether 
the Department had considered the feasibility of taking up expan- 
sion projects on a self-tinancing basis. The Senior Member (Fin- 
ance) said. "I agree with you that telephone is a necessity and not a 
luxury. But I would submit that the size of the wafting list is some- 
times artificial or inflated. People just put their names down and 
we made one test recentlv when we extended the O.Y.T. Scheme 
to a number of other cities and we took credit in our budget tor 
extradeposits and revenue which would be realised from this O.Y.T. 
by its extension to the other cities. The result so far has been quite 
disappointing. We wrote to the people in the waitinrr lfst whether 
thev were prepared to come forward and pay the deposit. In some 
cities. of course, they responded but in some the response had been 
very poor. Then 1 would also like to mention for dariflcaff on with 



all respect to you, why should we be! short of r e somes  wnen the 
consumers in Bombay, Madras, Calcutta, etc. are prepared to pay? 
Now I may mention that the consumers are not prepared to pay in 
foreign exchange. They are prepared to pay in rupees. The Plan 
of the order of Rs. 900 or 1000 crores requires about 300 or 350 crores 
of foreign exchange and this of course the consumers cannot find. It 
is for the Planning Commission and Government to h d .  Therefore, 
~t is not only the question of the rupee resources, but also i t  is a 
quest~on of the foreign exchange. There is a question of the expan- 
sion of the factories and the import of raw materials for the fac- 
tories. Then there is finally the question of trained manpower. All 
these factors are limiting factors. Apart from the fact that the wait- 
ing list rnay be inflated, it may not be quite a reliable index of the 
requirements. However, I do agree if the resources could be found 
both in rupee and in foreign exchange, these investments in tele- 
communications are worth-while and remunerative and should be 
encouraged." Summing up the position, the Chairman, P&T Board 
stated: "If we have the finances and about 25 per cent of that as 
foreign exchange and we should have an assurance that it will come 
regularly, not spasmodically, then we should be able to add 30 to 35 
per cent of our existinrt capacity every year. Once we are assured 
that we will get financial resources over a long period of 5-10 years, 
it will be easily possible for us with the know-how available to us to 
expand our manufacturing capacity." 

1.43. Taking note of the difficulties expressed about availability 
of adequate resources for the development of telephones, the Com- 
mittee asked for a comprehensive note from the Department about 
the difficulties faced. the financial implications of the Department's 
Fourth Plan proposals and the efforts made to mpbilise the necessaxy 
resources. The position as explained by the Department is given 
below: 

(i) Dificu 1 ties : 

''The inability of the Department to  step up the rate of giv- 
ing telephone connections arises from- 

(a) limitations of rupee resources for investment. 

The total rupee resources are limited and there are competing 
demands from other sectors like Food, Agriculture, 
Power, Education, Transport, etc. 



(b) l3rnitatim of moteriel resources. 

The production of various equipments within the cowtry  is 
limited. Setting up of additional manufacturing capa- 

city has to await finalisation of financial ail~tments due 
to apprehensions that the capacity may not perhaps be 
utilised fully. This in turn results in delays in produc- 
tion and shortfalls in achievements even when financial 
resources become available. 

(c) Limitations of foreign excbnge resources. 

The department as well as , - public and prii. Le sector 
undertalungs manufacturil,, ,.ouiplnent for P&T need 
certain amount of foreign excha-lge for import of cer- 
tain essential raw materials and components. The 
foreign exchange requirements range between 15 to 
20 per cent of the rupee resources. There have been 
difficulties and delays in obtaining the essential foreign 
exchange releases. 

( d )  Diflculties in sec~rring adequate esctrange equipment and 
cables. 

The production of exchange equipment and cables has now 
become the major limiting factor. The present produc- 
tion of the type of exchange equipment required in lar- 
ger towns is limited to about 70 to 80 thousand lines a 
year. This has to be spread over about 40 to 50 towns. 
I t  is obvious that we cannot substantially reduce the 
waiting lists in these towns with this production. The 
indigenous production of local telephone cables is only 
about 3500 Kms per year and is extremely inadequate 
to meet the needs." 

(ii) Steps taken to meet t e l e p k  demand-Dep~rtnent'~ long 
term pkln. 

1 44. The Department propo:;e to bring down the average waiting 
~ r ' o d  for telephones, which was of the order of 3.8 years as  on 
31st March, 1968 to one year by March, 1981. The manner in which 
thjs programme is proposed to be phased is explained in the follow- 
ing table incorporated in th;? Department's Draft Fourth Plan: 





"It will be noted that the average waiting period which was about 
3.8 years as on 31.3.68 will rise to about 4.0 years by 31.3.69 and 
remain at that figure during the first four years of the proposed 
Fourth Plan and would return So 3.8 years a t  the end of the last 
year. However, if we continue to expand our capacity to give tele- 
phone connections as envisaged, the average waiting period will 
slowly come down to 1.0 year by 1980-81." 

(ili) Fourth Plan Proposals 
1.45. The Department's Fourth Plan proposals envisage the instal- 

lation of 10.34 lakhs DELs or about 15 lakh telephone sets. This 
would help to reduce the waiting period to 3.8 years by end of 1973- 
74, after i t  had risen to 4.0 years at the end of 1968-69. The outlay 
for this purpose would be Rs. 510 crores for local services and Rs. 205 
crores for trunk services The total outlay for tele-communication 
services proposed in Rs. 846 crores. A special crash programme for 
the metropolitan towns of Bombay, Calcutta, Delhi and Madras, to 
wipe out the existlng waitmg lists, through installation of 1.62 lakh 
exchange capacity at a cost of Rs. 62.00 crores, has been also been 
proposed. Inheating the current position in regard to these p r o p  
sals, the Department have stated: 

"Certain preliminary discussions were held between the Ministex 
and Minister of State for Communications on one hand and the 
Member. Planning Commission in charge of Industries on 13.8.68. 
During the discussions, the Planning Commission representatives in- 
dicated that it may not be possible to provide more than about 
Rs. 400 cmres for telecommunications." 

(iv) Foreign exchange implications of exjmnsion. 
The main equipment imported by P&T are- 

(a) Telephone cables. 
(b) Crossbar switching equipment. 
(c) Copper weld wire. 
(d) Coaxial Equipment 
(e) Microwave Equipment 

Besides. the public undertaking manufacturing telecommunicatfonr 
equipment import- 

various non-ferrous metals; 
certain special steels; 
rerkin electronic and other cmponenta used in small 

numbers; 
certain special tools. 



1.46. The extent of imports by the Department and the under- 
takings during the period 1963-64 to 1966-67, as indicated by the De- 

e partment, is given below: 

1). (3 T.  Department 

Schcme Total Outlay Foreign As % of 
(in US Exchange total 
million) expended c urlay: 

(in U.S. $ 
million) 

-- --A- - . -- A - - 
I .  Local T e l c p h o ~ ~ e ~  . 166.4 17'5 10.5 
2. Trunk Telephone 82.4 1.59 28.9 

I'uhlic Undertakings 

S. Total value Foreign exchange 
No. Undertaking of output expended 

(in US $ --- 
millionj In US S As  %, of 

million output. 

I .  Hindustan Cubles . 29-41 14'64 50 

3. Indian Telepicm Industries 
L.tll. . 74' 14 10.47 I4 

1.47. Dealing with the prospects of availability of foreign ex- 
change, the Department have stated that: "While the department 
and the factories had been able to secure two credits from the World 
Bank which enabled them to show good progress during the 3rd 
Plan, there have been by and large no major foreign exchange al- 
locations during 1967-68 and during the current year. This has been 
affecting the Plan ex&-emely adversely. Negotiations have been in 
progress with the World Bank (since 1965) for another credit but 
no substantial progress has so far been made." 

1.48. The Department have indicated that the following steps 
have been taken to expand indigenous production: 

"(a) Expansion of cable, factory of Mls. Hindustan Cables 
Ltd. at Rupnarainpur. 



,(b) Setting up of anather cable factory a t  Hyderabad. Tbis 
factory had been approved in draft 4th Plan (1966-71). 

(c) Setting up of Crossbar factory at MIS. I. T. I., Bangalore 
and its expansion. The factory has made considerable 
progress. 

(d) Setting up of a second Transmission factory under Mia. 
I. T. I. This had been approved. The factory siting is 
now under consideration. 

(e) Setting u;, of a Copper Weld Wire f a c t o ~  under MIS. Hin- 
dustan Cables" 

(v) Efiwts to mobilise resources. 

1.49. The resources available to the Department are (a) internal 
resources generated within the Department and (5) resources from 
general revenue obtained as borrowings: 

Internal resources available are: 

(1) Renewal Reserve find-for modernisation/replacement of 
assets. 

(2) Advance rentals from subscribers and payments made by 
suscribers under OYT. 

(3) Current revenues of the Department used to defray cost 
of small schemes of expansion. 

(4) Revenue surplus available after meeting dividend liabili- 
ties. 

The scope for raising extra funds through (1) and (3) above "is by 
their very nature extremely limited." So far as (4) is concerned, 
no wbstantial funds could be expected because of "increasing estab- 
lishment costs . . . . . . . . and consequent large deActs in postal aer- 
vices." 

1.50. In regard to mobilisation of extra resources from (2) above, 
the following steps according to the Department, have been taken: 

( I )  Extension of OYT to all stations with exchanges of 1,000 
lines and above. 

(ii) Introduction of one gear's advance rental deposit frmn 
all subscribers. 



The table below indicates the extent to which Plan outlay in the 
past was met from internal resources: 

- - -- 
Year 'Total Plan Own Re- As Percen- 

outlay sources tage of 
Crores of crores of Total outlay 

R!3. RS. ---- ---------- --- -- 
1 96 I -62 17-76 6'37 35'8% 
1962-63 24-06 7'79 32.5% 
1963-64 34' 38 11-45 33.3% 
1964-65 42-24 18-68 44'2% 
1965-66 45'59 19.c.2 41 -7% 
I 966-67 53-66 25 '35 47'3"/0 
~ 9 6 7 . 6 , ~  55-93 25'15 45.3% 

The Department have further indicated that internal resources 
"cannot be raised beyond a certain percentage" and that "at the 
present state of development the Department will have to depend 
to large extent on borrowings." 

1.51. The P&T Tariff Enquiry Commit'ee, which had inter alia 
considered the question of raising resourcL..; for telecommunications 
developments, made the following suggestions in this regard: 

(a) "The Committee consider that the tariffs for various tele 
phone services should produce revenues to cover costs of the tele- 
phone branch, namely, working expenses, cost of research and deve- 
lopment, depreciation and dividend payable. These revenues should 
provide for an adequate surplus to cover marginal losses, if any, of 
the other branches and also generate sizeable resources for the 
development of telecommunication services. If the rates for certain 
telephone services cannot meet the cost of providing such services, 
the overall balance should be achieved by an increase in the rates 
of other telephone services, taking into account the value of the 
service rendered, the capacity of the traffic to bear and the need 
for preventing unhealthy diversion of traffic." 

(b) "A rational telephone tnriff structure should produce ade- 
quate and stable revenue to covrr the costs referred to earlier. In 
devising a tariff structure, howev~r,  i t  has to be borne in mind that 
the network should be expanded and the telephone facility brought 
within the reach of the maximum number of customers." 



Future set u p  of Telecommunication 

1.52. As regards the future set up of the telecommunication 
branch there are arguments for and a p i n s t  converting telecom- 
munication services into a statutory Corporation. The arguments 
against the establishment of a Corporation are:- 

1. The P&T Department have been able to raise funds by 
borrowing, for example, two credits totalling Rs. 35.6 
crores (at pre-devaluation rates) which were arranged 
from the International Development Association for the 
Telecommunications Services. 

2. The 'OYT' scheme has generated appreciable resources 
within rhe country; 

3. If the Telecommunication Branch is converted into a public 
undertaking. it would incur a iiability to pay bonus to 
the employees as well as income tax to Government; 

4. The labour problems may get accentuated rather than eased 
on the formation of the Corporation. 

5. The Corporation form may not be suitable for a large public 
utility service like Tclecommunications; 

6. Financial practices could be modified to suit the working of 
the Telecommunication Department. 

Besides. there is aIso the security angle involved in the maintenance 
of : h s  essential service. 

1.53. The following arguments have been urged in favour of con- 
verting telecommunication services into a statutory Corporation: 

(a) Telecomnunications development is suffering due to limit- 
ed availabi7ity of investible funds. With the flexibility 
in securing funds available to a statutory public sector 
corporation and a high rate of return for telecornmuni- 
cations investment, it may be possible to secure addi- 
tional investible funds direct from the money market 
with the concurrence of Government. 

(b) The setting up  of a statutory sector Corporation would 
place the financial working of the services on a com- 
mercial footing, the Ministry of Finance exercising 
control only to the extent of fixing an agreed rate of 
return to be paid by the Corporation and the limita an 
the over-all investment and borrowings of the Carpora- 
t ion 



(c) The formation of a statutory Corporation free from Oov- 
ernment accounting procedures would make for the 
maintenance of accounts in a commercial format. 

(d) Personnel policies within the framework of a Government 
Department subject to the over-all control of Ministries 
of Finance and Horrl~ Affairs do not permit the flexibi- 
lity required for the management of a large commercial 
undertaking. A statutory Corporation would permit 
considerable flexibility and would, therefore contribute 
considerably towards higher productivity. 

(e) The involved procedure employed in Government Depart- 
ments which are designed largely from the point of 
view of administrative ministries are not suitable for 
a major commercial undertaking. They lead to delays 
and inflexibilities which do not permit efficient use of 
resources. 

( f )  The inflexibility of Government procedures has created 
difficulties in the Matter of manufacture, procedent of 
stores and printing of form etc. of Statutory Corpora- 
tion would make for the businesslike purchases of stores 
and thus reduce unproductive investment which has to 
be made on account of delays as ineficiencies of proce- 
dure. 

(g) Last but not least the establishment of a Statutory Cor- 
poration would put an end to the bleeding of Telecom- 
munications involved in subsidising the losses on the 
Postal services that is current with consequent retarda- 
tion in the developwnt of Telecommunications which 
this country cannot afford. 

1.54. The Committee note with concern the pr gressivelg widen- 
ing gap between the demand for and the supply of telephones. As 
on 31st March, 1968, the number of people on the waiting list for 
telephones was fifteen times what it was on 31st March, 1956, tha 
supply being about four years behind the demand for the mantry 
as a whole. The Committee also note that the Department expeeb 
more than a doubling of the demand for telephones every five years 
hereafter till 1980-81, and that, during the Fourth Plan Period, U 
lakha of telephones would be neeessrrry just to maintain the status 
quo in the matter of waiting lists. Even this limited plan for ex- 
pendon would, on the Department's estimates, call for an invest- 
ment of Rs. 846 crores which, on cur:e.:t indications, may not be 
avdlable due to the dearth of foreign exchange and the limitations 



of internal resource3 caused largely by the diversion h recent years 
of the profits made on the telephone ser(vices to the postal and 
telegraph services. 

1.55. While the Committee recognize that the development of 
telephone facilities will have to depend on the over-all resource 
position and the priorities to be given to other vital sectors of acti- 
vity, they would like to stress that telephone communications 
constitute a vital part of the country's infrastructure. The  
development of this facility should, therefore, receive high priority 
in the country's plans. Such a priority would also seem to be 
merited by the fact that the telephone system can more khan ad* 
qnat-.ly pay its way. 

1.56. The resume given in pages 56-59 would indicate that there 
is strong case for Government to examine carefully the proposal 
for the coilversion of the Teleco~nmunications Branch into a Statu- 
tory Corporation. 

1.57. It is. however. evident that there is in any event an impera- 
tive need to ensure that Telephone Services. which constitute an 
essential part of the infrastructure for the development of the 
economy, are provided on an adequate scale and serviced emciently. 
There is also the over-riding need for ensuring that the resources 
generated by the Telccommunicaiions Rranch arc not longtbr divert- 
ed for suhsidising the Postal Bronch which should more appro- 
priatelv look to the gertcral revvnues for nny assistance that may 
be considered desirable. as justifiable social overhead. 

1.58. The Committiu. f e d  that the Telecommunicatio~~ Branch 
slluldd hc so organked a&. to cnnlle it to attract the requisite funds 
from all available sources as it is in a position to generate enough 
return to pay back the inve5tment. The Committee would like 
Government to take an early dreision to ensure that the accounts 
of the Telecommunications Branch are kept distinct from all other 
branches in keeping with the ut ility-cum-comme~ial nature of its 
wrvice. 

1.59. The Committee note that the Dcpurtment do not have 
separate revenue and expe~~di tnre  figureh for each exchange. While 
the Commit let. appreciate Government's view that the maintenance 
of such account\ would involve labour, they would like to a t rna  
that i t  is ncbeeswry for the Department to keep a watch on the 
remunerativeness of at l e a ~ t  the principal schema ef expadon 
undertaken by the Department so that ncarce resources are erpead- 
ed on ventures which yield the maximum return keeping in view 



sthe interest of country's economy. The Committee would like the 
Department to eurmine how best the existing system of aeco~lats 
could be adapted to seke this putpose. 

1.60. The Committee note with concern that the waiting lists for  
telephones in metropolitan cities like Calcutta, Bombay and DeIhi 
are alarming the average waiting period in Calcutta being 6 y- 
Bombay 5 years, Delhi 6.5 years. The Committee also note that in 
the case of Bombay, the waiting list has been maintained only 
under the category of the ' O W  scheme and the Department had 
arbitrarily given up the registration of applications under the non- 
OYT category since 1962. It is needless to point out that such arbi- 
trary action In stopping registration for telephones under the larger 
dategory of non-OYT has not only ser5ously depressed the figure of 
outstanding demand for telephones in Bombay but has also obvi- 
ously distracted the equitable allocation of scarce resource to that 
metropolitan city. 

1.61. A uniform procedure for the maintenance of waiting lists 
for the non-OYT category should be evolved and enforced witbout 
delay so as to reflect the true position. The Committee also suggest 
that the Department should lay down precise guidelines for deter- 
mining priorities for the allocation of additional lines keeping in 
view the number on the waiting list and the duration of waiting. 

1.62. The Committee cannot too strongly stress that the P&T 
Department should not only correct the injustice done to Bombay 
in the matter of the correct estimation of outstanding demand but 
also ensure that in any allocation of telephone resources in the next 
Plan Period this aspect is kept in view so as to correct the inequity 
that has taken place. 

1.63. The Committee also consider that if the acute telephone 
position in the metropolitan centres of commerce and industry like 
Calcutta, Bombay and Delhi is to be eased to a reasonable extent, 
it is imperative that a crash programme for the intallation of 1.62 
lakh telephones at 4 cost of Rs. 62 crores, proposed by the Depart- 
ment, is accorded high priority and is implemented in all earnest. 
nes . 

1.64. The Committee note from the data furnished during evi- 
dence that the available exchange capacity has, since 1962-63, been 
utilised only to the extent of 76 pefi cent to 80 per cent. Since the 
Department" norm for connections from an exchange is ordinarily 
94 per cent, the Committee feel that there is considerable scope for 
improvement in this regard. The Committee would like tbe Da- 
partment to improve the utilisation ratio by a sustained drive. 



1.65. in regard to the dif6culties in the way of expmsbn d s b g  
out of the shortage of foreign exchange, the Committee o h m  
that the Department is at present dependent on foreign sources, 
particularly for cables and transmission equipment l i e  carrier 
system, coaxial and microwave equipment. Later in this Report, 
the Committee have dealt with the question of shortage of cabbe 
and the need to expand indigenous sources of production for these 
items. The Committee would also like to stress the need for in- 
tensified research in the telecommunications research centre for the 
progressive development of indigenous ktrow-how and production 
of transmission equipment. 

1.66. As an interim measure it appears to the Committee to be 
necessary to intensify the efforts started in 1965 for a World 
Bank  loan to meet immedinte requirements for expansion plans. 

1.67. The Committee asked how many public call offices had been 
provided in major centres of commerce and industry and what pro- 
portion they bore to the total number of telephones in these ccn- 
tres. The following information was furnished by the Department: 

- - -- -- - (Figures as on 31-3-68) 
-- - - - - - - - -- 

Number Percentage 
of of PCO, to 

S .  Name of Station pC0. total work- 
KO. ing con- 

nection\ 

I 2 3 4 ----------- 
r Calcutta _(?8 -6  
2 Bombay. 790 - 8  

Delhi . 
Madras . 
Hyderahad 
Rangallwe 
Ahmedabad 
Pwna . 
Kanpur 
L u c k n n ~ ~  

I I Comihatore . 
12 Patna . 

13 jaipur . 
14 Bhopal . 
r 5 Trivandrum 
r6 Chwdignrh . 



1,udhi:mil . 
Cuttack 
Shillnng 
Sirnlu . . 
Imphal . . 
Panjim . . 
120ndiclr.t rr!. 
Nagpill- 
Ind!,sc . 

1.68. The Committee pointed out that the percentage of public 
call offices varied from 1 per cent to 2 per cent of the total tele- 
phone connections. In  view of the h e a ~ y  demand for telephones, 
they enquired whether !t was not  necessary either to increase the 
Public Call Omces or to have a timing device whereby the dura- 
t ~ n n  of' individual calls coulcl be limited. The witness stated: 

"1 would submit that the first alternative of increasing public 
(.all c~fflces is hettrr rather than putting timers. So. we have as a 
matter o f  policy decided that the number of public call offices in all 
thcw towns and cities shoultl initially be about 5 per cent and we 
nrc trying to achieve that figure. It requires manufacture of . . . . . . 
vain collctcting h.~xes.  WP have undertaken the manufacture our- 
sel\-es and we hope to reach the 5 per cent figure in about four 
?cars timcl. Then u7t. will qo over to 10 per cent." 

1.69. The Committee enquired what criteria was being adopted 
in the matter of opening public call offlces. In a note, the Dqart- 
rnent have indicated the  following position: 

1.70. Thcre are t w r ~  types of public call offices--long distance 
public rn'l offlces and local public call oEccs. Long distance public 
call offices can be snnc.tiot-ed even on a loss basis in respect of cer- 
t ~ i n  categories nf stations: subject to the over-all limit of loss not 
e x c ~ c d i n ~  Rs. 40 lnkhs d u r i n ~  a period of 5 years beginning from 
1st April, 1966. Initially these facilities were to be provided only 
at district and sub-divisional headquarter towns, tehsils and mb- 
tehsil towns. bnt. as a result of  the liberalisatinn of the policy in 
Jnnunry 1968. thev are now being sanctioned subject to cerbin 
limits at urban ~ n d  rural plice.; with prescribed population, remote 
lncnlitfes, totwist and pilgrim ccn t r w  and pmject sites and townships. 

3025 ( A i l  I,.-4 



During the Third Plan, 1700 of these public call omces were opened, 
291 of these on a loss basis. The total loss on these public call 
offices was Rs. 9.35 lakhs against the Plan ceiling of Rs. 40 lakhs. 

1.71. In regard to loca! public call offices, the. Department decided 
to open them on a liberal basis in view of the shortage of telephones. 
"The criteria for opening such P.O's is the anticipated utilitv to 
the general public and no profit or loss cansiderations are taken in 
view for the purpose." However, public call omces were opened at 
private premises onlv on the bass  of a guaranteed minimum 
revenue. 

1.72. In response to a question whether these call offices should 
function at public places or in private premises. where the Depart- 
ment had the advantage of having a guaranteed income, the witness 
stated that more of the offices should be in public places. He. how- 
ever, added that it \vas necessary to have supervision 1 0  check van- 
dalism 

1.73. During the Fourth Plan period, according to proposals sub- 
mitted by the Department. 4.000 public call offices are proposd to 
be opened. In  addition. some long distance public call offices arc 
proposed to be connected by wireless links. instead of open wire lines 
as at present. Single channel VHF equipment now under develop- 
ment would be used for this purpose. The outlay would be Rs. 19 
crores and no foreign exchange would be invo'verl. 

1 74. The P & T Tariffs Enqu11-> Committee. \rh~ch exariwned thc 
pollcv In regard to opening of publlc call offices has  made thtl follow- 
ing observatmns In thelr report: 

"The Committee note that the department has recently taken 
a number o f  steps to pllpularise publlc call offices a' 
prwate premlseg There is a great shortage of tele- 
phones In the countv-y The opcnlng of more and rnw ( *  

PCOs would brmg the ttlephonc f,tc-~'!tlcs w~thitr thc 
rwch of la1 ge sect~ons of the publrc. The Cornrn~ttt*~ 
citrnmend the department for thts liberal p d ~ c y  of pro- 
viding PCOs". 

1.75. The Cun~nnittee note that at present tbc p@rnZbtagr of pub- 
lic call ofifiecic \ arks  fmnl 1 per cent to 2 per coat nf ( tot81 
telephone cor~nectioas in mctropolitrn cities. Tbe Committee 
consider that in view of the admitted acute shortage of ttleyirmm 
in the country. the Ikpartnwnt ahould work out and ienplonaunt a 
crash progremmc fur providing public call office* to the ertcult of 



at least 5 per cent of tbe telephone connections so that the dimcul- 
ties faced by the general public in availing themselves of telephone 
facilities are eased to some extent. 

1.76. Taking up the question of quality of telephone service, the 
Committee drew the attention of the representative of the P & T. 
Board to the following observations of the Tariffs Enquiry Commit- 
tm: $ 5 ' '7- 1.; 

"An important aspect of the quality of se.rvice which concerns 
telephone users is the time it takes to clear faults re- 
ported by them. About 20 to 25 per cent of the te lephon~ 
complaints relates to delay in clearing the local faults 
It is understood that in the United Kingdom 90 per cent 
of faults reported before 3 p.m., if they deprive the 
customer of service. are cleared the same day. The 
NPW York Telephone Company in Manhattan clears the 
faults in the exchange within half-an-hour, those on 
business Premises within 2 hours and those at the subs- 
criber's residence within 3 to 4 hours. In India. norms 
have been fixed for the ~ncidence and duration of faults 
The time fnr clearing faults varies from, 2 to 8 hours on 
an average as against the prescribed norms of 2.5 hours 
average duration Efforts should be  mad^ t , attain 
these norms 

1.7;. For special services like the directory enquiry servicc. the 
average lime to answer has been fixed as 10 seconds. This standard 
is not r t,.-lched in most of the exchanges. Test checks carried out 
by the Observation Unit of the P R. T Directorate show that the 
average duration in many cases i;: about 30 seconds. Here again, 
performance should bc improved. Instances of discourtesy on the 
oart of telephonc operators and other staff of the telephone branch 
nave also been reported. The Committee brought to the notice of 
the representatives of the P&T Department as an example certain 
-ases of negligence on the part of the telephone operators in the 
Delhi Exchange in booking the trunk calls. There were also corn 
plaints about the functioning of special assistance service. Com- 
plaints of this type should be eliminated. The representative of the  
Posts and Telegraphs Department admitted during evidence that 
there was a "qualitative deficiency". "Staff discipline." he added, 
"is involved" and with the progressive automation of the telephone 
service, such as, for instance, replacement of the existing strowger 
rq~lipment by crossbar exchange the quality of the senlice xvas 
bound to he improved and the scnpe for errors r e d u d .  



1.78. In a note the Department have indicated that the bllowtng 
action has been taken to ensure adherence to the prescribed nor,. 
for faults clearance; 

"1. The period for which fault clearance activity was being 
carried out earlier, was of the order of 8 hours during 
the day. Now the faults clearance activity has been 
extended over a period of 14 hours per day (07% 
2100). This will bring down the carried over faults. 
As such the average duration per fault will be reduced 
considerably. 

2. Procedures of handiing complaints and dealing with faults 
have been streamlined in many of the exchanges, and 
are being streamlined in other exchanges. This will 
help in reducing the average duration of a fault. 

3 Provisional standards for sanction of vehicles have been 
recently approved and vehicles are being sanctioned to 
telephone exchanges. This wil: help the maintenance 
staff to move quickly during break-down. 

4 Routine testing of instruments 'and dials has been pres- 
cribed. With this. fault will be detected even before a 
fault is reported by the subscriber. This will help i !~  
bringing down the number of complaints and eventually 
the time taken to clear a fault 

5. The Phone Inspectors and the S u p e r v i s o ~ ~  staff have been 
ordered to inspect mbscribers prexwscc and the outdoor 
plant regularly This will help In takinC preventive 
action before a fault ,)ccurs This will bring down the 
number of cornpl;:r?:c : ~ n d  eventual!y the duretfon per 
fault 

fi. Orders have her, isaucri ;hat faults of repetitive nature 
should be checked up by the supert.ison? staff so that 
the fau!t is cleared permanently. Thia will also help i r t  
reducing the number of compIa~nts. 

7 As and when the supply o f  under~rnund cables Improves 
overhead alingmenb will be replaced bv underlpurund 
cable. This will reduce the number clf complaints which 
In turn. will bring down the  average duration of II 

fault." 

179. It is hardly naceJJary for the Commlttee to u y  thmt a 
public monopolyly lvrvice like the telephone* qhauld he con*umrr 



&anted. The Committee cannot also help expressing the f-m 
that the quality of assistance rendered by telephone operat- to 
the cwtomers leaves great scope for improvement. The Commit- 
tee consider that in the interest of improving its image as a p ~ b u c  
utility service, the Telephone Department should pay special and 
sustained attention to their special services such as directory en- 
quiry and assistance for putting through local 4nd trunk c a b ,  so 
as to make them effective, time saving and reliable. 

1.80. The Committee would like the Department to pay ~ P d d  
attention to the emcient maintenance of telephone lines and the 
taking of timely pmventive action so that the ocrurrence of f d t s  
is reduced to the minimum, if not altogether eliminated. Where a 
fault does in fact develop the Committee expect the Department to 
ensure that it is rectified within the prescribed time so as to cause 
minimum inconvcnienre lo the user. 



REVENUE 
Arrears of T e l e p h  Revenue 

Audit Paragraph 

2.1. The collection of telephone revenue in respect of bills issued 
upto 31st March, 1967, was in arrears to the extent of Rs. 5.61 crores 
as on the 1st July.  1967. as indicated below:-- 

(In crores of rupees) 
Government subscribers . . 3.25 
Other subscribers 2.36 

Out of the tota! outstandings of &. 5.61 crores, Rs. 2.77 crores 
related to bills issued during 1966-67 and thc balance of Rs. 2.84 
crores to bills issued upto 1965-66. The year-uVlse analysis of tele- 
phone revenue in arrears as on 1st Ju ly ,  1967 in respect of bills issued 
upto 31st March. 196'; is given in the following table:- 

Rental Tmnk Call5 Tc>tai 
- - - - -- 

- -- - -- ------- --- ---- -.--- 
( i i )  The percentage of outstanding on 1st July, 1967, to the total 

mount collected during the year ending with the preceding March 



md corresponding percentages in the three preceding years are 
indicated below: - 

Amount Outstandirlgs Percentage 
collected nn 1st Jullg of arrears 

following to the 
(including amount call- 
outstanding ected during 
in respect of the year. 
hills issued 
in the pre- 

ceding 
years. j 

(In lakhs of rupees) 

(iii) h test-check of telephone revenue accounts conducted during 
1966-67 has shown marly instances of short recoveries as well as  of 
failure to issue bills. Of the instances brought to notice, short 
recoveries to the extent of Ks. 4.02 lakhs and failure to issue b i b  to 
the extent of Ks. 6.98 lakhs had not been made good by the 30th June, 
1967. 

(iv) During the year 1966-67. telephone revenue to the extent of 
&. 4.30 lakhs were written off as unrealizable and an amount of 
Hs. 7.10 lakhs was under litigation as on 1st July, 1967. 

( Metres installed 111 certain telephone exchanges to recerd 
the number of local calls (inc!u&ng units of S.T.D. calls) have pro- 
vision for 4 digits only, viz.. they can record a maximum of 9999 
calls, after which they revert (with the next call) to 0000 position. 
Owing to this lunted capacity ol the metres, if total number of calls 
made during any billing period exceeds 10.000 it would, while billing, 
be found recorded to the  extant only of the excess above 10,000 with 
the result that there might be short-b~lhng for 10,000 cails for that 
period. To obviate such short buildings more frequent -din@ in 
the case of all heavily worked meters were prescribed In tht. 
phone exchanges at Bombay. Nevertheless a test-check a I w l W  
under-billing on this account in 32 eaaes involving an amouat of 
Rs. 48.838 during the period April, 1960 to Jenwry, 1987. 

fParagraph No 7. Audit Report (P&T), 196(11 



(i) ColJectiol.1 of arrears 

2.2 The Committee pointed out that, though the yosition of 
arrears had shown somE improvement during the year 1966-67, the 
arrears were still substantial and amounted to Rs. 5.61 crores 8s on 
1st July, 1967. in respect of bills issued upto 31st March, 1967. The 
amount awaiting realisation from Government Departmellts 
was particularly large and constituted 58 per cent of the total 
arrears. The Conlmittee desired to know the present position in 
regard t o  collection of arrears both frcxn Go\*ernnwnt Departments 
and from other subscribers I n  n nvtc on this polnt, the Department 
have stated that a sum of Rs. 5.38 crores was out-standing on 1st 
January. IS8 for bllls i s s ~ ~ ~ d  irpto R O t h  September. 1967. 0 1  this. 
Rs. 2.80 crores related to Government suhsrnbrrs and the L>a1ancc of 
RF. 2 58 crorcs t o  other subscribers 

2.3 Referring to the year-\vise anclysis * b i  t h r  arrears as given in 
Audit Paragraph. the Committee enquired almut the present positton 
of the collection nf arrrars of Rs. 70.61 lakhs which had been pending 
for more than five years. It was stated hv the  Department that the 
figure had come down from Hb.  Y(i.61 lakhs ti) Rs, 66.49 lakhs 11s on 
1st January, 1968. Of this. a sunt ,,f Rs. 30.51 lak;~s ~-fx'uttrd t., Gov- 
ernment subscribr!.~ and the balance o f  Rs 35.98 litkh- ti, other 
subscribers. 

2.4 The Conintittee invited the attentlo11 of rht. ~ q m s e n t a t i v e  of 
the Department to the observations of the Tariff Enquiry C ~ m r n i t t e ~ .  
which had stated in para 8.2 of their report that t.~ comincrciel enter- 
prise like the Telephone Department should be prompt in 1rali4ny 
its revenue. The wtnew submitted: "Wr have been making co~:stmt 
efforts to reduce the arrears. . . . During the whok  period in ques- 
tion the revenue we got was of the order of Rs. 443 crorcs while the 
percentage of arrears was about 1 per cent, i f  you look at it from the 
commercial angle. This does not mean that  we will relax our 
efforts but wr %-ill go on making our efforts in  this regard" 

2 5 In response to R questmn about deterrent steps taken by the 
Department to prevent accumulat~on o f  arrears. the witness rniorm- 
ed the Committee: "Regarding these arrears we have Issued instruc- 
t~ons  that if t h w  f the subscribers) have not paid the current arrears. 
the telephone must be cut after g iv~ng  informatton. By current 
arrears I mean yoar-old arrears. So far as other arrears are con- 
m n e d ,  because the htlls are delayed. . . we would glve them 
(arubwibem) th r  chilnce trt prove that they hed paid." 



2.6 From the papers made available by the Department relating 
to a Telephone Revenue Conference held in Delhi in September, 
1968, the Committee find that the question of delay in issue of bills 
and accumulation of arrears were brought into sharp focus in the 
course of inaugural address by the Minister of Communications: 

"1 am told that except in few places in India, there is heavy 
delay in issue of bills and collection of telephone 
revenue. There is delay of 2 to 4 months in issue of bills 
and another 2 to 4 months in the collection of dues. An 
amount of Rs. 30 crores, which could become available 
to the Department is thus :ocked up with the sub- 
scribers. Interest on this alone would come to about a 
couple of crores in a year. Apart from this the subs- 
cribers will ntit be able to check their bills on account 
of this :apse of time, which will result in unending 
correspondence.. . . . .  We have over @. 5 crores of 
arrears pending upto-date. This might have resulted 
due to either non-issue of bills or possibly not coLlecting 
the dues in time. . . . The large arrears have been a sub- 
ject of severe criticism by the Public Accounts C o w  
mittee year after year and no solution seems to be forth- 
coming. A feel that efforts should be made to liquidate 
these old arrears within a period of one year..  . . . . . . *. 

2.7. The Conmirice also note that the fololwng decisions were 
taken at the Conference to expedite the liquidat~on of arrears. parti- 
cularly for the period upto 1957-58:- 

" ( i )  The powers of Heads of Circles for wr~te-off of irrecover- 
able amounts w ~ l l  be rased to Rs. 2.000 - in each case. 

(11) The existing l~rnlt of Rs. 2501- for wrlte-off without le- 
ference to Revenue Authorities should be enhanced to 
h. 2,oouj-. 

(iil) Private Pleaders might be engaged if that would help in 
rcalising the amounts but this should be done only when 
the amount involved is heavy and the legal expenses 
would be justified. 

IN) The Telephone Defaulters' Board may be decentralised to 
the Divisional level and should meet under the Chair- 
manship o f  Director of Telegraphs. 

( v )  Action should be initiated imrnediateiy to collect or write- 
off the old autsta~ldings relating to the period upto 1958 
within the next three rrlonths. Also, action should be 



taken for realising the outstandings in respect of the 
last two years, i.e., 1966-67 and 1967-68, by the end of 
December, 1968 and a report submitted in the beginning 
of January, 1969. 

(vi) Circles!Telephone Lhstricts may create the minimum 
number of posts of 1ns;)ectors on a temporary basis (two 
to three months) for assisting in the recovery of the old 
arrears." 

2.8. The Committee drew the attention of the witness to para 
3.3 of their 13th Report (Fourth Lok Sabha) and enquired whether 
the cardex system introduced in some cities had helped to improve 
the collection of arrears. l'hr witness stated that "with a view to 
seeing that the arrears do not arise at all, the cardex system has 
been introduced." The Con~rn~t te r~  pointed out that the mechanised 
system of billing had been ~ntr tduced in some cities and asked 
whether the relative merits of the manual and mechanical system 
of billing had been The representat~ve of the Board 
stated that a Committee was being constituted to go into this ques- 
tion. From further information since furnished to the Committee. 
i t  is seen that Government decided in October, 1968 to constitute a 
Committee with the follnwlng terms of reference:- 

. ( at  to evaluate the mechan~sed b~illng and accounting sys- 
tem in operation in Calcuttd '1 clephone Districts and the 
Cardex system In operation In Delhl D ~ s t r ~ c t  and the 
PI opusah f l l r  :nec.hanisat~on IPc~lved from G.M.T. Bom- 
bay wlth regard trl pronlptnc-ss 111 Issue of bills, accuracy 
of bill~ng, s p c t d e ~  collecr~on uf revenue, pompt d~scon- 
nection of telephones for rmn-payment and effective 
control and recovery of outstandLngs 

( h )  to obtam and e\.alua?cx proposals for full or semi-mechani- 
sation from (1) D.(;. Ordnance Factorleb, (2) Bradma 
(3)  IBAM (4) 1.C.T and any other s~m~l r r r  organisations 
tCerta:n proposals were received from these Orgenisa- 
twns In the p s i  but the Committee will obtain revised 
proposals In the. light of the present circumstances and 
discuss these p r o p a l  in details with the representatives 
4 thew ormntsations) , 

f c )  ( 1 )  t i  ronsirier and recommend. keepmg in mind em- 
ciency . prompt ncss. accurecy and customer sertidactlon, 
which system should be adopted by the Dqmrtment 
the bigger D~strrcts like Delhl. Bombay, Colcutta etc. 



and which system should be introduced in the other 
smaller telephone systems; 

(ii) In evaluating the advantages disadvantages of the mech- 
anised and manual systems, the Committee should 
specifically consider :--. 

1. The economics o f  each of the two systems; 

2. the man-power requirements and their effect on em- 
ployment opportunities; 

3. the system of checks built-in into the two systems for 
preventing over-hilling. under-billing or no billing a t  
all; and 

4. the effect, in terms of cost. on the ex~st ing pay roll and 
the need for replacing personnel by men with higher 
skills for operating the mechanised systems. 

(d) to recommend staff standards for billing and collection 
work." 

I t  was also decided in the conference that the following policy 
would be followed in the miitter of disconnection of telephones: 

(a )  In respect of current arrears (bills Issued during 1966-67 
and 1967-68) dlsconnect~on should be without compunc- 
tion except in the exempted categories. For earlier years, 
the subscribers should be given a chance to check on 
payments and the Department should try to convince him 
of the accuracy of the demand. 

(b) Government Departments should be treated on the same 
footing as the p i v a t e  subscribers and the mere fact that 
Defence subscribers were involved telephones should not 
be allowed to be retained without payment. h the case 
of Defence circuits the non-payment should be reported 
personally to the Senior Signals OfRcer concerned before 
disconnect ion. 

(c) Lac of budgetary provision should not stand in the way 
of timely payment of telephone bills by Government 
Departments including Defence. 

2.9. The Committee note that the a m  of tebphone ravenuc 
hmve been bmught down from Rs. 6J1 crares aa on 1st July, 1967 to 
IL. O% ero~sr .r on bt Jv, 1968. They add, hewevsr, Wts 
k mt out thws k still rubrtmtid se.)r h r  lanpr~~muat. 



what was the latest position in this regard. The witness stated that, 
out of the amount of Rs. 4:02 lakhs, short recovered, the subsrribera 
had made good Rs. 2 lakhs, leaving a balance of Rs. 2 lakhs, which 
stlll remained to be recovered. As regards the failure to issue bib, 
out of Rs. 7 lakhs, about Rs. 3*RY lakhs had since. been recovered. 
In response to another question about the progress in realisation of 
the sum of Rs. 7.10 iakhs stated in the Audit paragraph to be under 
litigation, the witness said that this involved "a legal process." He 
added: "It has got to take time." The Committee were also in- 
fo- that the amount under letigation as on 1st January, 1W 
was Rs. 7:29 lakhs. 

2.15. On an enquiry from the Committee about the machinery 
available for settkment of di:;putes in cases where the subscriber 
felt that he had been wrongly hilled, the witness stated that there 
was a provision in the Indian ~ e l e g r a ~ h  Rules by which the sub- 
scriber could invoke arbitration. In case of any doubt or compldnt 
the  subscriber could write to the General Manager. who made 
arrangements for redrc+sinl. t h  complaints and checking the 
meters where nececsary 

2.16. The Commlt?ee pointed cut that several instances were 
recently reported in the prc:..; r l !  calls made by one subscriber be- 
ing debited to ::nother s;lbscribl.r T1:e witness replied: "This is 
mala fide." Asked whether in  such cases, the Department should 
not resort to punitive act; .1,7 the , epresentative of t h e  P&T Board 
stated: "Without going into thc tlctrtils I will say we are carrying 
out investigations." 

2.17. The Committee c'rttiv nttcntion to the various complaints 
appear:ng in the Press abour t h e  faulty and wrong billing and de- 
sired to know whether a sa rnpl~  survey of disputed bills as suggest- 
ed in para 3 18 of their 13:b R-port (Fourth Lok Sabha) had been 
carried out. The witness s t , \ t ~ t  that a sample survey had been 
undertaken in different regions and the results were awaited. In 
a note subsequently submitted to the Committee. the Department 
have summed up the results of 11:e sam?le survey as follows: 

"Ftesults of t he  sernpltx survev so far undertaken indicate that 
trunk call bills ::IT challenged by the subscribers for- 

( i )  inclusion of mi!? eithel no+ booked by them or can- 
celled by them afte: booking: 

( i i )  wrong duration indicated; 
(ili) wrong v~luntion or wrong prioritv of calls. 



what was the latest position i n  this  regard. The witness stated that,, 
out of the amount of Rs. 4 9 2  lakhs. short recovered, the subscribers 
had made good Rr. 2 lakhs, having a balance of Rs. 2 lakhs, which 
still remained to be recovered. As regards the failure to issue bills, 
out of Hs 7 lakhs, about  Rs 3.83 lakhs had since been recovered. 
In respnsp to another yue:;tiorl nhvut t h e  progress in realisation of 
the sum of fis. 7.10 mkhs stated in the Audit paragraph to be under 
litigation, the  witness said that this invt)lved "a legal process." He 
added: "It has g;~t  1 . i  take time." The Committee were also in- 
formed that the amount :mder letigation as on Is: January. 1968 
was Rs. 7% lakhs. 

2.15. On an  oriyui~-y fr;,lr tile Committee a h w t  the machinery 
available for settl:,ment of tii.:putes ::I csses wherc the subscriber 
felt that he had been wronc~ly hilled. t h e  witness stated that there 
was a provision in the  India?; Telegraph R L I ~ P S  by which the sub- 
scriber could i ~ l \ . o k c  arbitrn:ii;r;. i ~ :  c x e  of Lny doubt or complaint 
the subscriber t . t : ~ r ! d  ~ v r i i t .  1,) thc Genera! Manager. who made 
: i r r angeme!~ t~  f o r  rtrd!--.ssir.. t4c. romptaints 2nd checking the 
mete:: w-herc nc?cer;sary 

2.16. The Co!nmit!w !)oi:it,t.tl (hut that several instances were 
recently r cp r t c i l  i l l  :Ilt- pre G. ; . i  l . d : k  made bv one subscriber be- 
irlg debited to ;:no!ht.r s , r ? ~ ~ ~ . - i b  lr. Ti,e ;vitness replied: "This is 
mala fide." A s l i d  whether i n  s u r h  cases. the Dep3rtment shoukl 
nc~t rt.sort to pt :n i t 'vc  act,: I . :  t!..,: . t.!>:.c-scntntive of : ! , p  PRLT Board 
stated: "Without goin;: in!() th:. ,!qtsi!s I will s a y  w e  rtre can?-ing 
out investlgations." 

2.17. The Comn?itt*x> 6 .  r t:. . ! t t c  ntioll ;o the v n r i o u  complaints 
appearing in the P r e s ~  nbou:. ti::> faulty and wrong billing and de- 
sired to k:~o\i.- whethel. a samplt.  !wrvt.\. of dispu:ed bills as suggest- 
ed i n  para ; i . ' i j  of their i3::; E.aport (Fourth I,ok Snbha) had been 
carried ou i .  Tile witness st .~!;~, l  :hat a sarnplrl surxTey had been 
undertaken in different rt.r:i:w :ind the results were awaited. In 
a note subsequ.mtly subn? ! t :d  t z )  :he Committee. the Department 
have summed  kip the r;.<\~l!> uf [I:.;. si~nl;.lrlc survey as follows: 

' ' R ~ s u l t ? ~  of the snrnplt~ su:.\-tv 30 fa1 undertaken indicate that 
t r unk  call bi!I- , 1 L* cl!?!Itangrd bv the  subscribers for- 

(ifil wrong valuation or :vronq yrioritv of calls. 



Most of the trunk call bills challenged, however, c a m  under 
category (i) above. 

Rent bills are chalenged f 0 . y  
(i) excessive number of local calls charged in metered areas; 

and 
(ii) rent charged for accessories not provided. 

Majority of the rent bills challenged by the subscribers fall 
under the first category, ie.. excessive calls." 

2.18. The note lists the following remedial measures taken by 
the Department to ensure accuracy of bills: 

"(1) An important step already taken is the decentralisation 
of the telephone revenue accounting organisation. Each 
Divisional Engineer is now responsible for preparation 
of telephone bills for his jurisdiction. This will facilitate 
closer contact between the subscribers and the billing 
units and quicker disposal of complaints. 

( 2 )  A conference of officers concerned with telephone 
revenue matters was held on 16th September, 1968 and 
the following decisions were taken: 

(i) The Heads of Circles'Distric-ts have been asked to send 
circular letters to a l l  subscribers intlmating them the 
dates on which the subscribers woud received thc 
monthly trunk call bills, and the quarterly rent and 
local call bills Ttic subscribers would be advised to 
call for duplicate b~l ls  i f  the original bills are not re- 
ceived by the prescribed dates. Advertisements will 
also be issued on this subject. 

( i i )  It IS proposed to introduce the protographic syskm of 
taking meter readings in Rornbav Telephone Dis- 
trict. 13 this experimrnt proves to be surressful, it 
wi71 be extended t l  the Telephone Districts at Calcutta 
and Delhi. 

(iii) It has also been decided to introduce a percentage 
cheek of the accuracy of telephone bills. 

f iv)  I t  is proposed to have a Public Relations Cell in the 
ofice of every Divisional Enaineer far the canvenience 
of complainantl~ whn visit that ofnee.'' 

2.19. The Committee are disturbed to note tJw amtimaour .p.tr, 
of complainb about inrceurecy in billing of telepbarasr. 



E a .  The Canwnittee aete that Government have nuw d4efdd t. 
Latrodw a percentage check of the accuracy of telaphom bill& 
There is a h  a proposal to introduce a photographic system of tririag 
meter readings in the Bombay Telephone District which might be 
extended in the light of experience to Delhi and Calcutta Telephone 
MsMcts. 

2.21. The Committee cannot stress too much the need for the 
thorough checking of bills to ensure their accuracy as well as t b t  
investigation of cases of proved incorrect billing so as to talre reme- 
dial action. Where it is proved that a bill has been prepared fa- 
correctly for want of care, the Committee would like Gove~u13ent 
to take deterrent action so as to tone up the entire work of prepam- 
tion of bills. 

222. The Committee note from the results of sample s t v ~ e Y  
conducted by the Department that trunk call bills are usadly 
challeqged by subscribers for inclusion of calls not booked or can- 
celled after booking, indication of longer duration, wrong priority 
or incorrect valuation. Another aspect meriting urgent attention io 
the heavy delay in the submission of trunk call bills which not only 
irk the subscribers but also delay the collection of revenues due to 
the Department. The Committee cannot too strongly emphasise that, 
in the interests of speedier collection of revenues and subscriber 
satisfaction, tbe Department should take concrete measures to stc~l* 
the timely and accurate suhmission of hill.; to subscribers. 

(iii) Installation of 5-digit meters 

2.23. The Committee pointed out to the representatives of the 
P&T Board, that in the case of some of the exchanges which had 
facilities for metering ca1l.i for 4 digits o d y ,  there had been short- 
billing to the  extent of Rs. 48,838 and enquired what remedial steps 
had been taken. The witness stated: "We have checked up a 
riumber of rases involved over a period of vears. The amount in- 
volved was Rs. 54.000. There is a slight difference in the figures 
reported by Audit Only in one case the short-billing arose out 
of the meter clerk recording the reading without taking into account 
the meter had gone wrong. . . . . . and that meter had already 
done to the extent of 10,000 calls. We submitted a fresh bill to the 
subscriber. He has paid upto about Rs. 3,600. There was a court 
c a ~  aim. There is an arbitration clausc according to which the 
arbitrator has given his decision in our favour. So we will be 
able to get the amount." Explatn~ng the long term rundid 
mensursr initiated by the Department. the witness informd *e 



Committee that a decision had been taken to replace a31 4 digit 
meters by 5 digit meters in the larger systems especially thorn 
with subscriber trunk dialling facilities. The first lot of 2,600 
meters had been installed in Delhi. "The idea", he added, "is to 
have a supply of 7,000 meters this year and step it up gradually. 
Our scheme is to supply thcsc to the larger autoxniltic exchanges to 
the extent of 10 per cent to start with and gradually build up. Of 
course cross bar exchanges, as part of thi? equipment, will have 5 
digit equipment." Asked how much time the completion of this 
process of replacement would take, he stated: "It will take about 
3 years." When the Committee enquired what steps were being 
taken in the meantime to  ensure correct reading of meters, the wit- 
ness stated that so far as STD stations were concerned, either week- 
ly or fortnightly readings would be done. 

2.24. From further informat .In furnished by the Departmelit. 
the Committee find that at the Telephone Revenue Conference 
held in September. 1968 the problem of supply of 5 digit meters 
was discussed. It was decided that since Telephone Industries 
were not able to meet the requirements of the Department in this 
regard, "the possibility of supply through other reliable manufac- 
turers should also be explored I t  was also decided that, as a rule. 
fortnightly meter readings should be taken. but where the calling 
rate was very high or very low. discretion could he exercised by 
Heads of Circles for tahng meters readings a t  shorter or larger 
intersak " 

2.25. The Committee w t t  that n telit checking of bills for tbe 
Telephone Exchange. in Bombay had revealed that in 32 cas@~, short 
billing to the extent of Rs. 48,838 had mufted ow in^ to infrequent 
readings of meten with provision for 4 digits only The Committee 
note that the Deparhnent have now decided to replace the 4 digit 
meters in heavily worked exchanges by 5 digit metera The Com- 
mittee fed that if the Department hod exercised due c u e  in the 
beginning, they would have provided 5 digit metem ab initio in 
heavy exchanges, a5 is now being done for e x c h q e 9  fitted with 
cross-bar equipment. 

2.26. The Committee note that the capaeity of tho Indian Tale- 
phone l~idastries to supply 5 digit metera i s  limited and that it would 
take three years tar replace 4 digit meters by 5 digit mehm in head- 
ly worked exchanges. The Committee aggw that Government may 
examine the possibility of getting the telephone areten of S mts 
from manufacturers of other types d mst.rs I h  tlacridty metem 
so a@ to replace tbe 4 didt meters at t b  cartier( to avoid ter, mm- 
~ P C .  In the mclantimr tbr Committee r t r m  thrt every crre rhaakl 



LOSS of potential revenue through inadequate utilisatim of 
expanded capacity of a Telephone Exchange 

Audit Paragraph . . . . 
2.27. The capacity of a satellite Telephone Exchange was ex- 

panded from 600 lines to 900 lines in May, 1982. Allowing for a 
technical reserve of 6 per cent, the connectable capacity of the ex- 
panded exchange was 846 lines. Notwithstanding a heavy demand 
for additional telephones, the connections actually given numbered 
only 599 by 31st March, 1963, 725 by 31st March, 1964, 746 by 31st 
March, 1965, 749 by 31st March, 1966 and 775 by 31st March, 1967. 
The Department has explained that the expanded capaclty could 
not be utilised fully all these years because an adequate n u m k  of 
junction cables between the main exchange in a neighbouring 
town and the other satellite exchanges in that area was not pro- 
vided for simultaneously. The scheme to provide additional junc- 
tion cables was sanctioned only in December, 1965, and has not 
been implemented even so far (March, 1968), because the requisite 
cables are still awaited. Meanwhile the Department is' losing 
potential revenue through non-utilisation of the expanded capa- 
city to the full extent. This loss works out to about Rs. 4.3 lakhs 
effective use, notwithstanding a heavy demand for additional tele- 
phone connection from that exchange during the years 1963-64 to 
1966-67. 

[Paragraph No. 8, Audit Report (P&T),  19683. 
2.28 The Committee drew the attention of the representative 

of t h e  P&T Board to the fact that the expanded capacity of 900 lines 
available in the Exchange since May, 1962, could not be put to 
cbffective use, not-withstanding a heavy demand for additional tele- 
phones. Taking note of the fact that the under-utilisation of 
capacity was due to inadequacy of junction cables, they enquired 
what steps had been taken to procure the cables. The witness 
replied: ''There is acute shortage of cables throughout the country. 
We are rationing cables." He added that the only source of indi- 
genous supply of cables was Hindustan Cables Ltd. "Their capacity 
is at  present only a little over 56 per cent of the demand. The 
Ministry of Commerce & Industry is expanding that factory. In 
the tnecmwhile, we have been importing some cables from abroad 
under the World Bank loan. We are even now trying to get some 
more cables through foreign loan pending the expansfan of the 
factory." 
903q r ii\ r t- 



2%. The Committee asked for data about the requfrementr of 
cables of the Department and the extent to which these bad been 
met either from indigenous sources OT through imports. The 
information on this point, which has been furnished by the P&T 
Board in a note, is tabulated below: 

Demand for Cable A+/- @antides Unsatisfied 
Year cables out- n~uirr- anncl- amported dcrmnd u 

standing at mcnts pated at end of 
commence- during supplies Y a  
ment of the year from HCL 
of pent - .--- 

(In Kilometrcs) 

--- - ----- 
2.30. Explaining the position regarding imports of cables, the 

Department have stated in their note that during the Third Plan, 
due to availability of IDA credits, it was possible to import the re- 
quired quantity of cables. The Department had drawn up proposals 
for another credit from the IDA in September, 1965 and renewed 
them in March, 1967 and again in Map, 1968. "But the case has not 
made any significant progress so far and the prospects of obtaining 
their credit appear bleak. The Department has also initiated action 
to obtain bilateral credit from countries like Yugoslavia, Holland, 
Poland etc. Enquiries have been sent through the Government to 
some of the East European count~ies seeking information on the 
type of cables used by them with a view to initiating action for fm- 
port of cables from these countries." 

2.31. The Committee wanted to know what steps had been taken 
to expand indigenous production so as to eliminate dependence on 
imports. In a note, the P&T Board have explained the position as 
under: 

(1) Hindustan Cables Ltd.. the existing public sector factory 
at Rupnarainpur was planned for the manufacture of 
3,200 Mlometres of cables on two ahitt basis. A project 
for expansion of this capacity from 3,200 luns. to 8,000 kms. 
at a cost of Rs. 477 la&, excluding township, was 
approved by Government in April, 1966, As on 3rd 
March, 1988, "71 per cent of expenditure an Plant and 
Machinery has already been ca~aitted and it ir lexpscM 
that trial production will start durfng 191)9..7tkn 



(il) To plur indigenous manufacture of cables, r w e  
group, consisting of r epmnta t i ve  of HiPdustan C8bSclr 
and P&T w;tts set up by the Planning Commission in Fa& 
ruary, 1962. This group, which reported in September, 
1962, recommended setting up of a second unit. "The case 
is being processed by the Ministry of Industry. Various 
sites in India were examined for the location of this 
factory and it was decided in December, 1966 to locate 
the factory at  Hyderabad. Since then the project has 
been under examination." 

(iii) "There have also been requests from some of the manu- 
facturers of power cables in the private sector to pennit 
them to manufacture telephone cables utilising their spare 
capacities. This case is also under consideration." 

2.32. Explaining the overall position regarding requirements of 
cables for the Fourth Plan, in the light of a tentative target of 
16 lakh telephone connections, the Department have staled the 
position as under: 

"Requirements of cables-Requirements of telephone cables 
during the Fourth Five Year Plan are expected to be the 
order of 80,000 kms. 

The likely production of dry core cables from the Rupnarain- 
pur factory taking into account the sanction expansion is 
likely to be of the order of 42,000 kms. out of which P&T 
is expected to be supplied with 38,000 kms. of this cable. 
The setting up of the second cable factory is under finali- 
sation. Provided this factory is set up early in the PTan, 
production of about 10,000 kms. can be expected from the 
same. Thus the total supplies of dry core cables available 
to the P&T stores, from HCL would be of the order of 
48,000 kms. In view of this, it is essential that the setting 
up of the second factory is expedited, and production in 
the two factories stepped up considerably to reduce the 
gap between supplies and requirements of cables as envi- 
saged in the Plan." 

The shortfall in the requirements of dry core cables would 
be of the order of 32,000 kms. during the Plan itself. 
Taking into account the earlier shortages, resources would 
have to be found for import of about 40,000 kms. of under- 
ground subscriber cables. This is likely to cost Rs. .W 
mores in foreign exchange (on f.0.b. basis). 



233. The Committee drew the attention of the witness to a letter 
dated 17th January, 1968, from the Senior Member (Teleoommunica- 
tions) addressed to Heads of all Circles and Disttiets urging the 
best possible utilisation of surplus capacity in all the exchanges, 
in the light of availability of cables iron wire and telephone instru- 
ments and desired to know the latest position. In a note on this 
point, the P&T Board have given the following picture of utilisation 
of capacity in exchanges of 1,000 lines and as on 30th June, 1968: 

(ii) Working cr>mections added in the pxind 30-9-67 
to 30-6-68 . . 0.25 h k h ~  

(iv) N vni?ll capacity of telephone exchanges as on 
30-6-68 . . 6.42 lakhs 

(v) Cmnecrable capacity (94:; of normal capacity) . 6.03 l a b  
(vi) Spare capacity as (m 30-6-68 . . 0-79lakhs 

[(v) minus (iii)]] 

2.34. The Department have further explained that, apart from 
shortage of cables, another bottleneck in utilisation is shortage of 
line stores like iron wire. "However, due to persistent efforts made 
in this regard, supplies have now improved.'' Two other points have 
been made by the Department- 

(i) In some cases it is not possible to reach the conncp tahle 
capacity in the exchange "because of trafRc considerations. 
The exchange equipment is designed to carry a certain 
amount of traffic. This amount of traffic is being reached 
by a smaller number of telephones than originally designd 
due to high increase in traffic per telephone largely due 
to large unsatisficd demand for additional telephone con- 
nec tions." 

(ii) "The rate of utilisation has been slow partly because 
during this period we had taken a decision to expand 'own 
your telephone' scheme to all towns with exchanges of 
1,000 lines and above in an effort to mobilise financial re- 
sources for the development of telephones. There has 
been an initial customer resistance to the introduction of 
OYT. This has slowed down the progress in utilisation of 
the spare capacity. We are, however, hopeful that slowly 
the would-be customers will get used to the idea of obtain- 
ing a telephone under OYT and we will be in a better 



p i t i o n  to utilise the spare capacity in talephone exchange, 
once the underground cables become available. We have 
recently issued instructions that there would be M, objec- 
tion in sanctioning telephones in such exchanges without 
payment of OYT deposit provided enaugh capacity is kept 
spare for meeting OYT demands likely to arise in the next 
months. , . . . . . . 98 

2.85. The Committee note that as much as 13 per cent ef the con- 
nectable capacity of telephone exchanges in the country with 1,808 
lines or above remained uuutilised as on 30th June, 1968, due pn- 
marily to a shortage of cables. They further note that the shortape 
of cables has assumed such proportions that the DeparQleat amti- 
cipate as much as two-thirds of their requirements of cables remain- 
ing unfuliilled as at the end of 1%8-69, with no assured prospect of 
any foreign aid for the import of cables to meet at least a part of the 
pressing demand. It is strange that, in the face of such a glaring 
shortage, Government have still not come to a decision on a propo- 
sal made by a Working Group of the Planning Commission as early 
as September, 1962, for setting up a new unit for the manufacture 
of cables. The Committee cannot help feeling that the proposal has 
been processed in a very leisurely fashion. How leisurely the pro- 
cess of examination has been would be evident from the fact that 
Government took over four years after the submission of the report 
of the Working Group to come to a decision on the location of the 
project. Two years after this decision, the project still remains 
&under consideration." The Committee would urge that a decision 
on the project be taken without delay. 

2.36. The Committee note that Government have also embarked 
on a project for expansion of the capacity of Hindustan Cables Ltd. 
and that trial production is expected to start d~ning  1969-10. They 
hope that the project will proceed according to schedule. 

2.37. The Committee also observe that the Department have pro- 
posed a tentative target of 15 lakh telephone connections for the 
Fourth Plan and thnt the requirements of cables for such a pro- 
gramme would amount to 80,080 Kms. of which enly 48.- Kms. win 
be mot by Hindustan Cabla and the proposed new unit. In vkw of 
the large gap thus left nnd the current indications regardiw non- 
availability of foreign assistance for imports, the Committee wodd 
like Government to consider how best the gap could be b r i w  
hi&emmsly by encouraging private manuhcturers to uudmt&e 
thc ppulrrtaletan, of cables. The Commaittee would Eke a 
d e & h  to be trdPen by Governmeat an requests & d y  s h k d  b 
br#. b#ln racshred f m m  some d t s  in the privrte sector for 

arurPlb.ahud tbsra a* by u t i ~ t i o n  d qam c.~#city. 



238. The Committee find f m  the fnfora3~ltion by t3u6 
P. & T. Board that ope of the factors Inhibiting the utibtion d 
spare capacity in the exc- cms~mer mistancs outside MQ 
&ties to accqhnce of teletphonas under 'Own Your Teleph-' 
schame. They would We Govcrnm~dlt to undertake a close etudy ab 
the causes of such consumer resfstance ud take steps to meet it, so 
that, in the process of utilisation of the spate capacity, Government 
are elso able to mobilise badly needed resources for the developnusnt 
af telephones. 

Delay in claiming rental for certain telephone circuits 
Audit Paragraph - 

2.39. On requisition from a Government department certain tele- 
phone circuits were laid for its exclusive use and made available 
to it during MarchiApril, 1961. A bill for a rental of Rs. 1.32 lakhs 
issued in this connection in August, 1961, was cancelled within a few 
days and the user department was informed that a revised bill 
would be sent shortly. No revised bill was. however, issued for 
almost six years thereafter. 

2.40. The user department asked, in the meanwhile, for three 
more circuits to be laid for it. of which two were made available 
by February, 1963. The third was not laid on the presumption that 
the demand would be effectively met by the integrated cables 
system which was separately being executed for this department. 
But this presumption was not confirmed by the user de?artment, 
and, accordingly, the third circuit was made available by Marcb. 
1964. As the two circuits supplied in February. 1963. could not be 
brought into use until March, 1984, there has been a potential loss 
of rental of about Rs. 29,493 for the intervening period. Even after 
the third circuit was handed over, no billg for rental were issued 
until three years later. On the omissions being pointed out by 
Audit, bills amounting to Rs. 7.58 lakhs in the aggregate, pertaining 
to  the circuits brought into use in March, 1984, as well as those 
made available earlier, were issued on different dates during the 
first half of 1967. No payment had, however, been recejved upto 
the end of October, 1967. 

[Paragraph No. 9, Audit Repwt (P&T), lW#l] 

2.41. The Committee were infonned that the Defence: Auth'Mdl), 
on whose behalf the work was done, had settled 12 out of tbt 18 
pending bills referred to in the Audit paragraph. me .mo~at 
awaiting realisation had thus bsen brought down from Ra 7,W Irkha 
to Rs. 0.55 l aw .  As regardf the pending bill, the Committee nra 



given to understand that "it still remains unsettled. The Def- 
Authorities wanted certain defaib which were furnished to t h e  
The matter is being pursued." 

2.42. On the question of delay of about six years in prefer- 
the bills, the P&T Board stated that "delay in issue of bills and 
consequent settlement has been found to be due to not having issued 
the Advice Notes in time. Instructions have been issued to aU con- 
cerned to the effect. . . .that no facility should be provided without 
issue of proper Advice Note, on the basis of which regnlar and 
timely issue of bills would be ensured." 

2.43. The Committee pointed out that a similar case of delay had 
been brought to notice last year in paras 3.30 to 3.33 of their 13th 
Report (Fourth Lok Sabha) and enquired why cases of this type 
recurred. The witness replied: "The other case which you men- 
tioned was slightly different, not exactly on par with this case. . . . 
This was a big item of work involving a larger number of locations 
and a certain number of circuits." The Committee find that tfie 
other case of delay in billing for rentals commented upon in the 
13th Report also arose largely out of advice notes not belng issued 
in time. To improve this situation, it was urged by the Committee 
in para 3.33 of the 13th Report that the pace of decentralisation of 
the Accounts Offices should be accelerated and these may be placed 
under the control of Divisional Engineers who should be delegated 
the responsibility of issuing Advice Notes. In their note indicating 
the action taken on this recommendation, it was stated bv the 
Department that the work of decentralisation was proceeding apace 
and had been completed in 39 out of 80 engineering divisions and 
was in various stages of completion in respect of the remaining 
divisions. From papers relating to a Telephone Revenue Confer- 
ence held at New Delhi in September, 1968. which were made avail- 
able by the Department. the Committee note that the Chairmen of 
the P&T Board had expressed the view that "the experiment of 
decentralisation of telephone revenue. . . . .had not brought about the 
desired improvements as yet." From the record of proceedings of 
this conference, the Committee also note that the Divisional Engineer 
in charge of Telephone Revenue work "was already having his hands 
full with technical and administrative matters and was not conver- 
sant with Telephone Revenue problems". to look after which he 
n d e d  trained assistance. The matter was referred by the confer- 
ence for further examination in the Department and a decision was 
also taken that the procedure for despatch of advice Notes should be 
so stresmlined "that it reaches the Telephone Revenue Accounts 
Circuits' within 7 days of the completion of the work." 



2.44. The Connittee regret that there was a delay of about six 
years in claiming rentals, due to a fail- om the pcvt of B e  Depart. 
m a t  to issue advice notes in ti*. The Comdttaa note *t, pul 

suant to their reeotnmendation in para 3.33 of their 13th Report 
(FsurCh Lolr Sabha), the Department have taken s&ps to accelerate 
the deeeatralisatidn of the Accounts Ofaces with a view to expedite* 
preparation of bills, but that this experime has "not brought about 
the desired improvements yet." Tbo Cammithe wmld like the 
Dtparhnemt to have the working of the scbeme closely reviewed a d  
the points of weakness so far noticed to be quickly remedied, so that 
the bang procedure is put on an ef6ciant footing. As decided at the 
rtcent Telephone Revenue Conference, it should be the Department's 
endeavour to ensure that advice nobs in respect of work dome reach 
the Accounts Unit within seven days of the completion of the work 
and are promptly followed up the preferring of bills. 

2.45. The Committee note that, in this par3ieul9r case, oat of the 
oUet.~ding amount of Rs. 758 U~S, a sum of Ib. 733 iakh~ has 
bees realised. They hojw tbe Department will sasun that the re- 
mrtring amount is also expeditiously r e d i d .  

Non-=very of liquidated damages from an Advettising Agent 

Audit Paragraph 
2.46. In terms uf an agreement t.xec.dted ivith a firm appointed 

in May, 1963, as the sole agent for procuring advertisements for 
twelve successive issues of telephone directories in a Posts and Tele- 
graphs Circle. the  revenue cdlected by the firm bv way of advertise- 
ments was to be shared by it w i t h  thc Department in prewr~bcd 
proportions, a minimum of Rs. 10,000 per annurn being ~tuarnntwd 
for the Department. The Department's share was stipulated to be 
remitted by the firm within 60 days of the rcccipt of voucher copies 
by it. Should the firm delay rcmittancc of the  Department" share 
beyond that period. the Head of the Crrcle was entitled, i n  his dis- 
cretion. to recover from it, additiundly. liquidated damage:; cnlculat- 
ed at the rate 1 per cent of t h e  gwrantecd minimum, or Hs. 100 for 
ever?. day of default, whichever might be higher. 

2.47. The remittances of rewrhnue due from the firm to the Depart- 
ment were delayed, beyond the permiadble period of 60 days, in the 
case of each of the SIX successive issues, the ltccaunts of which have 
so far been examined. The period of default ranged between 10 and 
:If? days in the case of the  first 3 issuc?s, while it extended over 197 
days in the caae of the 4th issue, 72 days In the care d the 5th w e  
a d  341 days (upto December, 1967) In the clue of the 6th 1me. 



2.48. Liquidated damages amounting to Rs. 6,600 in respcet of 
the 1st three issues were not enforced by the Head of the Circle. 
under his discretionary powers. In respect of the 4th issue, liqd- 
dated damages to the extent of Rs. 1,320 only were imposed against 
Rs. 19,700 calculated at the prescribed rate. No decision has bsen 
taken about levy of liquidated damages for the 5th and 6th issWs,. 
the damages for which calculated at the prescribed rate, work out 
to Rs. 14,200. No amount has, however, been recovered by way of 
liquidated damages in respect of any of these defaults. 

2.49. In addition, the revenue accrued in resi~ect of the 6th issue,.. 
amounting to Rs. 15,633 has also not been recovered so Lar and it- 
was stated in August, 1967, that the firm is no longer in existence. 

[Paragraph No. 10, Audit Report (P&T) , 1968). 

2.50. The Committee drew the attention of the representative of 
the P&T Board to the fact that money due to Government from 
the Advertising agents had not been realised and enquired what. 
procedure was followed for the appointment of agents for te le~hone 
directories. The witness stated that the appointment of agents was 
on the basis of tenders. Each tenderer had "to quote what we call 
'minimum gross revenue'. Out of that guaranteed gross revenue, 
the Department will get 75 per cent as share and the agent will 
get 25 per cent. If the total gross revenue goes heyond the mlnimum 
guaranteed amount then the agent will get 40 per cent and the- 
Department will get 60 per cent. The Department, while consider- 
ing the tenders decided on the basis of the highest revenue they 
were likely to get. 

2.51. The Committee a-iked whether a uniform procedure was 
being followed in the various P&T circles in the matter of selecticn 
of agents, the verification of their antecedents determination of the 
amount of security to be taken from them and enforcement of 
penalties for non-fulfilment of the contract. The witness stated that 
there was a uniform procedure. The tender forms had been prepar- 
ed in consultation with the Ministry of Law. The solvency of the 
party was verified on the basis of income tax clearance certificates 
and a bank guarantee was taken from the successful tenderers. In 
case of non-fulfilment of contract, the guarantee was forfeited. 

2.52. The Committee desired to know the position in rtteard to 
tealigation of Government dues in this particular case. The witness 
stated that, of the six issues of the directory for which the agent 
procured advertisements, Government had ta realise their share of 
the revenue only for the sixth issue. "In the sixth fssue", he said,. 



"our share of revenue was Rs. 14633. This amount of money has 
not been paid and we have recovered the bank guarantee of Rs. 7.600 
plus a cheque of Rs. 100 from an advertiser against t h i s . .  . ." As 
regards recovery of liquidated damages for delay on the part of the 
agents in remitting Government's share of rervenue, the witness 
stated that there was "not much of delay in the first, second and 
third issues. The Head of Circle in his own discretion.. . .did not 
ask for liquidated damages.. . .As regards the fourth issue, the P&T 
fixed liquidated damages at  Rs. 1,320, but we understand the same 
has not been paid by this party. As regards the fifth issue. there 
was delay again and P&T put liquidated damages at  Rs. 7,200 and 
he (the agent) was asked to pay the amount, but this amount also 
is not available." In respect of the sixth issue, "no liquidated 
damages could be fixed as even the balance of the Government's 
share of revenue is not forthcoming and.. . .the damages are to be 
fixed on the basis of delay in number of days (in remitting Covern- 
ment's share of revenue)." The overall position was that sum of 
Rs. 24,652 was due and only Rs. 7,600 had been recovered there 
against. 

2.53. On the question of recovery of liquidated damages, the fal- 
lowing position was also brought to the Committee's notice: 

"In respect of liquidated damages to be charged, tile agree- 
ment with the sole advertising agents provided that in 
the event, of failure in remittance of t h e  Governmer~t share 
of revenue. the Head of the Circle is entitled at his dis- 
cretion to  recover from the sole advertising agent as 
agreed liquidated damages and not bv WBV of -penalty. a 
sum of 1 per cent of the guaranteed mmimum gross 
revenue or Rs. 100 whichever is higher for every day by 
which the payment is so delayed. In the case under 
refewnce where the guarantee gmss rwrenue had been 
Rs. 10,000, 1 per cent of the amount meant Rs. 100. 
Charging liquidated damages at  the rate Rs. 100 per day 
for every day tantamounted to an interest sf over 450 
pe!. cent per annum for a government share of revenue 
of Rs. 7,500. 

In this case and a h  In similar other cases the opin~on of the  
Mmistry of Law was lately sought and they had e~aressed 
the view that the idea of liquidated damages wa6 b 
and agree upon a genuine preetimatjb of what darn- 
were likely to be so as ta avoid future controvemy. In 
the case of receipt of money from the dvsrtbment 
revenue, &e damagr the Government could suffer, wmdd 



only be the loss of interest and any other practice foIW* 
ed for recovery of loss would be construed as penalty and 
not be upheld in the court of law. If the Department 
wanted that the advertising agent should make prompt 
payment to avoid inconveniences like calling for tenders 
and appointing a fresh advertising agent and avoiding 
delay thereby in publication of telephone directory, a 
heavy but not a penal rate of interest, say at 12 a r  cent 
would be sufficient deterrent as this would be higher than 
the market rate. It was expressed by the M~nistry of 
Law that the rate of interest should not be made so high 
as to make it penal." 

2.54. Explaining the steps taken for recovery of dues, tne repre- 
sentative of P&T Board informed the Committee that the agent in 
t h i s  case who was a sole proprietor fell sick and died. "We had 
written to the wife of the deceased gentleman to pay the dues and 
liquidated damages. We have received a letter saying that she, no 
doubt, is the legal heir, but she has no assets.. . . .and now we will 
have to move a court to recover the amount from whatever assets 
the heirs have." 

2.55. The Committee pointed out that the bank guarantee in this 
case did not cover the sums due to Government, by way of revenue 
and by way of liquidated damages and enquired whether it was not 
necessary to revise the procedure followed in this regard, to safe- 
guard Government's interest. The witness replied: "We will 
examine. . . .whether in the light of this experience and revision in 
the procedure is necessary." In response to another question about 
the adequacy of the existing procedure of verification of financial 
soundness of parties with reference to income tax clearance certi- 
ficates, the representative of the P&T Board stated: "We will examine 
this aspect also." 

2.56. The Committee would like Government to examine, in tht 
light of their experience in this case, the adequacy of the existing 
procedure for establishing the solvency of parties appointed as adver- 
Wng agents. The Committee would l i e  Government to examine 
whether bank guarantees token from partie appointed as agents 
should in future cover not only the revenue due from tbe parties in 
term of tbe contract but also liquidated damages leviable for bdat- 
ed remittance by tbe parties of Government's sham of revenue. 

257. The Com5301ttoc also hope that, on the basis of iegal advice 
given in this e m ,  steps would be taken to put tht clause .s(ysrtliry 



liquidated damages in the standard form of agnem-t oa a satisfac- 
tory fmting, keeping in view the need to emswre that sucb a clause 
serves also as a deterrent against d&dt by coxbtraetom. 

Loss of Reveaue due to noa-revision of rentah far talnphoae 
conmecCiolu-- 

Audit Paragraph 

2.58. The rental for telephone connections from Flat Rate Ex- 
changes varies with the equipped capacity of the Exchange. Lb 
increase in rental from Rs. 250 to Rs. 300 per annum has been pres- 
cribed undor the rules, when the equipped capacity of the exchange 
reaches or exceeds 300 lines. This increase is required to be en- 
forced, as per departmental instructions, from the 1st April or the 
1st October following, whichever comes earlier. Delays in enfnrc- 
ing such increase have, however, been noticed in the case of 3 ex- 
changes during the period February, 1963 to May, 1965. These d e  
lays ranged between 10 months and 2 years and the resultant loss 
of revenue to the Department has amounted to Rs. 5@,600. 

[Paragraph No. 11, Audit Report (P&T) . 19681 

2.59. The Committee were informed that in respect of two of !he 
three exchanges referred to in the Audit paragraph, the  loss of re- 
venue had been substantially made good. The rentals were revised 
and a demand raised for Rs. 35,000 against which a sum of Rs. 31,317 
was recovered. During ewdence, t he  representative of the PM' 
Board stated that the rentals were not originally revised in these 
two cases due to "human failures" and that the  matter was under 
investigation. In a note subsequently submitted to the  Committee, 
the P&T Board have stated that in respect of one of these exchanges, 
the Postmaster General "has taken necessary action to bx responsi- 
bility and to prevent recurrence of such lapses in future." In re- 
gard to the second exchange, 'the matter is still under examination 
of ?he Post-master General." 

2.60. In regaxd to the third rxchange, the representative of tb 
P&T Board stated that there  was na loss, as the exchange did not 
have the full capacity of 300 lines. The ~xchange faced a lam 
waiting list and to improve matters, the Mvinional Engineer g& 
the help of an old Board, which was not fully equlppsd. When the 
D~visional Engineer -found the full capadtg not forthcoming, be 
took up with the Post-maskr C-rrtl the questdon w b t b r  there 
would be justification for charging higher rental and the latter, 
"rightly in our view," said. "No. unless ft becomer llncr rr 
should not charge higher rent." 



2.61. The Committee were also given to understand during ePi- 
dence that cases of this type might not recur. Explaining this pod- 
tion, the representative of the P&T Board said: "We have changed 
the whole pattern. According to the latest orders there will be two 
types of service, we give in smaller exchanges, 24 hours' service and 
part time service. Irrespecttve of the size of manual exchange we 
have laid down that the rental will be a fixed rental." 

2.62 The Committee note that, due to human faitur-, the rent* 
in respect of two exchanges were not revised in time. They would 
like to be apprised of th- outcome of the investigation being conduct- 
ed by Government in this regard. They note that the Department 
have since evolved for the smaller exchanges a new pattern of 
charges, according to which the rentals will depend, not on the cspa- 
dty of the exchanges, but on whether the exchanges render part-time 
or twenty-four hour service. The Committee need hardly stress that 
when exchanges rendering part-time service switch over to twenty- 
four hour service, prompt action will be taken by the Department *. 
revise the rentals. 



WORKS EXPENDITURE AND MISCELLANEOUS OTffESil .  
IRREGULARITlES 

Avoidable loss caused by delay in installing power factor capaciton-- 
Audit Paragraph 

3.1. The Bombay Telephone Workshops draws its supply of electric 
energy from the Bombay Electric Supply and Transport Undertaking. 
In terms of the tariff in force upto the end of August, 1963, the Bom- 
bay Telephone Workshop was eligible to get a discount on the charges 
payable by it for consumption of electric energy if it maintained the 
power factor of its installation above 80 per cent. The maximum 
discount admissible was 15 per cent of the amount of the bill, the 
discount actually allowed being calculated @ f per cent for every 
rise of one point in the average monthly power factor above 80 per 
cent. From Septe-r, 1963, however, a new tariff was introduced 
which, instead of allowing a discount for maintenance of the power 
factor above 80 per cent, provided for levy of a graded charge, which 
varied somewhat inversely with the power factor maintained. The 
financial incidence in both the cases was almost the same. 

3.2. The Bombv Electric Supply and Transport Undertaking eon- 
ducted a check of ihe electric installations of the Bombay Telephone 
Workshop in December, 1958, and found that thcir puwr. 1 lctw was 
as low as 65 per rmt  The Undertaking thereupon drew attention of 
the Bombay Telephone Workshop in May, 1980, to the discount it 
was mis ing  owing to this low power factor and advised it to instal 
static condensers, or some other suitable dwice, so as to correct and 
improve the power factor. The process of inquiries, approval of the 
indigenous capacitors decided upon for the purpose, invitatbn of 
tenders, and the acquisition of the requisite capocftors took. however, 
7 years it was not u ~ t i l  May, 1967, that the capacitors w e e  ci er tually 
installed. 

3.3. The cost of the capacitors was Rs. 10,2M only, but the Bombay 
Telqhone Workshop had, in the meanwhile, miseed a n ~ i l ~ n ' . a l  db- 
count of Iis. 19,620 and made additional payments of h. 39,981, tbe 
a g p g a t e  avoidabl~ loss thus rxcs~ioned being Rs. S,601, 

[Paragraph KO. 16, Audit Report OPfT), 1m 



3.4 The Committee desired to know why i t  tobk seven ye- for 
the Department to procure and instal power factor C O ~ T ~ M I ~  .:apaef- 
bra. The witnem statdd that the delay occurred due to "human 
failure at  various places." He added that the General Manager was 
invefitigating into the matter and would take necessary action. 

3.5. The Committee desired to know the results of the investiga- 
tion and action taken thereon. In a note, the P&T Department have 
stated that according to "the tentative conclusions .reached by the 
General Manager, Workshops, the main contributing factors for the 
tlelay were: 

(i) The original contract with Bombay Electric Supply and 
Transport did not specifically indicate financial benefits for 
improvement of the power factor. 

(ii) Dependence on the Bombay Electric Supply and Trans- 
port Undertaking and other expert firms for the required 
information. 

(iii) Lack of information about the sources of supply of the 
capacitors whether indigenous or foreign. 

(iv) Prospects of shifting the factory to the new premises at 
Davnar and installation of the capacitor after ascertaining 
the electrical load at Davnar. 

(v) Rejection of several tenders due to note conforming to 
specification and acceptance thereafter on retendering. 

(vi) Procedural delay in procuriiig stores througn Xrector 
General, Supplies & Disposals. 

(vii) Failure on the part of the firm to supply the capacitors 
as per delivery terms." 

3.6. The P&T Department have add& that the final report in 
the case has not yet become available and the matter would be 
considered by Government after it is received. 

$.I. The Committee regret to note that the Bombay Telephone 
workshops sustained a lose of 59,60 due to th&r inability to maintain 
the power factor of their eiectricd installations at the requisite level. 
It took the Department about seven years to procure and instal the 
equipment needed for correcting the power fa& at a cost of 
k 10$0@. Tba Committee cannot help feeling that the whole mat- 
t u  wm hurdled with a seam of COIILIQIILC~~CY. They do not 8hnl can- 
vb&g the tasroas for the delay given by the Department a d  



would Eke to await the final outcome of the invsetl&hNU in this 
ragPnl. They trust 'that remedial st* 4 1  a h  be talc- by tbre 
Dap.rbmnt to avoid a mcumence of instances of thb kind. 

Avoidable extra expenditure on transport of Air Mail by 
heavier canvas bags instead of the lighter Air Mail bags- 

3.8. The Department hati issued instructions in January, 1964, 
that blue Air Mail bags should alone be used for despatch of mail 
by air, because the canvas bags used for surface mail were heavier 
and their use for transport of mail by air entailed extra expendi- 
ture. It has, however, been noticed that a number of Air Mail Ex- 
change Offices have continued to use canvas bags, instead of blue 
Air Mail bags, due to short supply and/or non-return of Air Mail 
bags by the units to which they were despatched with the mail. 
The avoidable extra expenditure thus incurred during the period 
from March, 1965. to June. 1966. has amounted to Rs. 2.91 iakhs. 

[Paragraph No. 17, Audit Report (P&T), 1m. 

3.9. The Committee were informed by the Department that the 
use of heavier canvas bags, in place of lighter Air-mail bags, for 
transporting mail was due to the following reasons: 

( i )  Inadequate supply of blue air-mail bags to the Postal 
Stock Depots in various circles. 

(ii)  Failure on the part of some of the ofaces receiving the 
air-mail to return the blue bogs not utilfsed by them for 
despatch of air-mail. 

3.10. The Committee were also informed by the Department that, 
even i f  supply of bags had becn adequate and receiving ofaces had 
sett:,.-d accounts of bags promptly, heavier canvas bags wouM still 
havc becn inwitably used. "The biggest size of air-meil bags, i.e. 
AM-I hag. is not sufficient to encllose all the contents in case of bulk 
of maib td) be enc lod  is very heavy or in case e bag contafnfng 
several closed bags inside (called transit begs) has ta be c l a d .  A 
certain percentage of canvas bags has, themfare, unavoldnbly to 
be used and a recent test check showed that this percentage was 12 
in Delhi c i rc l~  and 7 in Maharashtra Tht Dspartmtnt *- 
iher bubmitted that, if these figures w m  taken fnto account, "tb 
extra expenditure we had to incur comw dawn to lir. 1,16,600. Tbh 
% a h  dLw t 6  \Itortape rjf blue* bags" 



&11. On the quedlon of ~hort rrupply of blue balp, the Conupittee 
were informed by the Department that it was "due to inadequate 
and belated supply of. . . . . .begs against the indemtr placd with the 
D.G.S.&D." The Committee e n q u i d  of the representative of 
PGS&D why there was delay and short supply of bags and what 
measures had been taken or were propwed to be taken to ensure 
prompt compliance with the indents raised by the P&T. The Com- 
mittee were i n f o m a  that delay in supply was caused by the fol- 
lowing dif8culties: - 

(i) The material to be used in the bags indented by the PUrT 
was changed from red drill to blue "dasuti" and this 
ncessitated a reference to the indentor. 

(ii) The basic raw material was not available in requisite 
quantities and the small-scale industry units, from whom 
bulk of the quotations for supply of bags were received 
and with whom orders were placed, could not make long- 
term arrangements for the procurement and storage of 
the material. Some of the contracts also failed to mate- 
rialise and perforce risk purchase had to be resorted to. 

"Delay/default in supplies under these circumstances be- 
came inevitable." 

3.12. It was also stated by the DGS&D that the small-scale units 
"have successfully manufactured this item and as such this item 
has been exclusively reserved for purchase from this sector," 

3.13. The Committee asked for a note from the DGS&D, jointly 
with the P&T Department showing upto date particulars of the in- 
dents raised by the P&T for air mail bags, the contracts placed on 
the basis of these indents, the tlelays in delivery that occurred the 
amounts recoverable from firms who defaulted in supply etc. From 
the information supplied by Department. Committee observe that 6 
indents were placed by the Department for 15,56,705 bags between 
October, 1963 and May, 1967. 51 contracts for 123,735 bags were 
placed on the basis of these indents and only in respect of 4 of these 
contracts, involving a supply of 82,864 bags, deliveries were made 
within the stipulated delivery dates as extended by thegrace period 
normally allowed. In all the other cases, the firms either delayed 
delivery or defaulted on supply. A sum of Rs. 7.42 lakhs is rerover- 
able in respect of 11 contracts in which default in supply occurred, 
rendering necessary purchase from other sources, at the risk and 
cott of the original contracting parties. 9 of these cases, involving 
o nun of Ra 7.02 lakhs are "being pmxssed for arbitration." 
3 W  (Aii) LS--8. 



Liquidated damages mnountiag to Rs.' 18,?00 ant pending r w e r y  
in 8 c m ,  damages amounting to Bs. 4,M having brrrn n c d  
'in two other cases. 

3-14 Asked what remedial measures have been taken to ensurp 
that the lighter bags available with the P&T Department are used, 
the Department stated that instructions have been issued stressing 
"the need for returning the blue airmail bags without fail, putting 
down any attempt at misuse of air-mail bags for purposes other than 
air-mail transmission, settling the air-mail accounts promptly, reflx- 
ing the stock of blue bags required and intenting for the same early." 
From copies of the instructions furnished by the Department, the 
Committee find the following position about misuse of blue bags 
reffected in a letter dated 21st January, 1966 issued to Heatis of Cir- 
cles: 

"Member (Posts) feels that the blue bags are apparently being 
misused and Heads of Circles should have the matter in- 
vestigated. . . . . .  If blue bags are indiscriminately used for 
surface transmission this couM be checked and the practke 
stopped forthwith. Member (Posts), however, feels that 
has not come across many cases where these blue bags are 
found to be in use in RMS and therefore the matter re- 
quires detailed investigation with a view to locating where 
the blue bags are disappearing.. 7* . . . . . . . .  

3.15. The Committee also find in a letter dated 6th February, 1968 
issued by the Department to the P&T Circles the following statement 
about use of air-mail bags: 

"It has come to notice that during the perid March, 1M to 
June, 1968 Canvas bags were used to a considerable extent 
resulting in additional expenditure in air conveyance. This 
would indicate that the instructions rssued by the oface 
from tinae to time for the exclugive use of blue bags forT 
closing air mail conveyed by air have nat beem fallow- 
ed. . . . . . . .  i f  these instructions are not followed by any 
of the ofices in your circle, suitable notice should be taken 
and responsibility Axed on the ofl[ldals far failure to use 
blue air mail brigs. . . ...... n 

3.16. The Committee enquired wnrhtthcl surprise checks had bsm 
cvried out by the Department to toeertdn whether bltac ba#n up 
misused in surface d. The wibem stated that umpb cbscb hrd 
been carried out. In a written note, the Ihp&mmt hns rtrtsd ttUt 
"as a result of checks cad& wt aomc crtar of we of #nvrr krgr 
for closing air mail b.gr have come to notice. Tlzc he& of Clrr!b 



3.17. Drawing attention to the Department's statement that use td 
heavy cenvas bags besame necessary sometimes for closing brzlky 
mail, the Committee asked the representative of the P&T whether the 
Department had thought of having larger bags made of lighter mate- 
rial for use for this purpose. The witness stat& that the matter had 
been referged to the DGS&D. "DGS&D has been requested to sug- 
gest material for preparing bigger size bags which may be used to 
handle bulkier material. . . . . . In this connection a meeting of 1.S.T. 
was attended by a representative of P&T at Bombay on 24th June, 
1968. in connection with the adoption of I.S.I. specification for these 
bags. During the meeting 'gauge-fabric' was suggestion as a suitable 
material for making the bags.. . . . . The sample of the cloth on receipt 
on 3rd September, 1968, has been forwarded to Dy. Director (Inspec- 
tion), Office of DGS&D on 3rd September, 1968 to carry out necessary 
check an'd test. On receipt of his report further action will be taken." 

3.18. The Committee regret that the Department had to incur aa 
extra expenditure of Rs. I.& lakhs during the period March, 1,965, to 
June, 1966, due to the use of canvas bags in place of lighter blue 
bags, for conveying mail by air. While the Committee note the De- 
partment's explanation that the blue bags are in short supply. tbey 
feel that the Department too have failed to make the optimum use 
of the existing stock of blue bags and to e m r e  the prompt return of 
'burplus empties" by oftices not needing them. The Comdttee 
would like the Department to in tedfy  the surprise cheeks mow 
being conducted so that the available stock of blue bags is used to 
the maximum extent possible and the units mceiving these bags 
promptly settle their bag accounts by returning the "surplus 
amptie~". 

3.19. Tbc Committee note the Department's apprehension about 
the arbrYss of blue bags They would like the matter to be through- 
ly probed .wl deterrent retion *en against the p m m e  f-d ma- 
ponsible for such misuse. 



3.21. The Committee note that one of the rsrsoru, lCfven far WY 
in the supply of blue barn ts that the 4 d c . b  d . I c t m c u r  
w b  the orders were placed "could not make low tsna 
ments for the procurement and storage of the mabrir1." Tbe Cam- 
mittee would like Government to examine whether in the 1Prtersrt of 
saving extra freight spent on transport of heavier canvas b8g.s 
armngunents could not be made for the supply of blna bags by p k -  
ing orders on a competitive basis with the manufacturers of bhre drill. 

3.22, The Committee observe that the existing &fieations of 
blue bags are such that the Department have sometimes inevitably to 
use the heavier canvas bags for transporting wbigbtfer mdl. 

3.23. The Committee would like the Rcsertrh DepPrtmnai of P. 
& T. to pay spacial attention to the probbm of evolving suitable sps 
citieations for use of lighter mrtcriJs for manufacture of 8 i r - d l  
bags so as to &ect maxhmm mving in air fieight. 

Excessive expenditure on electricity charges 

A utiit Paragraph 

3. 24. The reqwrements of clectric energy for a Telephone Er- 
thane were estimated in April, 1963, as about 229 Kws. Allowing 
for a safety margin, a demand for 230 Kws. was contracted for. The 
billing charge, as per agreement executed in December, 1964, with 
the Electricity Board concerned, was to be a minimum of 75% of 
the sanctioned load, i.e., for 187.3 Kws. per month. The actual con- 
sumptlon during the first 16 months (ending with September, 1987) 
has, hrrwever. ranged between 23 and 71 Kws. only. thus entailing nn 
excess expenditure of Ra 16,208 during this period. Since the agree- 
ment is for 5 years, excess expenditure occassioned by over-ertima- 
tlon of demand in this case will continue to nmw, untersll cansump- 
tion goes up substantially in the meantime. 

3.25 Further, wen though the rcqutaite laad was made available 
on the 28th Odober, 1962T. it was not actually d until tb 28th Bf.y. 
M0. As per terns of the agreement wlth the Ik3ccGicitp &wrd fht 
~ u ~ r a n t - 3  minimum charge bocuns payable with @sat fmm thb 
28th January, 1966. Accrrpdngly, m tnhvchra! qmnditure ai akna 



lb. 75.00 was incurred on this account for the period from 28th 
January, 1986 to 27th May, 1966. 

3.26. The p e r  factor was also not maintained in this case, as 
stipulated in the agreement, Pnd a penalty 02 Re. 6,128 had to be paid 
on thip account during the first 5 months ending with October, 1966. 
The poweT factor was impmved in November, 1966, at  a cost of 
Rs. 486 only. 

[Paragraph No. 18, Audit Report (P&T) 19683 

3.27. The Committee pointed out to the representative of the 
P&T Board that the load that was made available to the exchange 
was not used for a period of six months initially. Further, even after 
use of the load started, the actual consumption of the exchange was 
only 23 Kws. to 71 Kws. in the first sixteen months against the con- 
tracted load of 250 Kws. The resultant infructuous expenditure 
amounted to Rs. 23,708. The Committee enquired why the Depart- 
ment did not initially estimate their power requirements correctly. 
The witness stated that there had been "an error of judgement in 
contracting for the ultimate requirements, instead of the immediate 
requirements." He stated that their ultimate load was estimated on 
the basis of the requirements for the various services like the 'auto- 
matic exchange', 'additional air-conditioning' and 'lighting' etc. to 
be installed in the exchange. He added: "Our load is of the ordm 
of 70 Kilowatts but when we install the additional air conditioning 
unit, 120 Kilowatts would be necessary. This was intimated to the 
local officer, but unfortunately, the local officer intimated the full 
ultimate requirements instead of the immediate requirements." 

3.28. Asked what remedial measures had been taken by the De- 
partment to revise their estimates on the basis of the actual needs, 
the Department stated that the Postmaster General approached the 
Electricity Board to have the agreement modified ab initw to provide 
for a contract loan of 100 Kws. maximum, as against the present 
figure of 2M) Kws., but that request was turned down. The agree- 
ment was revised from 1st December, 1967 providing for the contract 
load of 100 Kws. 

3.29. The Committee drew the attention of the witness to the 
failure of the exchange to maintain the power factor in these instal- 
lations and enquired why the correcting device was not installed in 
time. The witness stated that their equipment was of the conven- 
tional type and it was not originally anticipated that special equip 
mont to correct the power factor would be neesmy.  As soon as the 
low power factor and the consequent penalty came to notice, the 



special correcting equipment was designed and installed. . 
3.30. Explaining the remedial measures taken to avoid recurrence 

of such cases in future, the witness stated instructions had been issu- 
ed to all concerned, to keep a watch over the power factor and take 
suitable corrections measures so as to avail of tariff concessions, if 
any, for the maintenance of the power factor. 

331. The Commiitte note that, due to a lapse an the part of the 
Department, the requirements of electricity of a telephone exchange 
were not properly estimated and cr power load was cmtracted for 
which was far in excess of immediate needs. In the m u l t  tho D6 
povtment incurred an infruetuous expenditure of about Us. 24,008. 
The Committee would like the Department to take steps to ensure 
that such gross over-estimation of requirements does not take place 
in future. 

3.32. The Committee would like the Posts and Telegraphs Depart- 
ment to pay specid attention to the maintenance of the power factor 
md to take prompt corrective measures to avail of the tariff coneas- 
shn where admissible. 



IV 
WORKSHOPS 

General 
Audit Paragraph 

4.1. The Posts and Telegraphs Department has three workshops. 
The  book value of the capital invested in land, buildings and machi- 
nery in the three workshops upto the end of 1966-67 is Rs. 2-46 mores. 
The comparative data about the production of these workshops dur- 
ing the three years ending March, 1967, is given in Appendix I. 

4.2. Some of the itemrs are produced in more than one Workshops. 
Salient points noticed in cost of production of these items as well as 
of certain other items which are being procured from trade in addi- 
tion to the manufacture of P&T Workshops are given in paras 20-23, 

[Paragraph No. 19 of Audit Report (P&T), 19681 

Variations in cost of production in different workshops. 
4.3. The unit cost of production of the same article in different 

workshops has varied considerably in the case of certain items manu- 
factured during 1966-67. As will be seen from the following table, 
the hlgher costs so incurred have ranged from 28 per cent to 35.7 per 
cent in the instances cited therein and the total extra expenditure 
incurred in these cases has amounted to Rs. 1.65 lakhs during 1966-67. 

Article 
Quantity 

Unit Cost Percentage manufact- Extra 
excess wed at Expenditure 

higher cost incurred 

B. Stalks6.5W Jahalpur Calcutta 3 2 . 6  5,20&40 
Telegraphs 

Rs. 0.49 Rs. 0 . 6 5  

C. PBX Cord Calcutta Jabalpur 28 30 13.950 
less 

(7+9) Linu Ks. 1,675 Rs. 2,140 
TOTAL I ,64.Poff 

[Paragraph No. 20 of Audit Report (P&T), 19681. 



(a) Uneconomic nurnujbcture of stores- 

4.4. The Department had informed the Public Accounts Com- 
mittee in October, 1964, (paragraph 4 of the 30th Report of the 
P. A. C.-196465) that, as a result of a review, the production of 
quite a few items, which were readily available from the market at  
lower prices, had been given up. It has, however, been noticed that 
a number of items, which were available at substantially lower rates 
in the market and some quantities of which were also purchased, 
continued to be manufactured in the departmental workshops dur- 
ing 196647. Some of these items, the manufacture of which in de- 
partmental workshops during 1966-67 has entailed as extra expendi- 
ture of Rs. 8.51 lakhs are listed below:- 

2. Sole Plates Band C. . . 4.91 2 '57  [6r,o30 [r&,8ro 

4 Buzzer y V ~~~45) . 15.44 7-03 Hoo 6.752 

(b) The Department had also Informed the Committee (paragraph 
5.18 of the 43rd Report of the P.A.C. 1985-66) that the manufacture 
of screws, which was found to be un-economical, had been disconti- 
nued. It has, however. been noticcd that the Bombay Workshop is 
still manufacturing mild-steel and brass screws. The manufacture 
of these items during 1966-67 and upto July, 1967, has entailed an 
extra expenditure of Rs. 0.54 lakh over their market or I.T.I. rates. 

[Paragraph No. 21 of Audit Report (P&T), 19683 
L:n economic purchases- 

4.5 The manufacturing cost of a particular type of "stalk" in the 
departmental workshops was considered lower than Its prevalent cost 
In the market Yet substantial quantities were also purchased from 
the market, entailing an extra expenditure of Re. 1.93 lakhs during 
1 W 6 7 .  

[Paragraph No. 22, Audit R e p r t  (PM*), 19881 
4.6. The Committee drew the attention of tbe rep~esrntative of 

the P&T Board to the statistical data about the workshops given in 



the Appendix .to the Audit Report and pointed out that the overhead. 
in comparison to  the direct labour costs worked out to 193 per cent in 
the Calcutta workshop, 214 per cent in the case of Jabalpur workshop 
and 271 per cent in the case of Bombay workshop. Even in relation 
to direct labour plus direct material cost, the overheads why the 
labour plus direct material cost, the overheads varied considerably 
from one workshop to another. They enquired why the overheads 
were so high and varied so considerably from workshop to workshop. 
The witness submitted that the overheads were not excessive and 
that they were dependent on the nature of products turned out in the 
workshop, the type of machinery employed etc. "There are so many 
factors. So, the overheads cannot be the same; they vary from work- 
shop to workshop." "The main criterion", he added, "has to be not 
what the overhead percentages are, but how we are controlling the 
expenditure or the cost of manufacturing articles over a period of 
years in the face of rising raw materials costs. I would submit that 
in the last few years, by and large, we have been able to achieve this 
by . .  . .the effort we have been putting in . .  . . . . P, 

4.7. The Committee pointed out to the witness 'hat the unit cost 
of production of the same article in the different P&T workshcps 
varied considerably. For ~nstance, three articles, i.e., "T.43, Trunk 
Board, C.1 .T. (Low type)', 'Stalks 6-5 18" Telegraphs', and 'PBX 
Cordless (3+9) Lines' were being produced at different costs in the 
workshops and the continuance of their production in the workgh~ps 
where the cost of production was comparatively higher, had entailed 
an extra expenditure of Rs. 1.65 lakhs in 1966-67. The Committee 
asked what steps had been taken to reduce disparity in production 
costs between workshops. The Committee were informed through 
a note that so far as the item 'PBX cordless (3-9) Lines' was con- 
cerned, "there is no further production in Calcutta and Jabalpur 
Workshops." In regard to the item 'T.43 Trunk Board', it was stated 
that "it is necessary to continue manufacture of this item both in 
Calcutta and Bombay workshops as a matter of policy". The cost 
of production of this item was Rs. 4,115 in Bombay workshop and 
Rs. 5.385 i n  the Calcutta workshop in 1966-67. During 1967-68, on the 
basis of average cost of work orders closed, the actual cost of produc- 
tion in the Calcutta workshop was found to be less, i.e., Rs. 4,990. 
"By methods improvement, use of particle board and adoption of 
Barnbay design jack strips, the cost is expected to be reduced by 
Rs. 400 approximately thereby reducing the disparity in cast bet- 
w e n  Bombay and Calcutta workshops within 10% (Rs. 4,590 in Cal- 
cutta workshops against Rs. 4,298 in Bombay Telephone workshop) ." 
So far as the item 'Stalks 6-518" telegraphs' was concerned. the Com- 
mittee were informed that the reasons for the cost being higher at 



Calcutta in relation to Jabalpur were three fold. 
(i) Higher cost of galvanising. 

(ii) Higher on cost rates in the galvanising, forging and heavy 
machine shops. 

(iii) Higher labour cost due to admissibility of higher rates of 
compensatory and house rent allowance. 

The Department added: "There is, however, some prospect for 
reduction in cost of galvanising in Calcutta workshop by improve- 
ment in lay out and introduction of m m r a i l  conveyer arrangements 
for efficient handling of materials to be pmesscd. This has been 
taken up on priority basis in Calcutta workshop. . . . . . . I t  will take 
some time, say 2 to 3 years, to complete the work and achieve the 
result. On the question of higher on cost rates at Calcutta the C m -  
m i t t e ~  were informed that "the various factc3r.c contributing towards 
hlghcr on cost rates in Calcutta workshops are under examination." 

43. In  a further note submitted to the Committee, the Dcpart- 
rnent ha\*e indicated the fo!lou7ing position about modernisation of 
the Calcutta workshop and the reduction of onqost rates in that 
workshop. 

( .  ) Modernisat ion: 
"The different factors of the modernisation scheme of the Cd- 

c u t h  WorkAops comprise 
( 1  ) replacement of old machines; 
(2) partial mechanisation of the foundry; 
(3) plan for a new lay out of ttic works premises including 

buildings and machines. 

4.9. So far as the replacement of machincs i s  concerned, out of 
t w  109 machines decided to be replaced, indents for 105 have heen 
;)!aced on Director General of Supplies & Msposals and in respect of 
rcrnaining 4, the matter is under consideration of the comwtent 
.. itharity 

4 10 As regards partial rnttchanisation ot thc foundry, rnachfnca 
worth f i ~  1.68.9M have been purcha.&. installed and commlsaiond. 
me emnrtmies already achicvpd are reductinn In labour hours for 
moulding of s r t b  nlntes R i% C to the extent rlf 50 p r  c ~ n t  rnultbg 1 1  
rrdwtion in cod by IW)..SO paise per unit. Similar aavingg ate r x w -  
4 in the cost of RAT Non C-8 shortly Further t h m  is a saving ~f 
8 to 10 per cent in the raw material us& 



4.11. With regard to the lay out plan, necessary schedules of 
'accommbdation were prepared and these have now been approved 
for preparation of detailed drawings and eetimates before obtaining 
administrative approval and expenditure sanction. Some of the 
items for example, building of galvanising sheds are to be taken up 
a n  top priority basis as part of the general plan for modernisation be- 
cause the new equipment to be installed there is expected to result 
in sizeable economies." 

(ii) Reduction of on-cost rates: 
4.12. "The matter has been under examination since June, 1968. 

Detailed investigations have been undertaken and the result there- 
of is likely to be available by April, 1969. Only thereafter such mea- 
sures as may be warranted by the results will be taken." 

4.13. The Committee enquired what steps had been taken to 
ensure that the manufacture of stores is rationally distributed 
amongst the different workshops keeping the cost factor view. The 
Comm:ttee were informed that an annual administration report 
about the workshops was being prepared. On the basis of the report, 
cost comparisons were being made in respect of principal items 
whew callenged value was Rs. 1 lakh on above as also of items new- 
ly pxuduced. All cases where variations of cost were over 10% 
were investigated. Cost comparisons were made in the fol'owing 
three categories: 

( i )  Cost of production for current year and previous year in 
respect of each workshop. 

( i i )  Cost of production of common items of production rnanu- 
factured in Calcutta, Jabalpur and Bombay workshops. 

(iii) Cost of production in P&T workshops and cost of purchase 
from outside in respect of common items. 

4.14. Trrking up the question of comparison of cost of items pro- 
duced in the workshops with the rates at which similar items were 
available frnm the market, the Committee drew the attention to 
two facts brought out in the Audit Report. On the one side, certain 
items like 'Anchor for stay', 'Sole plates B & C'. 'SYav shecirles Y'  
and 'Buzzer 24" (34245)'. which were available at cheaper ratw in 
the market, were manufactured in the workshops, resulting in an 
extra expenditure of Rs. 8.51 lakhs. On the other side, a particular 
type o f  stalk. which was being manufactured in the departmental 
workshops a t  rates considerably lawer than the market price, was 
tKing procured from the market also, entailing an extra expend-t 11ra 



of Rs. 1.S lakhs to the Department. The Com&ttee pointed out that 
a proposal for expansion of stalk manufacturing capacity in th 
mrkshops had been under consideration since 1964 and enquired 
why the matter was being delayed. 

4.15. On the first issue raised by the Committee, regarding the 
continuance of manufacture in the workshop of items available in 
the market at cheaper rates, the witness submitted that "we should 
make i t  because we have had experience of those outside items. Now, 
take the example of screws. We decided we would not manufacture 
because we can get screws in the open market. Now, the supplies 
have become erratic and if we do not manufacture these screws and 
feed it to an assembly line, our assembly will be held up all over the 
line." When the Committee pointed out that the Department should 
claim damage from suppliers if supply was irregular. the witness 
stated: "We will be entitled to damages but my entire assemblv 
line will come to a close. I entirely agree where we can get things 
cheaper from the market. of the desired quality and specifications 
and also the goods are assured we should not manufacture." The 
witness also stated that two out of the four items being manufactured 
in the workshop at a cost higher than the market rates were foundry 
items. The Department were taking steps to modernist the 75-year 
old foundry at Calcutta. "The process of modernisation takes time 
and it cannot be done overnight." The over-all position regarding 
the manufacture of items available in the market at lower rates was 
summed up by the Department in a note. which inter-alia states:- 

"It would be possible to give up  thc wwcononlic pr.oduc.ti(~~ 
only after a definite and dependant outside sourcc8 of sup- 
ply is established. In respect of a few items of stures 
whose cost manufacture is higher in the w~rkshops, as 
compared to outside market rate, the workshop would 
have to continue manufacture. becaus~ of the avail:~hilitv 
of capacity in respect of raw materials and machines for 
some time. Otherwise the existing capacity of the work- 
shops include men and machinery would have to be ren-  
dered surplus and idle with the attendant risk of retrench- 
ment'of workers and possible labour unrest." 

4.16. In regard to the other questlcm raised by the Committee 
about purchase of teiegraphics s t a b  from the market, when they 
were being produced in the workshops at h e r  rates, the wibesa 
told the Commfttee: 'We manufactured 8.48,000 and the purchased 
quantity was 2.70.000 . . These are manufactured at two places. 



Calcutta and Jabalpur. . . .The figures are that in 196661 the actual 
production was 12.23 lakhs; we brought i t  up to 14.15 lakhs. In 
1967-68, we have prepared for 16 lakhs and next year, in 196f)-70, we 
will .bring i t  upto 20 lakhs and as our requirement is of the same 
order we do not think there will be any necessity for placing orders 
outside." On the question of ltime taken for expansion of depart 
mental capacity for manufacture, the witness admitted that "there 
has been 'delay in this matter" and added that this arose because 
the Department was expecting foreign credit which did not mate- 
rialise. The Department have now placed orders with the DGS&D 
for indigenous machinery. 

4.17. The Committee feel that there is need for the Department to 
keep a close watch over the cost of production of different items pro- 
duced in the workshops. Such a watch could best be kept by evdv- 
ing standards for performance for various operations on the basis of 
Work Study assessments, as suggested by the Committee in para 5.11 
of their 13th Report (Fourth Lok Sabha). The C o d t t e e  note from 
the reply of the DepaPtment to that recommendation that the requi- 
site studies are in progress. They hope that these studies will be 
completed expeditiously so that the Department could have well- 
established guidelines for measuring the efficiency of the workshops 

4.18. As part of the measures for controlling costs, it would be 
necessary for the Department to exercise close control over overhead 
expenses in the workshops. 

4.19. A proper review should be undertaken to see whether t 4  
percentages of overheads in the three workshops are reasonable, 
taking into account the types of machines, the labour on producing 
the products and the material costs. 

4.20. The Committee note from the information made available by 
the Department, that in the Calcutta workshop particularly, high 
overheads in galvanising, forging and heavy machine shops have in- 
creased the cost of production. They hope that on the basis of the 
studies being conducted by the Department. so- norms for over- 
heads for comparable operations in the different workshops will be 
evolved and that in the light thereof concerted efforts will be made 
tu reduce overheads, where they are higher. 

4.21. The Committee note that cost reduction in the Calcutta work- 
shop is integrally linked with the question of modernisation of tba 
workshop. According to the information furnished on an earlier 
occrsion, the scheme for modernisation was taken up in 1959. In 
para 5.10 of their 43rd Report (Third Lok Sbha) ,  the Committte had 



commented on the delay in the iPlplement.tion of the scheme, 
now note thdt the scheme is under imp~emenbtion and bope i t  w in  
be completed txpeditieusly. 

4.22. The Committee also find that tlre workshops, as at present 
organised, manufacture items which are cheaper in the market, while 
mot producing in suflicieat quantity items like 'stalks' which are 
deumr in the market. The Committee feel that this is an anamolws 
poaititm: the extra expenditure on this account during 1966-67 alone 
was over Rs. 10 lakhs. The Committee had earlier brought this 
situation to the notice of Government in paras 5.21 and 5.27 of their 
43rd Report (3rd Lok Sabha). While the Committee appreciate that 
abrupt discontinuance of certain lines of manufacture map raise the 
problem of utilisation of surplus men and machinery, they feel that 
the Departnrent should cxplore the possibility of utilisation of tho 
surplus capacity through expansion of manufacture of items which 
the workshops arc now producing more economically than private 
trade. The Committee would further suggest that the Department 
should keep a close watch over the cost differential between the 
workshop rate of items and their outside purchase rate. Where the 
departmental cast of items persistently exceeds the market price by 
more than certain margins to be prescribed by the Department. the 
question of stopping departmvntal manufacture sbould lw consider- 
ed. An assured supply of those items from the trade might in such 
cases be forthcoming if Government hold out prospects of sustained 
demand for those items through rate contracts or other long term 
arrangements. 

4.23. The Committee would also like to be apprised of the progress 
made in expanding the manufacture of staIks which the workstasp. 
a n  producing at eompctitive rates. 



STORES PURCHASE AND CONTROL 
Losses of Stores 

Audit Paragraph , 

5.1. The figures relating to losses of stores in 1964-65, 1965-66 an& 
1966-67 are given below: - 
- .  -- - - - - - -- - -  --- 

(Amount in lakhs of mpecs) 
Year No. of Amount Copper wire thefts 

cases of involved incluc'ed in columns 
losses of 2 and 3 
\tore\ - ---- . 

Number A m o m  -- --- - - A 

1964-65 . . 2,494 18.56 6,998 14.18 
1965-66 . 8,702 19-05 8,131 15.90 
1966-67 . 12,538 37-80 11,rs8 33-87 

- - -- - - 
[Paragraph No. 25, Audit Report (P&T), 1968.1 

5.2. The Committee drew the attention of the representatives of 
the P&T Board to the continuous rise in the number of thefts of 
stores since 1964-65 as brought out in the data given in the Audit 
paragraph. They enquired whether the cases had been it!- 
vestigated by reference to po:ice and i f  so, what the present p s i -  
tion was. The witness stated that the losses of stores occurred while 
they were in stock or in transit. An analysis of cases of losses of 
stores exceeding Rs. 2.000 in the various circles had disclosed the 
following position : 

N ~ m ? .  d Circles 'Unit,. No. of cases No. of Cd>es 
reported in which 
to Police there were 

cmvictions 
by the Court 

of Law 
- -- -- - -- - - -- - - - -- -- - - 

1. Elcctrificdt~~vl Circle, Calcutta . . 2 
2. Madras C'rcle I 
3 Mysore Circle . 2 
4. Mahnrashtra Circle . I 
5 .  Bangalon Distt. . i 
6. C.C.T.S. Calcutta 2 
7, G.M.W. Cdcutta . 2 
8. Civil Engg. wing . . . .  I 

- --- 
Nil 

One 
Nil 
Nil 
Nil 
Nil 
Nil 
Nil 

TOTAL . 12 One 



5.5. So far as losses of stores from existing alignments were con- 
cerned, the following was the pogition in 1066-67 in ~egard to Imes 
reported to police and convictions secured: 

No. of cases No. of cases 
Name of Heads of Circles reported iuwhich a 

to police there were 
convictions 
by court 
of law 

Postmaster General, Trivandrum 
Postmaster General , Calcutta 
Director P Br 'I' , Srinagar . 
Pmtmaster General . Jaipur 

. , .. ~ ~ d e r a b a d  . ) . Madras . . . .. Bangalore 
s 9 .. Ahmedabad ,. . Shillong . 
) a  ,, Arnbala . . . , Cuttack . . . ,, Patna . 
.. ,, Bombay . . . . Lucknnw. 
, .  . Bhopal . 

107 
372 
I2 

127 
Nil 
348 

6 
548 
I I 0  
554 
372 

1 
859 

I 6 
663 

Nil 
Nil 
Nil 
Nil 
Nil 

One 
Nil . . Iwo  
Nil 
Nil 
Ni 1 
Nil 

- ~ W C I  
Nil 
Nil 

5.4. The witness admitted that the losses were ''alarming and 
that it was "a regular organised business". Asked whether depart- 
mental staff were found to have colluded in the thefts, he said: 
"Very f tw instances have come to notice of direct collusion by the 
t.rnplogees." Dealing with the question of losses from existing align- 
ments, the representative of the P.&T. Board informed the Cammit- 
tee that it was "going up and up. i t  is really a law and order pto- 
blem So long as brassware remains popular with hdians and cop- 
per pr:ces are as high as they are today copperwire thefts will go on." 
0ut:ming the remedial measures, he stated: "We took two or three 
dec~s~ons.  One was (that) the penalty for copper wire theits Should 
be more deterrent. It has been placed before the Rajya Gabha. It 
~ 1 1 1  be d ~ . w u ~ ~ e d  in the next session. We (also) took a decision to 
rep'ace copper wlre by cooper coated wire. This is an imported item. 
A decimn has been taken to set up manufacture within the ~ i n d u -  
5lan Cables (Ltd.) ." 



55. The Committee note that out of 4,107 cases of losses of stores 
in 1966-67 raported to the police, there were only six cases of convic- 
tion by courts of law. This suggests a lacuna in the existing arrange- 
ments for investigating cases of thefts. The Committee would like 
the Department to take steps to see that not only are all cases of 
theft promptly reported to the police authorities, but that close fol- 
low up action is taken to ensure that these cases are investigated and 
proceedings expeditiously launched in the courts. 

5.6. The Committee note that the bulk of the losses in the Depart- 
ment is on accounts of thefts of copper wire. In this conntction, they 
would like ta dmw attention of Government to reeommsndations 
made in p u u  1.Zl to 1.23 of their 31th Beport (Fourth I,& Sabha). 



VI 
OTHER TOPICS OF INTEREST 

Defalcations or loss of public q n e y  

Audit Paragraph 

6.1. 2036 cases of loss of public money involving Rs. 14.25 lakhs; 
came to light in 1966-67. 

6.2. The employees of tlle department were responsible for about 
66 per cent of the amount of loss reported during the year. In 327 
cases, invohing a loss of Rs. 2.70 lakhs (i.e. 19 per cent of the total 
loss) responsibility could not be fixed or has not vet been tixed 
(July, 1967). 

6.3. Out of the total loss of Rs. 14.25 lakhs, a sun1 of Rs. 3.27 lakhs 
was recovered upto July, 1967. 

[Paragraph No. 26. Audit Report (P. & T.), 19681. 

6.4. The Committee drew the attention of the representative of 
the P. & T. Board to the fact that the Departmental employees were 
responsible for 66 per cent of the total loss of Rs. 14.25 lakhs in the  
year. Pointing out the statement in the Audit paragraph that in 327 
of the cases involving the staff, responsibility had not been Axed; 
they enquired about the current posit~on. The witness informed the 
Committee that out of 327 cases mentioned in the A u d ~ t  para, respon- 
sibility had been fixed In 133 cases ~nvolving a sum of Rs. 95,406. The 
witness further added: "About these defalcations, I may mention that 
if you take the total turnover into account, the position is not as bad 
as may appear to be on paper. . . . In the year 1965-66 the percentage 
of Savings Bank (frauds) was 0.004; that remains the same in the  
period under review. Similarly, in the case of money order, the 
percentage was 0.002 in 1965-66 and the position remains the same. 
Tn the case of insured articles there has k . n  a slight increase. In 
percentage it has gone up to 0.009 from 0.001 in 1966-67 There fs 
another point I would like to make. The number of cases relating 
to temporary misappropriation are as much as 301 cases involving 
Rs. 1,59,487. If you reduce this figure our loaa works out to Rs. 12.68 
lakhs. After deducting the recoveries that we have made, this 
ngwes will come down to R Y; :d& and odd. That is the psition 
today. Of course 1966-67 1 a rather a dintcult year. There was 
trouble in the Mizo Hi;). .rnd we lost something like Rs. 93,939 thert 



in balds in which the rebels ran away with post offlce money. There 
were other troubTes also like students agitation where the post offices 
were attacked and we lost money thexe also. There were a variety 
of factors which were responsible for this increase in losses that were 
suffered this year." 

6.5. Explaining the. Department's policy in respect of persons 
found responsible for the defalcations, the witness assured the Com- 
mittee that "stringent action" was being taken against those found 
guilty. "We have got a system of control. But we have a large 
number of extra departmental agents from whom we take nominal 
security only. We take a fidelity bond of Rs. 250. We hope that 
the man is honest. Very often the man succumbs to the temptation 
and misappropriates Government money. If we have to provide 
service we have to run this risk." 

6.6. The Committee asked what action had beem taken against the 
Departmental employees/extra departmental agents found respon- 
sible for the defa'cations of money in "Savings Bank" and "Money 
Order". The Department have supplied the following information: 

-- -- - -- - -  -- 
Extra 

Departmental Depart- 
mental --- 

... 
, I )  ?<I). of' pertons on whom responsibility 

h d  been fixed. 
iiii No. of persons suspended 
(iii,; No. of persons whnse cases had been 

wnt to court. . 
i iv  ; N ~ J .  of persons convicted . 

No. against whom depanmental zcric*n 
h3d hem taken 

{vi )  Iktails of departmental acticn. . 
(A) Ihparrnzental Emplovees 

(a) Censure . 
(b) VCrithh olding of promotion etc. 
(c )  Recovery from pay . 
(d) With .Mine; of increments . 
(c) Heducritm to n Inwcr stage in the rimc- 

.%ale 
( f )  Reduction ttl a lower-rime scale of pay. 

grade etc. 
(g) O*rnpulsory retirement . 
(h\ Removal from service 
(i) lXsmi.;sal from Service . 

(HI Exrru -&pat-rmnral Agewts 
(a) Rtcwcry from allowarcc ctc. . 
(b? 'I'crminutinn and dismissal from senice 



6.7. In paras 7.12 and 7.13 of their 13th Report (4th Lok Sabha) 
the  Committee had drawn the Department's attention to the increas- 
ing incidence of defalcations and losses. In their reply to the recorm 
mendations in the Report, the Department had intimated the fo1:ow- 
ing position: 

"Pursuant to the recommendations of the Public Accounts 
Committee, the Departmnt has been exercising adequate 
\-igilance on the occurrence of losses and frauds. Instruc- 
tions have been issued from time to time and remedial 
measures are being taken as and when called for. A quar- 
terly review of fraud and loss cases along with details of 
cases involving large amounts is being regularly conducted 
by the P. & T. Board. Appropriate action is taken to plug 
any possible loopho'es for the commission of frauds. As 
decided by the P. & T. Board a working group an S.B. 
fraud cases was formed to go into the cases of S.B. frauds 
in single-handed offices and suggest remedial measures. 
The working gmup have carried out a detailed study and 
have furnished their recommendations which have mostly 
been accepted by the P. & T. Board. Necessary action is 
being taken on ihese recommendations. The loss and 
fraud cases which have occurred durmg the year 1967-68 
have been thoroughly examined and the fo'lowing instruc- 
tions have been issued to guard against their recurrence: 

(i) With a view to t~ghtening supervisran over the branch 
post offices, a u t h o r i d  to do savings bank work, over- 
seers have been ordered to collect pass books from the 
depositors and examine them to see that entries therein 
relating to the last transactions tally with the entries in 

the B. 0. S. B. Journal. The particulars of last transac- 
tions in respect of such accounts should be forwarded to 

the account office fgr vertfication and onward transrnirr- 
ston to the IPOs As a result of this check the number 
of fresh cases has come down to a great extent. 

(li) In order to detect counterfeit BPOs pre(ient4 for encash- 
rnent at the p a t  ollices, it has been ndiAcd that forger- 
ies can be reccrlqnised by the distinguishing feature3 dc- 

tailed in the advance copy of the DC;b Post Otficc Cir- 



cular Issued vide &. No. 45/5/66-CF dated the 6th 
July, 1987. 

No fresh cases of frauds on account of counterfeit BPOS have 
been reported after the circulation of these instructions. 

(iii) In respect of money order frauds, instructions have been 
issued vide letter No. 15-10/65-INV dated 15th July, 1967 
that while miaking selection of money orders for verifi- 
cation of payment, the money orders of high value 
should not be omitted and efforts shou'd be made to 
verify the payments of as many money orders as pos- 
sible. Clear procedure, has also been laid down for veri- 
fication of monetary transactions done by a suspected 
official. This would he'p in unearthing the fraud at an 
earlier date. 

Though the exact figures in respect of the money ordCt 
frauds which have taken place after the circulation of 
these instructions are not available, yet the revised in- 
structions will be helpful in detecting the frauds much 
earlier. 

(iv) In order to guard against thefts of cash kept in the police 
stations, it has been ordered that the iron chests at police 
stations may be gradually replaced by iron safes. 

No case of theft of cash from iron safes wherever provided 
has been reported so far. 

(v )  With a view to safeguarding payment of G.P.F. on pro- 
duction of a letter of authority which may subsequent'y 
be found to be bogus, instructions have been issued vide 
endst. No. 10-15/67-INV(II1) dated 25-3-68 and letter No. 
6-28/BG/67-INV dated 29-5-68 that when the Audit au- 
thority for payment of G.P.F. is not received 
in the usual manner in disbursing office, the Jam? 
should be carefully checked before the payment is 
effected and instructions contained in Rule 19 of P. & T. 
Financial Hand Book Vol. I regarding verification of 
signature of the audit officers shou'd be scrupulously 
followed before effecting payment. 

No such case has come to light after the  issue of these 
inst ructions. 

(vi) With a view to checking the rise in cases of thefts. losses 
and tampering of bags. detailed instructions have been 
issued (vide letter No. 12-2/PB/67-1NV dated 31-5-68) to 
Heads of tildes for reviewing- the situation in each 
Tircle and adopting remedia' and preventive measurn 



b plug the loopholes in the working of the onlces 
under their jurisdiction so that the mischief-mlongers 
may not get an opportunity for committing such offences. 

These. instructions have been issued only recently and it is 
hoped that they would have the desired effect in due 
course.'' 

6.8. The Committee note that defalcatioas and frauds caused a loss 
of Rs. 14.85 la& dming 198661 to the Department. In their 13th 
Report, the Coxm&bo had drawn attention to similar cases reported 
in the previous year and suggested preventive measures to minimise 
such losses. The Committee note that, pursuant to these suggestions, 
the Department have recently issued instructions for tightening sup- 
ervision all round. They hope that this would have the effect of 
bringing down the number of cases of frauds and defalcations in 
future. The Committee need hardly add that the Department should 
take deterrent action where fraud or malafidca on the part of depart- 
mental s- is established. 

Disposal of outstanding Audit Objections 

Audit Paragraph 

6.9. The data relatinq to outstanding objections upto 1964-65 and 
1965-66 given below would show that the pos: tion of outstanding 
objections bas deteriorated further in 1965-Tfi 3s compared to the 
earlier year. 

0 - 1  r u (Nyctq~tm* ru~wd upro 
Nature o f  objections I - ! .  a !  r r  I+<-(*. B I I ~  r m l t ~ l w ~ g  

unscrrle.i nt thc cn4 ~f ~lr?*ctrlc~l st t! c cnd of 
A U ~ ~ I ,  l v ~ b f i  .\ugu$r. I$+- 



6.10. The Committee desired to know the latest position of the 
outstanding objections. 

6.11. The Department have stated in a note that against 70,40'2 
objections involving Rs. 10.91 crores, the outstanding items have 
come down to 40,110 involving Rs. 5.09 crores. 

6.12. The Committee desired to know whether any procedure 
had been evolved whereby important Audit objections could get 
prompt attention from the higher officers in the P&T Department. 
The Department have furnished the following information in a note 
"The Department have suggested that Audit objections should be 
classified into 'Important' and 'Routine'. Such of the objections as 
relate to irregularities which might result in frauds or losses to 
Government should be classified as 'Important' and those that relate 
to other minor irregularities should be classified as 'Routine'. The 
suggestion is still under consideration of the C.&A.G. In the mean- 
time the Department have issued instructions to all heads of circles 
to scrutinise carefully all audit objections and to arrange their early 
settlement. The progress of settlement of the objections is watched 
through monthly statements." 

6.13. Tt is understtmd from Audit that the suggestion made by the 
Department has been examined and the Comptroller and Auditor 
Gmeral of India has suggested an alternative proposal which is a t  
prcwnt under consideration of the Ministry of Finance. 

6.14. The Committee hope that, in consultation with the ComptroI- 
ler & Auditor General, a procedure will be evolved whereby Audit 
objections would be promptly taken note of by the Department. 
They also hope that, in pursuance of instructions stated to have been 
h e d  by the Department, these objections would be promptly taken 
up and settled. 

Delay in disposal of Inspection Reports 

Atrdit Parayruph 

6.15. The total number 01 outstanding inspection reports on Posts 
and Trlcgraphs offices issucd by the Audit offices upto 31st March. 
1966. and the items of irrcgulari t ics pointed out therein but remain- 
ing u l ~ s ~ t t f v d  upto.thc end of August, 1967. were 2091 and 12.308 res- 
pectively. Of these, 20 rt~ports urcr.tb issucd more than ten years ago. 



6.16. The following are some of the common types of irregularities 
noticed during inspections conducted in 1966-67: 

(a) Annual physical verification of stock of tlrticlcs not 
done . . 47 officcs 

(b) Security Bonds not obtained~re~.e~cd,  rr kept on 
record.. . 130 offices 

(7291 cases) 
(c) Hellth C.:rtifiates wanting . . 74 offic'rs 

(~230 cases) 
(d) 0v:rpayment of Children's Education allcwnnce and 

tuition fcc.sjRepistcr for ck ildren's Educat icn nllc w- 
ance not maintined pmprly . . 22 clffices 

(27 C~SCS> 

(c) NOR-rcx?cwal and nor,-execution of lcaqc of buildivgs. 23 affion 
( r  45cas.s) 

(f) Irrcpularitics in the maintenmcc of scrvicc hccks md 
leave accounts . . 57 officer 

(g)  Bi-monthly vuification of savings b m k  ledper balarccs 
not done. . , 30 offrm 

(68873 c=a) 
0 Specimen signaturn of savings hank depositors not ( 11 

record . . 84 offices 
(39490 -s) 

(j) G.P F.E. Acmunrs in respect of Class 11' cmrlcyecs 
not maintained prupcrly , nominalion not oh1 rircJ 
or kept on reci~rd. . 27 c . t l i  ccs. 

6.17. The Committee enquired about thc present p l t i o n  regard 
ing clearance of outstandma audit inspection reports. The follow- 
ing lnformat~on has been furnished by the Department: 



Ttc Committee wanted to know th.e progress made in thc settlmvnt 
of some of the irrqulariiics listcd in thc Audit para, the Department have 

repond the follow in^ position : 

As per Audit As on 30-4-68 
R-port, I 968 OFFICES 

OFF JCES CASES 
CASES 

(a) Annual physical vtrificat i c  v of stcck 
of articlcs not Jvnc. . 

(b) Sacurity bonds not ohtaincdlre- 
ncwad or kcp on wcord. 

(c) H~althcxtific;ltcs \vm.ting . 

(d\ O v  .r-payment of childcrn's Edu- 
c..tion Allowmcc and tuiticn fees!' 
K xistcr for C.E.A. not mairmined 
pr'pxly.  . 

. - 
lcase of buildings. . 23 I45 

(h) G.P.F. Accouqts in rcspcct of Class 
IV 2mployc;s not rrmintained pro- 
p-riy. Nornin;iticrs not obtained 
or kept on record. . . . 27 - 

6.18. Taking up the question of bi-monthly verification of Savings 
Bank ledgers, the Committee enquired what the present position 
was, particularly in regard to ledger agreement work in U.P., Bihar, 
West Bengal, M.P., Punjab and Rajasthan Circles. The Committee 
pointed out that, according to the information furnished in  reply 
to the reconmendation in p.xa '7.2 of their 13th Report. there was 
a heavy backlog of work in these places. 

6.19. The Committee have been informed of the following p i -  
t b n  in this regard: 



Statement showing the Progress of Clearance of Arrears of Ledger 
Agreement in Circles where the Squads have been sanctioned: 

No. of led- No. of led- Remarks 
Nqme of Circle gers ir! gas in 

arrears at arrcars - 
thc timc (out ot' 
ofscnotion ttrsc in 
of squad column 21 
in rcspct as on 

ot'tbc pcriod 31-3-68 
c17Ji1 g 

31-3-67. 

Bihar 11.712 6,  I 73  

6.20. The Department have added: "The progress made so far 
in the clearance of ledger agreement of the prwlous years, is, no 
doubt, not very satisfactory, but there are reasons for the same. 
i r e  have been concentratmg for keeping the current ledger agree- 
ment work upto-date, and for that purpose, all the circles have been 
told that, as far as possible. the agreement of ledgers with the 
balance as on 31-3-68 should be taken up on the due date in prefer- 
ence to the arrears, if any, even of the year 1966-67, wh~ch  may be 
taken up after all the ledgers have k e n  agreed for the first round 
for the vear 1967-68 I e.. 1~1th the balance as on 31-3-68. Sirnllarly, 
the agreement of ledgers for the year 1966-67 shall be given prefer- 
ence to the earlier p r t d s  for which thta work is in  arrcars and is 
the subject matter of ohsenrations by the PAC. Th~s course of 
;tctir,n has heen c.i,nsidwcd nwcssary so that  at least in the current 
3,) k, no office should rcmain In arrears" 

6.21. Taking note nf the fact that swcial staff had been sanctioned 
in these circles for the work, the Committee enquired about the 



cost of staff sanctioned and the period for which they had been 
sanctioned. The Department have furnished the following data:- 

Statement showing the period and cost of squads sanctioned for 
clearance of arrears of ledger agreement as on 31-7-68. 

SI. Namc of Circle Date when san- Date upto Total ex- 
No. ctioned which the penditure 

retention (Approxi- 
sanctioned mate) upto 
at present 31-7-68 

Rs. 
I Awam . . November, I 967 Squads not yet formed 

2 IMhi . . February, 1967 Do. 

1 Madhya l'radcsh . . September, 1*6 31-3-68 41,759 

5 Hihar . . October, 1966 28-2-69 63,212 

6 West Hcngal . . September, 1966 Do. I,I2,320 

7 Uttar l'racich . 3 I -3-68 5,94381 
May, 1966 

R Orkw . . Septemher, 1966 28-2-69 51.750 

6.22. The Committee drew attention to the position of wanting 
specimen signatures of savings bank depositors. According to the 
information furnished by the Department the position in this res- 
pect was particularly bad in Mahasana. Bulsar. Sangli and Jal- 
gaon. Thc Committee wanted to know what the present position 
was. The Department have furnished the following information in 
this respect: 

6.23. Esplaining the position further, the Dcyartrnent have stat- 
cd that, before the introduction of reforns srheme in phases dur- 
ing 1961-63, all savings bank accounts were maintained at the Head 



Post Office with a particular serial No. attached to the accounts. 
Whenever, therefore, a sub post office attached to a Head Post Oface 
wao upgraded, it  k c a m e  necessary to transfer the specimen rigna- 
tures. D ~ f f i c u l t ~  was encountered in doing this, because the speci- 
men signstures coultl not be dctached from the records in the Head 
Post Office where both sides: of the record were used for pasting the 
*gnatures. The depositors had, therefore, to be addressed, but in 
some cases they could not he traced a t  their old addresses. Special 
efforts were also made to c,Jlect the signatures through outdoor staff 
of the Departmcnt, but sometimes without avail. Special watch is 
being kept in cases of this type to ensure that signatures are collected 
as early 3s possible. 

6.24. The Committee are constrained to observe that the poQitim in 
respect of the Savings Bank ledger agreement is very nnsatisfactory. 
The number of ledgers in arrears in Punjab, M.P., Bibu, W. Bengd, 
UP., Orissa, Delhi and Assam circles as on 31st March, 1W7, was 
53.354. In spite of the creation of special squads for clearance of the 
work at a cost of sS. 8.77 lPLhs, there were still 28,286 ledgers, pend- 
ing as on 31st August, lW. The Committee would like spwdy 
action to be taken for liquidation of the remaining it- of work by 
thing detinite target dates. The Committee wwld also like to im- 
prem on the P. & T. Deputmemt that the clearance of arrears by 
special squads at such buvy cost s h d d  nd become a regmlu feature 
d the Deputmart's set mp. 

6.25. The Committee would also lilrc: to draw tbe Department's 
attention to the large number of wanting sptcimsn jta.bura id 
savings bank accounts in M h n a ,  Bulsu, Sangli .nd Jalg.an, AU 
out &orb sbould be mule to ensure that thest signatures are collect- 
ed as speedily as possible. The Department sbould also take special 
PmPltiom against tbe octrvnnet of frauds in curctr where .pecimsn 
.ilCo.tarcs ur bd am recmd. 

New DELHI; 
January 22, 1969. 
Mayha 2, 1890 (.$aka) 

M. R. MASANI. 
Cha irvnan, 

Public Arcotlrrta Committee. 
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APPleNbrX It 
Summary of main Concludons,'Recommendatkm 

(Referred to in para 4 of Introduction) 

(:oncl~;ion/Hecommei~ Jations 

The Committee are perturbed over the continuing iosses in the 
Postal Branch The losses, which amounted to Rs. 1.28 crores in 
1964-65, increased to Rs. 8.34 crores in 1966-67. The Committee find c 
that appruximately one-eighth of the loss in the year 1966-67 arose 8 
out of the operation of unremunerative post offices in rural areas. 
While the Committee recognisc that such post offices provide an  
esseqtial public service, they would like the Department to consider 
whr .her the existing policy of retaining losing post offices on trial 
for over ten years and on a permanent basis thereafter d w s  not 
need review in the larger interests of the Department and economy. 
As pointed out by the P&T Tariffs Enquiry Committee, "such a long 
period of trial for post ofices and their retention on a permanent 
basis at even higher losses after this period of trial. result in con- 
olderable cumulative losses to the Department.. . .These w~ltinuing 
losses sap the resources generated in other areas of the Department's 
activities", leaving little "for the development and expansion OS 



(other) services even when justified by the needs of trailic." The 
Committee note the recommendations of the Tariffs Enquiry Com- 
mittee that "normally a period of four years or so should be con- 
sidered enough for assessing whether a post office has developed 
traffic" and that "if it has not, the conclusion is clear that such an 
office is not likely to justify its continuance and further expendtture 
on it can he hardly regarded as developmental expenditure.. . . ." 
The Committee would like Government to take a n  early decision on 
this important recommendation, bearing in mind the sound pFinci- 
ple that the postal services as a whole should break even, as indeed 
is the cast! in many countries of the world. This would ensure that 
the development and expansion of other vital services, in particular 
t elccommunications, is not hamstrung. - 

0 - 1)o- In the ultimate analysis, the Committee feel that the Post Branch, " 
being labour intensive, can break even only if a close watch is kept 
an the staffing and organisation and methods employed in the depart- 
ment to ensure that such services are rendered efficiency aud 
economically. A systematic effort will have to be made to increase 
productivity and effect savings in manpower, by evolving standards 
for outturn of work for various operations and by enforcing them 
rigorously. The Committee note that studies in this regard are 
being made by the Works Study Unit in the P&T Department and 
by the Staff Inspection Unit of the Ministry of Finance. They would 
like to be apprised of the results of these efforts and the economies 
achieved. The Committee would also like to commend the sugges- 
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tions made by the Tariff Enquiry Cornittee to effect savings of 
labour and time in various areas of operations in post ofeces such 
3s the sorting of mall, cancellation of stamps and delivery of mail. 

The Committee are also distressed to note that the expencbture 
on medical reimbursement, overtime allowance etc. in the Postal 
Branch has increased four-fold since 1962-63. They note that a 
number of malpractices have come to the notice of the Dep3.rtment 
in connection particularly with the scheme for reimbursement of 
medical charges and that Government are considering how best such 
malpractices could be eliminated. The Committee trust that, as a 
result of the  efforts of the Study Group which is now examining ihe 5 
working of the medical reimbursement schemes, ways and means 
nf eliminating these abuses will be found and effectively implement- 
ed. 

The Committee observe that the losses in the Telegraph Branch 
continue to rise and had reached Rs. 5.83 crores in: 1966-67. The 
percentage of expenditure to revenue, however, has come down from 
136.3 in 1 W 6 6  to 134.4 in 1966-6'7. The Committee note that the 
Department have initiated a number of measures, such as conversion 
from morse key to teleprinters, replacement of open wire line by 
coaxial cables, extension of working hours, tightening of m- 
vision and decentralisation of deiiveries, in order to improve tho 
service. The Committee feel that if these measures are implemtnt 



ed in earnest and the transmission and delivery of telegrams made 
prompt and reliable, the Department is bound to attrad more tramc, 
thereby reducing the losses 

The Committee note with concern the observations of the Tariff 
Enquiry Committee that "no serious attempt has hitherto been made 
for ascertaining the cost per message handled from year to year." 
The Committee consider that such an analysis should be undertaken 
systematically so as to enable the Department closely to watch the 
cost of service not only in order to effect economy without loss of 
time. but also to judge the financial return before c o m t t i n g  scarce 
resources to the expansion of the service. The Committee need 
hardly point out that the experience of advanced countries clearly 
indicates that telegraph services lose ground to the extent that 
postal service become more efficient and the use of telephones gains 
popularity and it is imperative, therefore, that any expansion pro- 
gramme, involving a considerable outlay for a service wili~h is 
already incurring losses, should be undertaken only after making 
sure of the financial implications. 

- I L L  Ttto  Committee also ngrec with the Tariff Enquiry Committee 
t h a t  d~ficits in the Te11:~aph Brmch should not be indefinitely 
borne hv thc Telephone Branch, irrespective of the amount and the 
circumstances. Thc Committee suggest that the Efticiency Bureau 
of thr P&T Department should undertnke an intensive study of the 
working of the Telegraph Department with a view to suggest con- 
-"---- ---- - 



crete measures to improve efficiency, effect economy and reduce 
losses. 

P & ' I '  Hourci The Committee note with concern the progressively widening 
gap between the demand for and the supply of te1ephone.o. As on 
31st March, 1968, the number of people on the waiting list for M e -  
phones was Afteen times what it was on 31st March, 1W, the supply 
being about four years behind the demand for the country as a 
whole. The Committee also note that the Department expects more 
than a doubling of the demand for telephones every hve years here- 
after till 1980-81, and that, during the Fourth Plan Period, 15 l a b  2 of telephones would be necessary just to maintain the status quo 
in the tnatter of waiting lists. Even this limited plan for ex?ansion 
would, on the Department's estimates, call for an investment of 
Rs. 8411 crores which, on current indications, may not be available 
due to the dearth of foreign exchange and the limitations of internal 
mources  caused largely by the diversion in recent years of the 
profits made on the telephone services to the postal and telegraph 
services. I 

Bc 'I' Board While the Committee recognize that the development of telephone - - -  facilities will have to depend on the  over-all resource position and Planning C:ommi.;~io+~ the priorities to be given to other vital sectors of .activity, t h y  would 
like to stress that telephone communications constitute a vital piWt 



of the country's infrastructure. The development of this facility 
should, therefore, receive high priority in the country's plans. Such 
a priority would also seem to be merited by the fact that the We- 
phone system can more than adequately pay its way. 

P & 'I' Board The resume given in pages.. . . ..would indicate that there is 
strong case for Government to examine carefully the proposal for 
the conversion of the Telecommunications Branch into a Statutory 
Corporation. 

- I h -  It is, however, evident that there is in any event an imperative 
need to ensure that Telqhone Services, which constitute an essential 
part of the infrastructure for the development of the economy are 
provided on an adequate scale and serviced efficiently. There is also 

C 

the over-riding need for ensuring that the resources generated by = 
the Telecommunications Branch are  no longer diverted for subsidis- 
ing the Postal Branch which should more appropriately look to the 
general revenues for any assistance that may be considered desirable 
as justifiable social overhead. 

-1111- The Committee feel that the Telecornmunicationa Branch should 
be so organised as to enable it to attract the requisite funds from 
all available sources as it is in a position to generate enough return 
to pay back the investment. The Committee would like Govern- 
ment to take an early decision to ensure that the accounts of the . 
Telecommunications Branch are kept distinct from all other branches 
in keeping with the utility-cum-commercial nature of its senrice. 



3 1 
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I' c ~ :  I' ilonrcl The Committee note that the Department do not have separate 
revenue and expenditure figures for each exchange. While the 
Committee appreciate Government's view that the maintenance of 
such accounts would involve labour, they would like to stress tbat 
it is necessary for the Department to keep a watch on the remune- 
rativeness of a t  least the principal schemes of expansion undertaken 
by the Department so that scarce resources are expended on ven- 
tures which yield the maximum return keeping in view the interest 
of the country's economy. The Committee would like the Depart- 
ment to examine how best the existing system of accounts could be 
adapted to scrve this purpose. c. 

Y 

The Committee note with concern that the waiting lists for tele- K - Lhr- 
phones in  metropolitan cities like Calcutta, Bombay and Delhi are 
alarming the average waiting period in Calcutta being 6 years, 
Bombay 5 pears. Delhi 6.5 years. The Committee also note that in 
the case of Bombay, the waiting list has been maintained only under 
the category of the ' O W  scheme and the -t had arbitrarily 
given up the registration of applications under the mn-OYT c a b  
gory since 1962. It  is d e s s  to point out that such arbitrary 
action in stopping registration for telephones under the larger cate- 
gory of non-OYT has not only seriously depressed the Agure of out  
standing demand for telephones in Bombay but has also obvioasly 
dfstracted the equitable allocation of scatce resources to tbat metro- 
politan city 



A uniform yrocedum for the maintenance of waiting lists for 
the n o n m  category should be evolved and enborred dtbaut &by 
so as to reflect the true pasibon. The Commfthe Sbo h t  
the Department should lay down pt~cise guidelines for do- 
pritulties for the allocation of additional h k e q h g  b view tk 
numb- on the  waiting list and the duration of waiting. 

The Committee cannot too strongly stress that the P&T Depart- 
ment should not only correct the injustice done to Bombay in the 
matter of the correct estimation of outstanding demand but also 
ensure that in any allocation of telephone resources in the next 
Plan Period this aspect is kept in view so as to correct the inequity 
that has taken place. 

The Committee also consider that if the acute telephone position = 
in the metropolitan centres of commerce and industry like Cakutta, w 

Bombay and Dclhi is to be eased to a reasonable extent, it is impera- 
tive that n crash programme for the installation of 1.62 lakh tele- 
phones at a cost of Rs. 62 crores, proposed by the Department, is 
accorded high priority and is implemented in aU earnestness. 

The Committee note from the data furnished during evidence 
that the available exchange capacity has, since 1962-63, been utilised 
only to the extent of 76 per cent to 80 per cent. Since the Depart- 
ment's norm for connections from an exchange is ordinarily 94 per 
cent, the Committee feel that there is considerable scope for im- 
provement in this regard. The Committee would like the Dep- 
ment to improve the utilisation ratio by a sustained drive. 
- --.---.-_.I- -- 



I' Sr I' Board in regard to the difficulties in the way of e x p d o n  arising out 
of the shortage of foreign exchange, the Committee oberve that the 
Department 1s at  present dependent on foreign sources, particularly 
for cables and transmission equipment like carrier system, coaxial 
and microwave equipment. Later in this Report, the Committee 
have dealt with the question of shortage of cables and the need to 
expand indigenous sources of production for these items. The Com- 
mfttee would also like to stress the need for intensified research in 
the telecommunications research centre for the progressive develop 
ment of indigenous know-how and production of transmission equip - 
men t. - 

..A 

- I h -  As an interim measure, it appears to the Committee to be neces- 
sary to intensify the efforts started in 1965 for a World Bank loan 
to meet immediate requirements for expansion plans. 

-Do- The Committee note that at present the percentage of public cell 
ofices varies from 1 per cent to 2 per cent of the total telephone 
connections in metropolitan cities. The Committee consider that in 
view of the admitted acute shortage of telephones in the country, 
the Department should work out and implement a crash programme 
for providing public call offices to the extent of a t  least 5 per cent 
of the telephone connections so that the difiiculties faced by the 
general public in availing themselves of telephone facilities are eased 
to some extent. 



It is hardly necessary for the Committee to say that a pbUc 
monopoly service like the telephones should be consumer-oriented. 
The Committee cannot also help expressing the feeling that the 
quality of assistance rendered by telephone operators to the custo- 
mers leaves great scope for improvement. The Committee consider 
that in the interest of improving its image as public utility service, 
the Telephone apar tment  should pay special and sustained atten- 
tion to their special services such as directory enquiry and assistance 
for putting through local and trunk calls, so as to make them effec- 
tive, time saving and reliable. 

The Committee would like the Department to pay special atten- 
tion to the eficient maintenance of telephone lines and the taking 
of timely preventive action so that the occurrence of faults is reduc ,I 
ed to the minimum, if not altogether eliminated. Where a fault dbes 
in fact develop the Committee expect the Department to ensure that 
it is rectified within the prescribed time so as to cause minimum 
inconvenience to the use 

The Committee note that the arrears of telephone revenue have 
been brought down from Rs. 6.11 mores as on 1st July, 1967 to 
Rs. 5.38 crores as on 1st January, 1968. They would, however, like 
to point out that there is still substantial scope for improvement, 
From the information furnished by the Department, the Committee 
And that "heavy delay" in billing and collection of revenue still per- 
sists. Consequently, a sum of Rs. 30 crores, which could become 
available to the Department, remains "locked up with subscribersn, 



interest on this alone amounting "to about a couple of mores in a 
year." A commercial department Like the telephones should not 
be complacent about this situation. 

I> & -1' Hoard I h e  Committee are particularly distressed to And that Govern- 
ment suhscriber=s continue to account for the bulk at the arfews. 
They had drawn attention td this situation in para 3.13 of their 13th 
Report (Fourth Lok Sabha) . 

- 110- The Committee find that the Department have not been strictly 
cnforcmg the threat of disconnecting of telepbanes for non-pagmrnt 

C of bills in time to this category of subscribers. The Coaunittce mote 5 
that, at the Tekphone Revenue Conference held in September, 1968, 
it was decided that in respect of current arrears (196647 and 1963- 
68) disconnection should be enforced without compunction except 
in the esempted categories and that in the case of the non-payment 
of defence circuits, the matter should be reported personally to the 
Senior Signals Ofacer concerned before &connection. The Corn- 
m~ttee hope that- these measures will be strictly enforced in ardg 
to recover the large amounts due from Government departments. 

-1)s I- The Committee note that, in the aforesaid TeBcphare Re- 
Cdefence,  detailed measures were also evdved for liquidotkm d 
old outstanding arrears from the general public. The Cbmrrtittet 
trust that all oat &orb win be made to 19quidat.e the OM 



within a period of one year so that  the billing work is b r o w  upt+ 
date on a 'No Payment No Service' basis. 

The C(r.?unittee also note that Government have set up a Com- 
mittee under the Chairmanship of the Minister of %ate for Cam- 
munications to evaluate the existing billing, collection and account- 
ing techniques in the Department and to suggest ways and means of 
making them efficient. They hope that this Committee's Report 
would become available within the prescribed period of six months 
and would provide practical guide-lines to the Department for im- 
proving the speed and accuracy of billing and collection of revenue. 

The Committee are djsturbed to note the rontinuous spate of 
complaints about inaccuracy in billing of telephones. 

a 
c. 

The Committee note that Government have now decided to ink* * 
duce a percthntage check of the accuracy of telephone bills Tktere 
is also a proposal to introduce a photographic system of taking 
meter readings in the Bombay Telephone District which might be 
extended in the light of experience to b l h i  and Calcutta Telephone 
Districts. 

The Comrnittei. czmot stress too much the need for the thorough 
checking of bills to ensure their accuracy as  well as the investiga- 
tion of cases of proved incorrect billing so as to take remedial action. 
Where it is proved that a bill has been prepared incorrectly for want 
of care. the Committee would like Government to take deterrent 
action so as to tone up the entire work of pmqwatim of bi&. 

7 ----  -- - +  -- -. - _  - ---. -------___--I__ _ _ _ _ _ _ -  



P R. 'I' Hoard The commit tee note from the results of sample survey conducted 
by the Department that trunk call bills are usually challenged by 
mrbscribers for inclusion of calls not booked or cancelled after book- 
ing, indication of longer duration, wrong priority or incorrect valua- 
tion. Another aspect meriting urgent attention is the heavy delay 
in the submission of trunk call bills which not only irk the ,mb- 
scribers but also delay the collection of revenues due to the Depart- 
ment. The Committee cannot too strongly emphasise that in the 
interests of speedier collection of revenues and subscriber satisfac- 
tion, the Department should take concrete measures to secure the 
timely and accurate submission of bills to subscribers. C - 

tC. 

-Do- The Committee note that a test checking of bills for the Telephone 
Exchange, in Bombay, had revealed that in 32 cases, short billing to 
the extent of Rs. 48,838 had resulted owing to infrequent readings of 
metres with provision for 4 digits only. The Committee note that 
the Department have now decided to replace the 4 digit meters in 
heavily worked exchanges by 5 digit meters. The Committee feel 
that if the Department had exercised due care in the beginning, they 
would haw provided 5 digit meters ab initio in heavy exchanges, as 
is now being done for exchanges fitted with crossbar equipment. 

- 1 10- The Comenjttee note that the capacity of the Indian Telephow 
Industries to supply 5 digit meters is limited and that it would take 
three years to replace 4 digit meters by 5 digit meters in heavily 



worked exchanges. The Committee suggest that Government m y  
examine the possibility of getting the telephone meters of 5 digits 
from manufacturers of other types of meters like electricity meters 
so as to replace the 4 digit meters at the earliest to avoid loss of re- 
venue. In the meantime the Committee stress that every care should 
be taken to ensure that meter readings from the 4 digit meters 
are undertaken at least once a fortnight to avoid under-billing of the 
nature indicated in the Audit para. 

The Committee note that as much as 13 per cent of the connect- 
able capacity of telephone exchanges in the country with 1,000 lines 
or above remained unutilised as on 30th June, 1968, due primarily to 
a shortage of cables. They further note that the shortage of cables 
has assumed such proportions that the Department anticipate as much = 
as two-thirds of their requirements of cables remaining unfulfi11ed a 

as at the end of 1968-69, with no assured prospect of any foreign aid 
for the import of cabIes to meet at leqst a part of the pressing 
demand. It is strange that, in the face of such a glaring shortage, 
Government have still not come to a decision on a proposal made by 
a Working Group of the Planning Commission as early as September, 
1962 for setting up a new unit for the manufacture of cables. The 
Committee cannot help feeling that the proposal has been pmessed 
in a very leisurely fashion. How leisurely the process of examina- 
tion has been would be evident from the fact that Government took 
over fqur years after the submission of the report of the Working 
Group to come to a decision on the location of the project. Two 



-- - -- - 
years after this decision, the project still remains "under considera- 
tion.'' The Cornmittm would urge that a decision on the project be 
taken withnut delay. 

p & I Ik)arll The Chrnmittee note that Government have also embarked 
cm a project for expansion of the capacity of Hindustan Cables Ltd. 
and that trial production is expected to start during 198870. They 
hope that the project will proct-d according to schedule. 

Committe also observe that the Department have pro 
posed a tentative tar@ of 15 lakh telephone connections for the 
Fourth Plan and that the requirements of cables for such a pm- 
grammc would amount to 80,000 Kms. of which only 48,000 Kms. win 
be met by Hindustan Cables and the proposed new unit. In view of 
the large gap thus left and the current indications regarding nm- 
availability of foreign assistance for imports, the Committee would 
like Government to consider how best the gap could be bridged 
mdrgenously by enmuragmg private nmnufacturers to undertake 
the manufacture of cables. The Committee would like a speedy 
decision to be taken by Government on requests already stated to 
have been received from some units in the private sector for permis- 
Yim to manufacue these cables by utilisation of space capadty. 

'I'htr Comnittee Bad from the information furnished by thc 
P. & T Board that one d the factors inhibiting the utilisation of 



spare capacity in the exchanges is consumer resistance outside big 
c-ities to acceptance of telephones under 'Own Your Telephone' 
schema They would like Government to undertake a close study of 
the causes of such consumer resistance and take steps to meet it, so 
that, in the  process of utilisation of the spare capacity. Gavenunent 
are also able to mchilise badly n~eded resources for the developmknt 
of telephones. 

The Conlrnlttec regret that there was a delay of about six 
years in claiming renta!s, due to a failure on the part of the Depart- 
ment to issue advice notes in time. The Committee note that, pur- 
suant to their recommendation in para 3.33 of their 13th Report 
(Fourth Lok Sabha), the Department have taken steps to accelerate - 
the decentralisation of the Accounts Offices with a view to expedite 2 
preparation of bills, but that this experiment has ''not brought about 
the desired ~mprovements vet." The Committee would like the 
Department to have the working of the scheme closely reviewed and 
the points of weakness so far noticed to be quickly remedied, so that 
the billing procedure is put on an efficient footing. As decided at the 
rwent Telephone Revenue Conference, it should be the Department's 
endeavour to ensure that advice notes in respect of work done raa& 
the Accounts Unit within seven days of the completion of the wo* 
and are promptly followed up by the preferring of bills. 

-no- The Committee note that, in this particular case, out of the 
outstanding amount of Rs. 7.58 lakhs, a sum of Rs. 7.03 lakhs has 



been realised. They hope the Department will 
maining amount is also expeditiously realised. 

P & ' I '  1h1ml  The Committee would like Government 

-. - - -. - - - - 

ensure that the re- 

to examine, in the 
light of thejr exprience in this case, the adequacy of the existing 
procedure for establishing the solvency of parties appointed as adverc 
tising agents. The Committee would like Government to examine 
whether bank guarantees taken from parties appointed as agents 
should in future cover not only the revenue due from the parties in 
terms of the contract but also liquidated damages leviable for belat- 
cd remittance by the parties of Government's share of revenue. 

The Committee also hope that, on the basis of legal advice 
given in this case, steps would be taken to put the clause regarding 
nquidated damages in the standard form of agreement on a satisfac- 
tory footing, keeping in view the need to ensure that such a clause 
w v e s  also as a deterrent against default by contractors. 

The Committee note that, due to human failures, the rentals 
in respect of two exchanges were not revised in time. They would 
like to be aprised of the outcome of the investigation being conduct- 
ed by Government in this regard. They note that the Department 
have since evolved for the snlaller exchanges a new pattern of 
charges, according to which the rentab will depend, not on the cap- 
ci* of the exchanges, but on whether the exchanges render part-time 



or twenty-lour hour service. The Committee need hardiy stress Met 
when exchanges rendering part-time service switch over to twmty- 
four hour service, prompt action will be taken by the DepartmtnS to 
revise the rentals. 

The Comnlittee regret to note that the Bombay Telephone 
workshops sustained a loss of Rj. 59.60 due to their inability to main- 
tain ;hat power factor of their electrical installations at the requisite 
level. It  took the Ileportmcnt about seven years to procure and instal 
the equipment needed for correcting the power factor a t  a cost of 
Rs. 10,200. The Committee cannot help feelfpg that the whole mat- 
ter was handled with a sense of complacency. They do not find con- 
vincing the reasons for the delay given by the Department and 
would like to await the final outcome of the investigations in this 
regard. They trust that remedial steps will also be taken by the 
Department to ovoid a recurrence of instances of this kind. 

The Committee regret that the Department had to incur an 
extra expenditure of Rs. 1.45 lakhs during the period March, 3965, to 
June, 1966, due to the use of canvas bags in place of lighter blue 
bags, for co!!\.t.ying mail by air. While the Committee note the De- 
partment's explanation that the blue bags are in short supp?y, they 
feel tha! thc Department too have failed to make the optimum u s  
of the existing stock of blue bags and to ensure the prompt return af 
"surplus empties" by offices not needing them. The C o m . i t t m  
would like the Department to intensify the surprise checks now 
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being canducted so that the avai;able stock of blue bags is used to 
the maximum extent possible and the units receiving these bags 
promptly settle their bag accounts by returning the "surplus 
empties". 

P & I' Bwrd The Committee note the Department's apprehension about 
the misuse of blue bags. They would like the matter to be through- 
1y probed and deterrent action taken against the persons found res- 
ponsible for such misuse. 

1' & 7' Roiird The Committee note that the D G S .  & D. has been unable to - --. arrange for the timely supply of bags indented by the P. & T. Depart- Aiinistrics 131 U'tjrks, 
Hwqing & Supplv ment. owmg to defaults on the part of firms with whom orders were 

c~ CJ s I) placed ar dclaycd dclivoies. In this connection, they obsewe that 
a sl;m of Rs. 7.12 lakhs has been assessed a s  recoverable from the 
defaulting partics and that arbitration proceedings are contemplated 
for the bulk of the recovery amounting to Rs. 7.02 lakhs. A sum of 
Rs. 13.700 has also been assessed as due by way of liquidated damages 
from some of the firms who delayed delivery. The Committee would 
l ike  to kw aprised of the progress with the recovery of these amounrs. 

The Committee note that  one of the reasons given for delay 
in the supply cf blue bags is that the small-scale manufacturer3 on 
whom the orders were placed "could not make long-term arrange- 
ments for the procurement and storage of the material." The Com- 



nuttcw would like Government to examme whether in the interest of 
saving extra freight spent on transport of heavier canvas bags 
arritnycwents could not be made for the supply of blue bags by plac- 
ing ortiers on a competitive basis with the manufacturers of blue drill. 

The Committee observe that the existing specifications of 
b!tw bags ill.<* such that the Llcpartment have sometimes inevitably to  
use the healvier canvas bags for transporting weightier mail. 

The Committee would like the Research Department of P. 
& T. to pay special attention to the problem of evolving suitable spe- 
cifications for use o f  lighter materials for manufacture of air-mail 
bags so as to effect maximum saving in air freight. 

C 

The Committee note that, due to a lapse on the part of the 5 
Dcpartmcnt, the requirements of electricity of a telephone exchange 
were not properly estitllated and a power load was contracted for 
which was far in excess of immediate needs. In the result the De- 
partment incurred an infructuous expenditure of about Rs. 24,000. 
Thc Committee would like the Department to take steps to ensure 
that such gross over-estimation of requirements does not take place 
in future. 

The Committee would like the Posts and Telegraphs Depart- 
ment to pay special attention to the maintenance of the power factor . 
and to take prompt corrective measures to avoil of the tariff cants 
sion where admissible. t 

I 



r 2 3 ! - -- -.- - 

42 4 l 7  I ) &  '1' I30urd The Committee feel that there is need for the D-etnJmt &r~ 
keep a close watch over the cost of production of i!iiffere~ itefns pm- 
d u d  in the workshops. Such a watch could best bt km by ~ u W  
ing standards for performance for vaiious operations on the basis of 
Work Study assessments, as suggested iy the Committee in para 5.11 
of their 13th Report (Fourth Lok Sabha). The Committee note ffom 
the reply of the Department to that recommendation that the rdui- 
site studies arc in progress. They hope that these studies wiI1 be 
completed expeditiously so that the Department could have well- 
established guide-lines for measuring the efficiency of the workshops. 

u 

-Dt - As part of the measures for controlling costs, if opou'd be % 
necessary for the Department to exercise close cmtrol over overhead 
expenses in the workshops. 

-I>+ .4 proper review should be undertaken to see whether the 
percentages of overheads in the three workshops are reasonabk, 
taking into account the types of machines, the labour on producing 
the products and the material costs. 

- Do- The Committee note from the information made available by 
the Department, that in the Calcutta workshop particuiarly, high 
overheads in galvanising, forging and heavy machine shops have in- 
creased the cost of production. They hope that on the besis of the 
studies being conducted by the Department, some norm for ooets 



heads for comparab'e operations in the different workshops will be 
evolved and that in the light thereof concerted eeorts Will be made 
to reduce overheads, where they are higher. 

P & 2' hwC: The C m m i m n o t e  Bhrtt cost rcductbh in the Calcutta work- 
shop is integrally linked with the question of rr@dernisatfon af the 
workshop. Rceorelfng to the info~madidn furnished en an ear lie^ 
occasion. the seheme for modernisation ws taken up in 1959. Iti 
para 5.10 of their 43rd Report (Third Lok Sabha), the Committee had' 
commented on the  delay in the imlementaeon of the sehctne. They 
now note that the scheme is under imp'ementation and hope it will 
be completed expeditiously. 

130- The Csmmittec also find that the workshops, as at  present 
organised, manufacture items which are cheaper in the market, while 
not producing in sufficient quantity items like 'stalks' which are 
dearer in the market. The Committee feel that this is an anamo'ous 
position; the extra expenditure on this account during 1966-67 alone 
was over Rs. 10 lakhs. The Committee had earlier b r o ~ e h t  this 
situation to the notice of Government in paras 5.21 and 5.27 of their 
43rd Report (3rd Lok Sabha). While the Committee appreciate that 
abrupt discontinuance of certain lines of manufacture may raise the 
problem, of utilisation of surp!us men and machinerv, they feel that 
the Department should explore the possibility of utilisation of the 
surplus capacity through expansion of manufacture of items tvhith 
the workshops are now producing more economjcally than private 
trade. The Committee would further suggest that the Depwtmmt 
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should keep a close watch over the cost differential between the 
workshop rate of items and their outside purchase rate. Where the 
departmental cost of items persistently exceeds the market price by 
more than certain margins to  be prescribed by the Department, the 
qucstion of stopping departmental manufacture should be considcr- 
ed. An assured supply of those items from the trade might in such 
eases be forthcoming i f  G o v e r n a n t  hold out prospects of sustained 
demand for those items through rate contracts or other long term 
arrangements. 

T & .l' Board The Committee would also like to be apprised of the progress 
made in expanding the manufacture of stalks which the workshops 
are producing at competitive rates. 

- Ih- The Committee note that out of 4,107 cases of losses of stores 
in 19fX-67 reported to the police, there were only six cases of convic- 
tion by courts at law. This suggests a lacuna in the existing arrange- 
ments for investigating cases of thefts. The Committee would like 
the Department to take steps to see that not only are all cases of 
theft promptly reported to the police authorities, but that close fol- 
low up action is taken to ensure that these cases are investigated and 
proceedings expeditiously launched in the courts. 

-Dl- The Committee note that the bulk of the losses in the Depart 
ment is on account of thefts of copper wire. In this connection, they 



..auld like to draw attention of G o v e m n t  to recommendations I 

made in paras 1.21 to 1.23 of their 35th Report (Fourth Lok Sabha). 
The Committee note that defalcations and frauds caused a loss 

of Rs. 14.25 lakhs during 196667 to the Department. In their 13th 
Report, the Committee had drawn attention to similar cases reported 
in the previous year and suggested preventive measures to minimise 
such losses. The Committee note that, pursuant to these suggestions, 
the Department have recently issued instructions for tightening sup- 
ervision all round. They hope that this would have the effect of 
bringing down the number of cases of frauds and defalcations in 
future. The Committee ne.ed hardly add that the Department should 
take deterrent action where fraud or malafldes on the part of depart- 
mental staff is established. * 

W' 
\0. The Committee hope that ,  in consultation with the Comptrol- 

ler & Auditor General, a procedure will be evolved whereby Audit 
objections would be promptly taken note of by the Department. 
They also hope that, in pursuance of instructians stated to have been 
issued by the Department, these objections would be promptly taken 
up and settled. 

The Committee are constrained to observe that the position in 
respect of the Savings Bank ledger agregmnt is very unsatisfactory. 
The number of ledgers in arrears in Punjab, M.P., Bihar, W. Bengal, 
U.P., Orissa, Delhi and Assam circles as on 31st March, 1967, was 
53,354. In spite of the creation of special squads for clearance of the 
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wc~rk at a cost d &. 8.77 lakhs, there were stiU 28,286 ledwrs, p a d -  
iny as on 31st August, 1968. The Committee wodd like speedy 
action to be taken for liquidation of the remaining items of work by 
thing definite target dates. The Committee would also like to im- 
press on the p. & T. Department that the clearance of arrears by 
special squads at such heavy cost should not become a regular feature 
of the Department's set up. 

P& I' R ~ t r ' t  The Committee would also like to draw the Department's 
attention to the large number of wanting specimen signatures in 
savings bank accounts in Mehasana, Bulsar, Sangli and Jalgaon. All 
out efforts should be made to ensure that these signatures are collect- ; 
ed as speedily as possible. The Department should also take special " 
precautions against the occurrence of frauds in casm where spedmrcrol 
slgnetures are not on record. ---- - - - - - -  - - - - . - - - - . -. - - - -- -- . -- -- - 
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SI. Name of Agent Agency S1. Name of Agent 
No. No. No. 

mncg 
No. 

DELHI 33. Oxford Book & Stationnry 68 
Company, Scindia H w e ,  

24. JainBook Agency, Con- I I Connaught Plact, New 
naught Place, New Delhi. Delhi-I. 

95. Sat Narain &Sons, 3141, 3 34. People's Publishing House, 
Mohd. Ali Bazar, Mori Rani. Jhansi Road, New 
Gate, Delhi. Dellu. 

26.  Atma Ram & Sons. Kash- 9 35. The United Book Agency, 
mcre Gate, Delhi-ti. 48, Amrit Kaur Market, 

Pahar Ganj, New Delhi. 
27. J. M. Jaina & Brothers, I I 

Morl Gate, Ddhi. 36. Hind Book House, 82, 
Janpath, New Dchi. 

2% The Central News Acency, 
23190. Connaught Place, Is 37. Bookwellz 4, S a t  Narm- 
New Dclhi. kari Colony, Kingsway Camp, Dclhi-9. 

23.  The En~lish i h ? k  Store, 
7-I., Cnnnaught Circus, 
New Delhi. 

30. Iakshrni Ronk Store. d2, 
Municipal Markct, ~;mia<h, 
New Delhi. 

31 .  Bahrre Brothers, 188 Laj- 
patni hiarkct, Dclhi-6. 

32. Jayana Book Dcpor, Chap- 
plrwala Kua:~,  Ks:ol I hgh ,  
New Delhi. 

38. Shri N. Chaoba Sin h, 
News ~gen t ,~amla l  PA 

23 High School Annexe, Imphal. 

AGENTS IN FOREIGN 
COUNTRIES 

27 
39. The Secretary, Establish- 

ment Department, T h e  
66 High Comn~ission of India 

India House,Aldwych, 
LOXDON,W.C.-2. 






